12.01 hrs.
MOTION OF NO-CONFIDENCE IN THE COUNCIL OF MINISTERS
Title: Discussion on the Motion of no-confidence in the Council of Ministers.(Not concluded).
MR. SPEAKER: I have to inform the House that | have received a notice of Motion of No-Confidence in the Counci

The Motion reads as follows:

"That this House expresses its want of confidence in the Council of Ministers."

Shrimati Sonia Gandhi may please seek the leave of the House.
SHRIMATI SONIA GANDHI (AMETHI): Mr. Speaker, Sir, | seek leave of the House to move the following motion:

"That this House expresses its want of confidence in the Council of Ministers."

MR. SPEAKER: May I request those Members who are in favour of leave being granted to this Motion to rise in their places.
SOME HON. MEMBERS rose.

MR. SPEAKER: As not less than 50 Members have risen in support of the Motion, leave of the House is granted. If the House
agrees, the discussion may be taken up immediately.

The House has now granted leave to move the Motion expressing want of Confidence in the Council of Ministers.
Before the discussion commences, | would like to make a few observations.
If the House agrees, the Motion of No-Confidence may be discussed today and tomorrow. Voting may take place at 6.00 p.m.

tomorrow. If the House agrees, Lunch Hour may be dispensed with on both the days. The approximate time thus available for
discussion is 12 hours. The party-wise time allocation for discussion is as follows:

BJP and other parties represented in the Government — 5 hours 26 minutes; INC-- 2 hours 25 minutes; CPI(M) -- 45 minutes; TDP--
38 minutes; Samajwadi Party -- 36 minutes; BSP - 18 minutes; AIADMK - 15 minutes; AITC-- 11 minutes; NCP - 11 minutes; INLD --
7 minutes; J&K NC — 7 minutes; Small Groups having strength of two to four Members combinedly -- 40 minutes; Independent and
single-Member party -- 21 minutes.

Chief Whips and Whips of parties should keep the constraint of time in mind while suggesting names of speakers from their parties.

Hon. Members, you may be aware that the proceedings are being telecast and broadcast live by Doordarshan and All India Radio.
Members are requested to conduct themselves in an orderly manner and maintain discipline and decorum in the House.

I may inform the hon. Members that during the live telecast, as per the laid down guidelines, camera will not be focussed on any
Member speaking without my permission or creating disorder in the House.

SHRI PRAVIN RASHTRAPAL (PATAN): Sir, how are BSP and AIADMK given separate time when they are supporting the
Government? (Interruptions)

MR. SPEAKER: Please sit down. Shrimati Sonia Gandhi is to initiate the debate.
SHRIMATI SONIA GANDHI : Mr. Speaker Sir, | beg to move:

"That this House expresses its want of confidence in the Council of Ministers." (Interruptions)
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SHRIMATI SONIA GANDHI : Sir, I rise to propose this No-Confidence Motion (Interruptions)
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SHRI KAMAL NATH (CHHINDWARA): Sir, whatis this? This cannot cannot tolerated (Inferruptions)
MR. SPEAKER: Please sit down.
(Interruptions)
SHRI KAMAL NATH : Sir, you should control them. (Interruptions)
MR. SPEAKER: Nothing will go on record. Please sit down.
(Interruptions) *

MR. SPEAKER: Unless you have a point of order, nothing will go on record.



(Interruptions)
MR. SPEAKER: Yes, we go to debate now. Please sit down.
(Interruptions)
MR. SPEAKER: I have permitted Shrimati Sonia Gandhi only and nobody else.

SHRIMATI SONIA GANDHI : Mr. Speaker Sir, I rise to propose this No-Confidence Motion against the BJP-led NDA
Government. | do not do so for partisan reasons because parties are not important nor are the numbers of any consequence.

* Not Recorded.

Sir, this Motion is borne out of the deep sense of responsibility towards the people of India. It is borne out of a real concern for the
direction that our country is taking. It is borne out of the genuine disquiet over the capricious way in which this Government is
conducting the business of governance. There is an inherent danger in this kind of arrogant governance. Sir, it is a danger to the basic
tenets of our Constitution, a danger to freedom (Inferruptions)
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sit down.
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SHRIMATI SONIA GANDHI : Mr. Speaker Sir, | am not yielding. (Interruptions)
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, there cannot be a point of order during the initiation of the
speech (Interruptions)

MR. SPEAKER: | must know what he wants to say.

Interruptions)
MR. SPEAKER: Please tell me the rule.

(Interruptions)
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DR. VIJAY KUMAR MALHOTRA : Sir, the Leader of the Opposition should sit down when he is raising his point of
order. (Interruptions)
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(Interruptions)

MR. SPEAKER: May | request the Members not to raise the points of order which are not pertinent and not exactly
according to the rules. | will request the Members that let there be a very decent debate in this House. Whenever
something is there which is exactly against the rules, you can raise the point of order. Otherwise, it would be difficult
for me to entertain the points of order.

The Leader of the Opposition is making her observations. Let her make them. The Leader of the House is also
present here. He would also be speaking. Let there be a decent debate. Please do not disturb the Members
unnecessarily.

(Interruptions)
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SHRIMATI SONIA GANDHI : Sir, there is an inherent danger in this kind of arrogance. There is an inherent danger
in this kind of arrogance and it is a danger to the basic tenets of our Constitution; a danger to freedom, a danger to
justice, a danger to the ideals of our founding fathers.

Sir, | base this No-confidence Motion on nine specific failures of this Government. The evidence is clear and
compelling.

First, | charge this Government with jeopardising the country's defences. Second, | charge this Government with
weakening national security. | charge this Government with wilfully wrecking social harmony. | charge this
Government with subverting the secular character of our educational system. | charge this Government with
destroying probity in administration and in public life. | charge this Government with increasing unemployment and
with dismantling the public sector. | charge this Government with causing untold suffering to our kisans and to our
khet mazdoors. | charge this Government with denigrating key institutions of parliamentary democracy. Finally, Mr.
Speaker, Sir, | charge this Government with blatantly undermining the independence of our foreign policy.

Our indictment is comprehensive, just as their failures are complete. Let me now deal, Mr. Speaker, Sir, with each
and every single failure one by one.

| come to defence. These are very challenging days for our Armed Forces. Defence must remain at all times our top
priority. Yet here is a Government that refuses to spend the allocated money desperately required for the
modernisation of our Armed Forces.

A study of the Budget document reveals that almost Rs.24,000 crore, to be more precise, Rs.23,197 crore allocated
for defence modernisation remains today unspent. . (Interruptions)

SHRI ANIL BASU (ARAMBAGH): Let us hear the speech in a decent manner. It is the prestige of the House
(Interruptions)

SHRIMATI SONIA GANDHI : This inexcusable lapse constitutes 30 per cent of the budgeted amount.

Here, Mr. Speaker, Sir, is a Government so lethargic that it is willing to risk the lives of our brave jawans, and a
Government so irresponsible that it bargains with the martyrdom of our Kargil heroes.

Then, let us examine how the Government has spent Rs.4,253 crore it raised last year from the Kargil tax. | hold
here in my hand the report of the Standing Committee. The Standing Committee on Defence has pointed out that
not one single rupee of this amount was spent for defence as it was intended. The taxpayer, Mr. Speaker, Sir, is
always too willing to help, to contribute to the nation when it comes to our country's security. Therefore, is this not a
betrayal of their trust? Is this not a betrayal of our countrymen's trust and patriotism?

The CAG Report for 2003 is also devastating. Perhaps, it is this that led the Prime Minister himself to comment on
the functioning of the CAG at the Conference which took place on the 28 of July, where he said and | quote:

"You should also consider the overall circumstances in which the Executive took a particular decision. An
atmosphere in which the auditor is on the offensive and the executive is on the defensive is detrimental to
good performance.”

But, Mr. Speaker, Sir, what are we to make of this comment? A CAG Report is a CAG Report. It cannot be wished
away. It cannot be washed away. It has identified a very large number of irregularities in defence purchases, even
in the purchase of such basic items like bullet-proof jackets, multipurpose boots, hand-held thermal imagers, high-
powered rifles and ammunition. It has also raised serious doubts about the Government's so-called fast track
procurement machinery in relation to Operation Vijay. It has also detailed other scandals, for example, substantial
losses on defence land in the Capital and elsewhere in the country.

Sir, by the Government's very own admission, major fires in Ordnance Depots have already destroyed ammunition
and defence equipment worth roundabout Rs.800 crore. As late as 15 June, there was yet another such fire
accident in Jaisalmer. And what to say of the continuing tragic crashes of MiG aircraft?

After giving only some of the details which are available with us, it seems to me that there is something very very
wrong in the Ministry of Defence.

Now, when we come to national security, | would like to remind my friends here, especially the hon. Minister of
Home Affairs that not very long ago ISI was believed to be behind every single incident of terrorism in our country. It
was because of this reason, four years ago, that we wanted to know those details and the hon. Minister of Home
Affairs promised a White Paper on ISI activities. But, Mr. Speaker, Sir, | am sorry to say that four years down the
line we have not seen that "White Paper'. We would like to know where is such a White Paper if at all it exists.

The country will never forget the most shameful spectacle in the last few years of the then hon. Minister of External
Affairs Shri Jaswant Singh personally escorting three hardcore terrorists to Kandahar in a special plane. Now, these



terrorists were not in Sri Lanka or somewhere abroad. These terrorists were in India. They were in our jails. They
were taken out of jails and they were escorted in a special aircraft to Kandahar. And, what did they do from there?
From there, they went to Pakistan; from Pakistan, they come into India and they kill and maim our brothers, our
sisters, our children and our soldiers and their families.

As far as Kargil is concerned, | can do no better than to refer to the Subrahmanyam Committee Report.
(Interruptions) This is a quote from the Subrahmanyam Committee Report and it says:

"The Review Committee had before it overwhelming evidence that the Pakistani' armed intrusion in the
Kargil sector came as a complete and total surprise to the Indian Government, to the Army and to the
intelligence as well and to the Jammu and Kashmir State Government and its agencies."

All of you will remember perhaps that there were repeated demands for a discussion on such a Report because we
believed that this Report is of such great importance. But unfortunately, | have to say that our demands and our
requests simply fell on deaf ears and the discussion has been prevented. | believe that the prevention of this
discussion will only result in detriment to our national security.

Now, that the lessons of Kargil have not been leamt is quite visible and evident from the outrage which took place
sometime ago at Hill Kaka in the forests of Surankot near Jammu; not only this, you all know that several terrorists
had a clear run over a large area of our own territory for an astonishing length of time. | can only say that.
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Sir, Operation Parakram lasted nearly nine months in 2002. It involved nothing less than five lakh troops.

It entailed an expenditure of around Rs. 8,000 crore. Now, what is the issue here? The expenditure is not the issue
the entire nation will bear willingly any burden to ensure national security. What is at issue here is the outcome of
this operation. What did that operation achieve? | think, the hon. Prime Minister should, at least, give an explanation
to us and to the country.

Now, | come to another very sensitive area and that is the North-East where | can say with confidence that the NDA
is playing with fire in one of the most sensitive areas of our country. Elections in Nagaland were held under threats
to the people. The NDA was fully aware of these threats and did nothing. Why? It is because it was a party to them.
All of us, of course, want the Naga underground organisations to join the political process with honour and dignity,
but not at the cost of the territorial integrity of other States in the region.

Now, in April this year, on behalf of some of the Congress Chief Ministers of the North-East, | had written to the
hon. Deputy Prime Minister suggesting a plan of action for peace and development in that region. The hon. Deputy
Prime Minister replied and assured me of his full support. Now, it is August. Yet, requests made by our Chief
Ministers for additional forces are still pending.

Now, efforts to topple democratically elected Governments are being made in a systematic manner. Arunachal
Pradesh | would say is the case in point. | bring to your notice a paper an internal BJP paper which was circulated
by Captain Hekiya Sema of Nagaland, who is a member of the BJP. A portion of this paper actually appeared in the
Hindustan Times of August 6. | quote from that paper. (Inferruptions)
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SHRIMATI SONIA GANDHI : | quote from that paper which was not for circulation to the media:

"The recent changes in Arunachal politics have been mainly possible because of hectic backdoor support
of the BJP leaders. "

Need | say anything more? It is there in black and white.

Sir, | give you another example of the cavalier manner in which this Government treats matters which affects our
national security. Here, | am referring to the Naxalite violence, the spread of which is quite frightening. It goes to
Andhra Pradesh, Maharashtra, Madhya Pradesh, Chattisgarh, Jharkhand and Uttar Pradesh. There are
international ramifications to this problem as well. | hope the Government is seized of this matter and | hope that it
will not remain a mute spectator to this most urgent matter.

On social harmony, the hon. Prime Minister has so often said something and then clarified what he has said that it
has become very difficult for us to know what precisely he believes whether it is Ayodhya or whether it is Gujarat. In
fact, the only thing that emerges from his pronouncements, with all due respects, is that he is a master of
verbalising. It is not at all clear whether what he says is a true reflection of his views or a calculated ruse to
camouflage the destructive agenda of his brotherhood.

The Godhra accused should be shown no mercy. But, is the Best Bakery case in Gujarat not a prime example of



how even the canons of law are being twisted to promote communal politics? (/nterruptions) Is it not the
responsibility of the hon. Prime Minister, of the Government to ensure the basic rights to freedom and justice to
every citizen? Who is responsible for allowing the Best Bakery case to be turned into the tragic farce that it had
become, before the National Human Rights Commission and the Supreme Court intervened? (Interruptions)
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MR. SPEAKER : Please do not disturb her. Please sit down.
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MR. SPEAKER : Let me listen to her.
(Interruptions)

SHRIMATI SONIA GANDHI : Sir, through you | want to ask : are they not human beings, are they not the sons and
daughters of India? They carry with dignity the burden of their violated lives. Their right to live freely in their nation
has been snatched from them. Justice has been stifled and the voice of hate is getting louder and louder. It is a
great shame, | believe, that things should have come to this pass.

Sir, | spoke earlier about national security. We all know, we are all one in saying that there can be no let up in our
battle against cross-border terrorism. The entire nation is united in this. The BJP and its affiliates have cynically

used cross-border terrorism and our confrontation with Pakistan to polarise our society for blatant electoral gains.
What is the result? As a result of this, it is the country that suffers; it is the sons and daughters of India that suffer.

Social justice is another side of social harmony. But this insensitive Government is closing slowly but surely all
employment avenues for the weaker sections of the society. Sir, this is leading to a great sense of unrest and
aggrievement among the Dalits and the Tribals. | demand and | would like to know from the hon. Prime Minister,
through you, as to why his Government has not brought forward a comprehensive legislation to ensure that all job
quotas for the Scheduled Castes and the Scheduled Tribes are fulfilled.

I would like to say that this was actually a recommendation made two years ago in the 16" report of the Committee
on Scheduled Castes and Scheduled Tribes. But this report has not been discussed in the House. (Interruptions)
Can it also be denied that atrocities on Dalits have continued to mount, and the Central Government has remained
a passive bystander as in the case of Haryana? (Inferruptions)
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SHRIMATI SONIA GANDHI : Now, we come to the Women's Reservation Bill. As far as Women's Reservation Bill is
concerned, it is now more than clear, more than ever before it is before us that the Government has no intention
whatsoever in getting the Women's Reservation Bill passed. (/nterruptions)
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SHRIMATI SONIA GANDHI : f it had been the intention of the Government, as the Prime Minister had promised us
again and again, he could have done so with the help of the Congress Party and of the Left. We would have
passed the Bill. This Government has wilfully destroyed national consensus in every other area, but suddenly
discovers the virtues of consensus on the Women's Reservation Bill. Now, this is simply a pretext for inaction. All of
us, women are aware of this. All of us know this. Shrimati Sushma Swaraj, do you not agree? (Interruptions) You
must agree.

THE MINISTER OF HEALTH AND FAMILY WELFARE AND MINISTER OF PARLIAMENTARY AFFAIRS
(SHRIMATI SUSHMA SWARAJ): No, | do not agree because Shri Mulayam Singh Yadav and Shri Laloo Yadav are
on your side. Those who are not getting this Bill passed, they are on your side. Ask Shri Mulayam Singh Yadav and



Shri Laloo Yadav to support this Bill. We are with you. (Interruptions)
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SHRIMATI SUSHMA SWARAJ: This is the demonstration of unity of the Opposition on Women's Reservation Bill!
(Interruptions)

SHRIMATI SONIA GANDHI : The future of our country lies in the hearts and minds of the younger generation. They
are, after all, our future. Are efforts to re-write our school curricula, to change our text-books not a defilement of that
very essence of our nationhood? Are the BJP's peculiar and perverted interpretation of our past not an insult to our
composite heritage? Obscurantism is being thrust upon us. Heroes of our Freedom Movement are being denigrated
and excluded from the text-books. In their place, those with dubious credentials or those who had nothing
whatsoever to do with the Freedom Movement are being elevated and celebrated and put in those books. What is
more, standards of intellectual achievement in various institutions of great national importance have been lowered.
There has been a determined drive to pack such institutions with people owing allegiance to the divisive ideology of
the BJP, of the RSS and of the Vishwa Hindu Parishad.

The Central Advisory Board of Education that has played such an important role in building a national consensus
on Education Policy has been completely and deliberately bypassed. Mr. Speaker, Sir, | do not believe that this is

the correct way to build the India of the 215! Century.
I now come to corruption. Some months back, (Interruptions)
MR. SPEAKER: Please keep silence.

SHRIMATI SONIA GANDHI : Some months ago, when | had said that the '‘BJP-led NDA Government is
monumentally corrupt', | did not realise that my words would be taken so literally and we would be faced with the
Taj Corridor scandal.

Everybody knew what was going on. There was verily a conspiracy of silence till the expose took place.

| have already spoken about scandals in Defence, the most dramatic and visible evidence of which was provided in
the tehelka videotapes. We all saw it, the whole country saw it, and they are in black and white. Systematic
attempts are being made to derail the enquiry by the Phukan Commission that is now investigating 14 defence
deals. By now, the country knows, thanks to the CAG, about how this Government permitted corruption even in the
purchase of coffins meant for our Kargil martyrs.

Mr. Speaker, Sir, just before the Taj scandal, we had the explosive DDA affair. It revealed the sheer audacity with
which deals are fixed and even judicial orders manipulated. The officials apprehended were fully hand-in-glove with
their political patrons. Some time back, we had very senior officials of the Finance Ministry being hauled up on
grave charges of corruption.

Do I need to remind this House of the ruinous stock market and UTI scams that literally wrecked the lives of millions
of small investors, senior citizens, pensioners, women and widows? | would like to know this from the Prime Minister
and from the Government: Has a single person been held accountable? Have those responsible not got away scot-
free? Has this not happened simply because they enjoy access to those in power?

The handling of the petrol pump allotment scam was, perhaps, the most farcical. In an attempt to save face, the
Government issued an Ordinance terminating all dealerships. Of course, when the Ordinance came, all the
dealerships were cancelled resulting in untold misery for numerous allottees, many of them belonging to the
disadvantaged sections. In August, 2002 | wrote to the Prime Minister demanding an impartial high-level enquiry.
This letter, for some reason, was ignored; though, very often, the Prime Minister is kind enough to answer my
letters, but he has not answered this one. In December, 2002 the Supreme Court vindicated our stand and made
the Ordinance infructuous.

Do I need to remind the House of the huge land scam involving the Urban Development Ministry which gave away
prime plots in the nation's capital to the RSS, the VHP and its affiliates, all at an average price of less than one-
tenth of the market rate? In this case, | wonder whether this was the Prime Minister's attempt at building bridges
with those who were sniping at him from within, at that time!

During the previous Congress Government's rule, | am talking now about our economy, the economic growth
averaged 6.7 per cent per year. Is it not true”? Last year, it came crashing down to just 4.3 per cent or thereabouts.



Yet, the Government merrily announced an eight per cent growth target for the Tenth Five-Year Plan.

If they think that there are going to be takers for this version of Mungerilal ke sunehre sapne, they are certainly
mistaken. Nobody is going to buy this.

We come now to unemployment. Nobody can deny that the employment scenario is absolutely dismal, it is
frightening. | will not get into the issue of the promise of the Prime Minister of one crore jobs a year because | know
he gets very irritated; | do not want to spoil his mood today. Up to the 1990s, the growth rate of employment
generation was 2.7 per cent per year. During this Government's tenure, it has dropped to just one per cent per year.
These are not figures which are manufactured or invented by me: these are actually the statistics contained in the
Government's very own Annual Economic Survey.

The Planning Commission itself estimates that at current trends unemployment will double in the next five years. At
a time when our youth needs voluntary employment schemes, all that the Government offers is voluntary retirement
schemes. Actually, we do not really need figures and statistics from Government booklets or reports to know how
serious the problem of unemployment is today. We just have to move out of Delhi, or even in Delhi, and travel
around the country. The one and only request of most of the young people that we meet, whether men or women, is
- naukri dedo. So, | look forward to the Government bringing out a specific policy on this. (Inferruptions)

Now, the public sector. The public sector is being systematically dismantled. This is after all the very sector that has
developed backward regions, that has provided employment in backward areas to dalits and adivasis; and that has
made India strong and self-reliant. What is happening in this sector? Land and other assets of these companies are
being deliberately under-valued. Thus, companies are being sold off for paltry amounts. The public exchequer is
losing: private pockets and private accounts are bulging. This is not just a case of family silver being sold, this is
more a case of family silver being practically gifted away at a throw away price. And, to whom? To a handful of
favoured individuals. A book entitled 'Disinvestment Policy and Procedures' published by the Government actually
lists some of the (Interruptions)

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): What is happening in Punjab? (Interruptions) Congress
Government is pursuing disinvestment vigorously there. (Interruptions)

MR. SPEAKER: Shri Kirit Somaiya, this is not good. You have a right to participate in the debate. You cannot speak
now. Please sit down.
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SHRIMATI SONIA GANDHI : Mr. Speaker, Sir, this is a Government publication (Inferruptions)
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MR. SPEAKER: Hon. Members, please keep silence in the House. This is a very serious debate.

SHRIMATI SONIA GANDHI : Sir, this is a Government publication. It lists out some primary objectives of
disinvestment. (Interruptions) read out from this document, which says:

"The primary objectives of disinvestment are as follows:

o to release public resources for redeployment in basic health, family welfare, primary education and social
infrastructure;

o to reduce public debt; and

o to release manpower for redeployment in high priority social sectors."

This was brought out by the Government. Now, can it be doubted -- and here, the Government
can give an answer whenever opportune to them -- that none of these three objectives have
been fulfilled?

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF COMMERCE AND INDUSTRY (SHRI ARUN
JAITLEY): It is doubted.

SHRIMATI| SONIA GANDHI : It is doubted!

Now, Sir, the Railways are the lifeline of our nation. The manner in which the safety standards have been allowed
to deteriorate is quite shocking. There have been an unprecedented number of railway accidents in the past three
years including 2003. Why do | say 'including 2003' is because, ironically 2003 was designated as the Railway
Safety Year. Now, what is obvious is that perhaps the State level politics has taken precedence over the safety and
welfare of millions of passengers.



When we come to rural development programmes, Sir, | have to say that even these programmes have been
politicised and fragmented as never before. Even the CAG Report has dubbed the Swaranajayanti Swarozgar
Grameen Yojana to be a failure. In fact, the record of this Government in the creation of employment opportunities
in the rural areas, where two out of three Indians still live and work, is abysmal.

This Government announced a National Agriculture Policy in 2000. But to this day, this policy has not ever been
discussed in this House. This policy lays down a time span of 20 years to achieve its objectives. It is rather a long
time. | want to know, Sir, when crores of kisans are already suffering under the burden of debt, are they expected to
wait for 20 long years? How insensitive this Government can get? It is known to all of us that this Government does
not care much. And, why did it take the Prime Minister five long years to announce a National Commission on Kisan

just three days ago or four days ago on the 15 August from the Red Fort? Why did it take five years? Why did he
not announce it then? (Interruptions)But | have something else to say. | have something else to point out.
Incidentally, by chance, a similar announcement was made from the same place on the same day five years ago.
Now, give me an answer to this.

The agricultural growth fell sharply to just over two per cent per year under the BJP-led NDA Government as
against almost 4.7 per cent per year during the previous Congress Government regime. Shri Ajit Singh has already
quit. We look forward to someone else doing so because | hear that Shri Nitish Kumar is very worried
(Interruptions)

He is very worried about liberal imports, more liberalisation of imports. | do not know if | am correct, but imports have
already been freed with disastrous consequences. Liberal imports of edible oil, for example, have totally destroyed
the livelihood of lakhs of oilseed farmers in States like Madhya Pradesh, Rajasthan and in many other States too.
Sugarcane, potato, cotton, coconut, coffee and tea farmers are all facing extreme distress.

Mr. Speaker, Sir, you may be able to enlighten me what is the use, why do we announce scheme after scheme
when their actual impact, we all know, is nil. One example of this is the agricultural insurance scheme the impact of
which, | am told, is totally nil. Now, the prices of urea and potash have gone up, and so have the prices of tractors
and diesel. (Interruptions) In fact, during this Government's tenure, farmers are paying much more and earning
much less. Through you, Mr. Speaker, Sir, can all of them tell me that in such circumstances how can our farmers
survive? There is a total confusion on food security and the PDS. Since 1999-2000, the Government's own figures
reveal a sharp fall in the offtake of rice and wheat from the PDS. Now, why is this happening? According to the
studies and according to the NGOs who work in this area, doubling of food prices even for the poorest of the poor -
for the BPL families- and substantial increase of food prices for other consumers of the PDS have caused offtake to
decline significantly. When people do not buy and consume, stocks are naturally going to mount. That we have a
huge stock of grain in the midst of deprivation and malnutrition is, at best, a dubious distinction. | would like to
remind this House that the Government godowns had actually in store 62 million tonnes of foodgrains, and a lot of it
was rotting. | believe, this has come down now to 32.8 million tonnes. It is not so much because some of this has
been distributed but more because a great deal has actually been exported, when our people go hungry.

Sir, the PDS has not reached vulnerable groups like single-women headed families, the disabled and the aged. Yet,
the Government's response has been insensitive and inadequate. (Inferruptions)

sy (e orene wERy, AT ga RE € 5 gW Wed | W @ €l
12.57 hrs.
(Shri Prabhunath Singh then left the House)

SHRIMATI SONIA GANDHI : Now, we have all been lucky this year because the rain God has been kind to us. It
has rained in many places including Rajasthan where there had been a drought situation for five years. | have
travelled extensively in those areas affected by drought and | say this from my heart, Mr. Speaker, Sir, thatitis a
national shame to see that while we exported millions of tonnes of foodgrains, crores of our own people were
suffering from food shortages. Had the Prime Minister chanced upon some of these people, had he heard their
pleas, and witnessed their plight first-hand, had he seen those undernourished children, old people, and the aged
then perhaps he would have been more generous. (/Interruptions)

MR. SPEAKER: Hon. Members, she has not spoken anything which will harm you. Please sit down.

13.00 hrs.
(Interruptions)

SHRIMATI SONIA GANDHI : He would have been a little more generous. He has helped; | am not telling that; but
much more help was needed. (Interruptions)

The manner in which this Government has sought to undermine the functioning of some of the key institutions of



parliamentary democracy sometimes subtly and sometimes openly bodes ill for the future of our country. Let me
take just four glaring examples.

The Public Accounts Committee is the arbiter of transparency in Government dealings. It is the most important
Committee of Parliament. | believe that the Prime Minister is well aware of its working as he himself served as its
Chairman in the past. It is the responsibility of the Government to facilitate the functioning of the PAC. | ask the
Prime Minister, through you, Mr. Speaker, Sir, why is his Government impeding the functioning of the PAC? What is
the reason for its stubborn refusal to give PAC the access to the CVC report that has examined some transactions
relating to Operation Vijay? (Interruptions)

DR. VIJAY KUMAR MALHOTRA : Sir, you gave a ruling that there is no CVC report. She is talking about that; thus,
challenging your ruling. (Interruptions)

SHRIMATI SONIA GANDHI : Sir, 1 bring before you the blatant politicisation of the CBI on the Ayodhya issue and
the Babri Masjid demolition case. Is it not a matter of shame that the conspiracy charges against the prime accused
which include two senior Ministers of this Government were dropped? | ask, through you, Mr. Speaker, Sir, the hon.
Prime Minister of India who is the Head of the Government, what signal he is sending to the people of the country?
Are those in High Office above the law? Are they? It seems they are.

The Election Commission has done Indian democracy proud. Despite this, it has been subjected to ridicule and
abuse by sections of the ruling establishment. Similarly the National Human Rights Commission has come under
assault. Why was it done? It is for acting fairly in the public interest and for taking up the cause of families brutalised
by the communal carnage in Gujarat last year.

A nation's foreign policy is a reflection of its national character. India was freed by the determination of her people to
follow the path of truth and non-violence. It was this single quality that distinguished its national character from the
rest of the world. It was this quality that gave India her moral stature. Sadly, this Government has strayed from this
path.

The national consensus that has underpinned India's foreign policy for almost five decades has been wilfully eroded
in the past five years. India's foreign policy is no longer independent. No longer are we willing to stake out a moral
position in keeping with our history and in keeping with our destiny. No longer are we willing to stand up for
principles, for values. Of course, the world changes and India's foreign policy like any other policy cannot remain
frozen in time. But the changes we make must be in the national interest. Had the Opposition and particularly the
Congress not raised its voice forcefully and mobilised public opinion, this Government would have dispatched
troops to Iraq without an explicit UN mandate. You can take it from me.

The Prime Minister went to Lahore. His hosts were preparing for Kargil while he was there. The Prime Minister
went to Beijing. While he was there, there was an intrusion of Chinese troops into Indian territory in Arunachal
Pradesh. We have extended broad support to the Government on its policy in regard to both China and Pakistan.
But, Sir, | must say - | am forced, compelled to say - that this Government's policy has lacked clarity and continuity.
The stance of the Government has swung from one extreme to another. It has claimed credit for non-existent
achievements. It has belittled what has been achieved by the previous governments. It had all but forgotten the
Simla Agreement of 1972 and had to be reminded about it by whom! By the Leader of the Opposition of Pakistan.

May | proudly remind this august House, that Prime Minister, Shri Rajiv Gandhi made a truly historic visit to China in
December, 1988, all references to which are being carefully, very carefully avoided. Now, do we need to remind
today, through you, our Prime Minister, of how he used to confront his predecessors, particularly in fifties and
sixties, on good relations with China? In fact, let me refresh his memory. The very Panchsheel, his Government is
now preparing to celebrate with the Chinese, was often ridiculed by the Prime Minister in the past and his
interventions in Parliament are in black and white.

This Government has completely ignored our immediate region, both politically and economically. Never before has
SAARC been devalued as it has been in the last past five years. This Government has claimed that there has been
a paradigm shift in our bilateral ties with the USA. If indeed there has been such a shift, then no benefits seem to
have accrued to us, at least we are not aware of those benefits. This is a very important issue. For the first time
NATO forces are in our region in Afghanistan and there has not been a word from this Government. This, | believe,
is of profound significance. | would like to know from the Prime Minister what the response of his Government is to
this unprecedented development.

Finally, | stand before you today to protect the Constitutional prerogative of the Opposition. Even if the Government
does not feel itself answerable to the nation, we do not abdicate our responsibilities. We will speak our minds. We
will make sure that our voices are heard loud and clear. This is not only our legitimate right but it is also our duty
towards the people we represent. We have had to contend with a most belligerent Government at times, a
Government that insists on having its way without giving us an opportunity to have our say, a Government that
refuses to allow a discussion on vital issues that it finds uncomfortable. We are confronting a Government whose
sole objective is to steamroll its way through the House in a most brazen manner.

We have, | can say with confidence, been at all times conscious of our duty throughout these years in the
Opposition. We have been acutely aware of our responsibility. | might add that in comparison with the BJP, when it



occupied our benches when it was sitting here we have exercised great restraint, if | may say so, sometimes | am
criticised for it. The Congress Party's support to the Government on the passing of legislation has been
unprecedented. This can be checked by yourself. Our record, and | am proud of it, has been that of a constructive
Opposition.

Sir, the BJP-led Government has shown itself to be incompetent, insensitive, irresponsible, and brazenly corrupt. It
is a Government that has betrayed the mandate of the people. It is a Government that has forfeited the trust of the
people. It is a Government that does not work for the good of all the people. It is a Government whose days are
numbered.

Sir, eventually, | commend this No-Confidence Motion to this House.
MR. SPEAKER : Motion moved.

" That this House expresses its want of confidence in the Coucnil of Ministers".

TG HETH A#Al dAT [E HATAd qAT B, ot Rrprad 3 dv= w@5rera @ aurd (st e srrsant) : Arer sene
WERd, HEd S 7 7 o9 g e & fua @5 5 9 srfavara e & @ @ g9 o gon, i Al aw g v A w § sk Ew
S & T aifaeare ywrd Ue agd Aewqel SR 8, fras suan fave sden g dre-faer a) @3 81 39 foon (&A1 a@ d9e & a8
F Id 381 o, FH [FE B Fean A8 oft 5 w3 & oiftm "wrE § 39 PR &1 | AW S faue | |(@@aE)arET: o9 W 'eT |
e Bfl & o et e e Ry w Elt & et v faa ) el 2 el v ge wr kel @ ofik geiifery gew @ s wiifaa g 81 daa
SreufRy @1 faToT T T @ g e # o & A1 avic qgd @ o o & o9 9AH 989 &1 U@ @ad & g &, 5 o) =4t @ et
21 TR WREHTE U B T ¥ B far st Rufa 81 @ R srfawar &1 e 9gd @€t getd a7 S 2 (23aumE)

SHRI SHIVRAJ V. PATIL (LATUR): That is not the correct position.
st AT srsarvit - # A g, FHIIY U 9% UBe 89 TS dle ¥ B8R N | (HAUE)3HY Usel 9 ARITArE 1 a1 o7 | (@aer)

st wiforerer AT (SNFRN) @ AU IRYE.GH. HT A TeH T 2
SHRI L.K. ADVANI: If the numbers are shaky, the No-Confidence Motion becomes a challenge.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Shri Advani is disowning all the No-Confidence Motions moved by
Shri Atal Bihari Vajpayee, Shri George Fernandes, and all the other leaders in the past.

SHRI L.K. ADVANI: | am fully aware of it. Maybe, | would have also moved a motion. | have no objection to that. But
in this case, | welcome this Motion because this gives the Government a unique opportunity to present to the
Parliament and to the people what the Government has really done in the last five years. # gw a@ &1 Wier Hom & §
fauer ot 7=ft &t It T srgERT AE TR AHanl

wEred, T wiet St B o deht 2, F ST srgawet T Y ", gy # o Wil & wer of 5 F ooy e, ¥ Suge T e
i el w3 el deft g3t e wu A A el 21 (=aEr)

e HEled | FUAT ANl FuAT w @Y ssarvl St @ || g iR e e Ravl

sl ATeTpUT JTEATUll : S € Wi TE St &1 AT g g1, TS & |-l aredi § g Ar-ur el o1 wanT fean wa, R A
AR STHaq #t & daar o7l 59 ver @ 9m ot e W v Sfifiee 9 g=st & v e ) (eaes)

MR. SPEAKER: Please listen to the Deputy Prime Minister.

(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Is the word 'arrogance' unparliamentary?
HeEl HEled 47 w9 T 5 98 srufeamis) & ?

=t el ssarvlt @ AR § Jg el SER B o, S stene ot 7 g% # wel fh amw @it AT @t wm qeai W smenRa @), 99 w
=4

e, 3 R, WX v wearht f srevr W fi O o IRE vade  ford € R doee 49 W, wveR @ R |, { =t B we
T g, AT 3T B, T IS gon R WA # govra oi AR # Suafer feat 8 v @1 (caem)

Ppax sifaers (HE  owuel weigy, s orwer A oft 7 aman W svasER ot @ AR # W1 $U o 8, A smsarft Sft swa #t Sww
@R (@auT)
S1.fSTg AR AT | 31 AERT, 39 IO ¥ IR UF-Us arew W I S Il o 9 o wam| (2Eu)

e Aeied A v 9 U IR i faecht wvar § 5 9t orcdt ¥de e # Erf anfevl oy gu 4w aw et g T &1 e off, 9
@ A Sel o, R P aR FEm & o9 39 voR | 99 A @S e e ge o) & §, I8 el ara 8l 8 get amsarft <t S siar W
oY W@ &1 Y g8 a4l feeed oY @ &1 puan afoy)

pav sy (e : 3ene wEiy, 3rou ol off 3 91a1 |iEd sndsa] @ ar # Wl ol €, 98 i srearth off WA # adg| (er@Em)

MR. SPEAKER: Yes, Advani ji, you can go ahead.



st ArerpeT =Tt ; AERY, IR I FE 0@ 5 Asw uiw Aol § e a9 o Syatd F @, o § FEm freve Araardt F
ar & £ ¥ w9 3o T@ #| (@Eum)

ST wX A B W WEY, WRG B e qel 8, 31N a1 81 gty # g @Y & B e o, wa artran ot fagw iy 3 wut wxa gy wE @
off f5 gam Jam o R, a8 o= R, 98 o Ran § mn § R wrft ¢ € 9% 9% 5 fuw & @ oft snft wifewm e o €, § AR
HEd & 6 URT B goord T g 94t &l

areae oft, AT 9T 9% T & 5 9 $v e @ SR & orev Wi oft & sl @ AN A g T SEm, 1 Ias wE e { da @

TH oi@ g T o, Wil 89N |y Wergqfd W@+ are afdd el € ofes aga ufig €1 991 99 Ug &Y oier aimvad gorl | (agawm) st sifiary a=a=
q &el 0P o foran, foresd a8 foraa € -

| quote the opening paragraph of his article titled 'Great Awakening'.

"llook at the future of India optimistically. | foresee a great future which is indicated by the awakening that | have been
observing the world over about the potential of India. Be it technology, science, arts, culture, entertainment, [T, literature,
fashion or sports, itis India that is being underlined as the potential leader. No matter which country | have visited after the
dawn of the millennium (mind you he speaks about 'after the talk of millennium' # fires aia wral @t @ == & §) No matter
which country | have visited 'after the dawn of millennium', I have proudly noticed the respect and the acknowledgement that
comes from achievement. | am not referring to entertainment alone. | had come across professionals from other fields who
are all praise for their counterparts in India. We are not being derided anymore. (399 vgal 801 Suan 2t off, a@ &1 fowaer

&l @) | Not anyone we have to beg, being looked down upon as one from the underprivileged society." (Inferruptions)

HeAE HEQY WY w1 AR @ E7
(czer)
e HEISA @ AU WA T & seaArft St wmor #% @ €, IS A gl

st ArerpyT ssait - # gEE R B gafay o @1 § A a1 7 % @ g 6w e @ aifs @ig i Sft @ wmer e o
el & e # T4 gReT g fF 7E O 99 e €, 9 Teds € (waer)

SHRI PRIYA RANJAN DASMUNSI : She said that the Govermnment is wrong. She did not say that India is wrong. (Interruptions)

SHRIMATI SONIA GANDHI : I have not criticised India. (Inferruptions) My criticism is of the Government. (Interruptions) All these
achievements that you have listed out or that you have read out are actually thanks to Pandit Jawaharlal Nehru and Shrimati Indira
Gandhi. (Interruptions)

SL.ca $AR A= | T e saew A s, ot wieh ok 5Rw wieh, f= @ am g @ 9 P g st T T (@)

st wrerpT strearlt (H opfl St Frewe R, &% opft WY diew g, swH #7 sfevensa B, "after the dawn of the
millennium”. siix J5% it & FI$ F7 TE A, TEA B A AN T 9, TR T N A&t 9P UgA & 97 99 B YA B PO, I7 6
@ WM & BRI, 31 €6 & JAQMI & PR UEY 8, ARG AR W1 G 8, I6 TR & AHY 3R &9 W 78l R T g A ag v
M w9 A S ud 21 (aum) REeR g W H A Seera 99t € ot 99 e e urge ot ofk g' et arse Rt o afik wim
WRERYT THET I A I Ut ft ArEr o |(@@H)feR Rt ' 3¢ wE A T A, A Fofa ok el 3 7 foran, sft srew faerd
arerft 7 favkr fn ok el 1 12 e, s wenrift 9| o Fofa e, a9 @8t W S 959 g oft, F 99 it @ E wgm(au) gsi
Sit 789 g% oft, SHH Teaw fhw Sft 7, wiie ot F grever & Folr @1 iR R o st sor(ammam) stemer Sft, F @ e o Ao tw
< wiEe a1l g & e oY MRa @ @ R off, ae SW wma g | A it wer 5 deetw vearg 8, dee vels gy ofiR e I
| e, 8w we A fraey e ) § @ i 39 FE @ | [ fred o arel § S oRads g0 € 9T o &Y A SR v
TRET AR & HROT A TE 8 W E, AR MR T ey v w® € e e oft wnfre €

feT g9 T A1g € 5 R wwa e BeirIe a9, §Y SR 991, B SRS a9, A9 e {6 aue wedm & faem e e e
|H 4, w1 T8 Fofa 9@ gon, o ot s (aEEEm) # faesd # 7 o, # fef © wara o 76 9w TE a1 @ gl § o g 6 fegwm
F el AawTg ga-it face € ga-it 9 € 6 9P 99 a9F =W WA & El "onl, 99 9 3 g el st

T4 T A T TeI S| FARAY AT FAT BT TS 7 IFFA| IR MM A4 G iR oy g e F1 S TSR W e awed §
T e ST | Wi &% U@ &1 uell & foF e R xR #Y 3R ¥ W ofi srerr-arer wae O, whe o e gw ew g Rilsiens
uferarie § Tar wad 9, 9SS g 89 R E| AT w7 sidierya snfedt € gafet sidiegaa srfsdie 7@ o = & wea @ O
WA AN HEAT [ IH FA W FH dAIC Slom B (AT T6 7 Al | (@=rE)

SHRI SHIVRAJ V. PATIL : Sir, you are raising a very important point. But may | bring to the notice of the Government that two-
thirds majority which is required for this Constitution Amendment can be available on the floor of the House. You should come before
this House for that. We will provide you with that kind of support. We will co-operate with you to get that kind of majority.

SHRI L.K. ADVANI: Shivrajji, you are aware that there have been times when physically it has been impossible. A Constitution
(Amendment) Bill cannot be passed in an atmosphere of that kind. That is all. So far as the Government is concerned, Government
has been willing for all the three alternatives whether the proposal is made by the Election Commission or whether it is on the basis of
two-member Constituency or whether it is the original one. But it was the Leftists and, perhaps, the Congress also said that only the
original form has to be accepted and, therefore, the others were not ready even to permit it physically. Mr. Speaker, Sir, personally you
have made attempts. The Government is willing for any alternative. Therefore, let the Speaker decide. We are willing for any
alternative. (Interruptions)

9 fagar €, it | e off 7 7 gy A O el @ St e o g e o STl AEe W ol 98 S ateld, 3Tt ad weil (&
)

SHRI PRIYA RANJAN DASMUNSI : We have absolutely no malice towards any individual,



it erer Fv1 srsaelt : # 9 wHar g 6 sftrwie i SR @Y 1Y, § AR 3O ¥ Uel O % (@eu)
St Bragsr= qrae @ s wEe, 30 AEEE v 2| (2aurE)

st wifererel AT : N6 FEIGY, AT 3H U< P SRiaE A Frera Ao (a@ams)

st dtwpra STEHaTa (HTYR) @ TEH HEK, TR NRIGE $ N IR SR T

& |(ezasr)

st <irer ot arrsarvit : The words 'false allegations' are not unparliamentary. #= @& & ®e1 6 9= 3@ @ren 81 ¥ ww1 & 5
el 73 #1 (2aum)

st s qrase  tefrted 3o € |1 90 per cent of the Standing Committee Report is false

st @rer poT sreaAvll : siwE I @ § oflk @ T, sww A uRiFa g1 # 5l ) 3o diem &1 R TE @ w1l f ww <@ g 6
3w {5 ¥ (emaum) The former Speaker also endorses it. (Interruptions)

UL HEled © 39 WA & {6 9= oYl & 9N ¥ Har 2|

=t et HoT srrSATvlt ;A 1992 | WHT I qF B WH gAE T €1 1992 | ADY 3 T R AT gL, I DIy A By Ao @
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72 farma R 4 oo St ger W= firel e O ft & & 31 aga TG F 3R e 5 97 957 orewT ™ oY @ € (@) st gy s
™ o & # Jerg My € vae WAt S T ot gye vy B e R @ e evfafd oife R @ifg freer wie g9 A 989 waEE @
@l 9 Y & RO HLH Hafl St ¥ W01 A 6 v wH ufed Hew @ "@Eied § ue H#Al A ©.0d. g A1 S Per o B e A
T D BN T NS O TG B GAR B ' v gad £ gars #@5f oft 7 arer Redy A 9 sfeRal @ ow 5 w9 9
TR FIeEeard| § 6N ST Faerary U] 99 eage e T iR U e W g T s wer T % gew fafe site Rad
@ A B AT HU iR @, a1 w9 § 3R feam wva 78 81(Teum)a 39 TER & Sl J T e 8l

giram § e g9 9 o1 tear § P srentve el 3 fiedt waredt & 9wt § S mafa @ &, 99 Aol anRdR @ o |
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T3 a1 e € 6 A w9 e few B sncarinmwt udt @ 9wWS 9% 3901 g $ A ot = o 3 5 aereee W g g1 H
fged T o1l gt AR S, T g3 R IHW wureT wiidh 39 91 @ g3 % 1990 # AgHIETE # S H arel AT i 3

TR @ Wt & T | @iew 9 e Rars T v o 5 9w U & € e wwa g F enrft g wear @1 g9 aga et & R aoneht
St & war w5l a0 @ S QO ueen o fhar 5 Twriee Satant ® N # U o B aemal

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): Shri Rajiv Gandhi was the pioneer of Information
Technology in India. (Interruptions)

S1.fISTa AR AceI=N | e Aered, 39 e U q6d 7ol do Habd! |(HaHr)
areel Aelgd  HR Wed # AR FE & 6 Srererat s T8 @1 puam ey dfdg)
TemE Heley : et o7 ff A5 It Fifrw w9 FIw| 39 = fRAve ok T gw SH B g w5 @l

st wrer ot ssarell - # e war € R TR w1 @ A, we ot s ol @ i o 1l err T oft ud @t 7 e e
G A § Rt qedl & wew 7d 81 98 4R qgd et @l 9= HE —

"We have become negaholics, addicted to the negative as an alcoholic is addicted to drink. We look for,
we latch on to the negatives. Even if some achievement breaks on to our mental screen, it does not
percolate into our awareness. We do not see that it is a part of a pattern, that it is not an isolated fluke.
Indeed, our instinct is not to believe evidence of that accomplishment."

I WS & & oot fuer # 3w & < wra wmor gan 2, It is nothing but negaholics.

I $o i uifvfes e 7€ qm, svom RuE o 2, R o e 3ar 21 oret feeiRE wiRie e aer 8 &m &) @ §, 3w
I wE fr R Bedk &1(au)ed 99 WReR H 3y o, Wi d e @ #§ IE 7€ gen a1l 1971 B 9e o oy, Wied! aR 7 ugal



dume # oo w8 T off @ weEweiR ok WA & I wrn A dieedt aR SR 9 T <8 o, 59 oft aerdt St S wver waret ok
foreer gim arel § Rra ger ¥ 99 Fafa fhar € fra vor @ o9 W v ara @t 8, (@aus) et St & were 5= a9 9§ age 39 wae
# P1E ATETHRATE T AT 7TE A o7 SR o7 SMSTHATE & Warer A 781 B I Ot 7R \ifraw St 31 39 aa 3t frpraa € 5 a7 2Ee
e @ 7€ yeIfia fFar a 39 R F e agm 6 gn wive sudcfes HEE A € 3R 99 vgcft ar @ige TR @t A ong off, 9w A
ft gt oaf g oft, aa d% wwema 6 W AN anduwand @ Jree gg-ge BN LA BN W8 €, 9o Raoh Brad $Y @ €, SHe e &
U ISR & GY 924 MY < a1 W o dASTE S @ & Ui o U fRgwa rftl safeg(zeam)

SHRI PRIYA RANJAN DASMUNSI : Why did you say? (Interruptions) Then, you justify that you are not a competent
Home Minister. (Interruptions) Why did you say so in the public? (Inferruptions)

sl ATAHUI =AU B MITHIME & WY IS 187 1SS & I, q8i S9! UHel, RER fFan| ga=n € =&, § " st & gon
=g 5 w/@ dwe 7 ‘Orer ke &, w1 Sfa g 5 faeiRE 3t == $ Tt o Il B B 6 oM diel R ame 1 SR |(2Ee)

=M Brads= TrEHE U 36 & ar F 3 i | (srEerE)
SHRI L.K. ADVANI: | am not yielding to you.

SHRI S. JAIPAL REDDY (MIRYALGUDA): Sir, the Home Minister of India has made an irresponsible statement.
(Interruptions) The Congress Party has not asked any Chief Minister not to implement POTA, as has been placed
in the Statute Book. (Interruptions) Such an instruction cannot be given by any party. We are aware of that.
(Interruptions) | want the Home Minister to know this. (Inferruptions)

aTemE Heled : HAl Sft 9 w2 e afsul

it SrerpT rearvil : H Way H # W g 6 e Wiflensed & i < o qen & ax # et fEran s € ok gHifery =mme gt
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HeHd 8 &1 A9 He1 [ o urdl § A e sHET IuAn $ fafies AFel § S a1 e =@ty | SR Ua R ofiw gty urdl wer @
Rrgiaa; der & Raars & a1 #t ot a8 7 qer wfey g § 1 o 6§ fF 91 Sfve BT @1 9% v R derl $i=™
qurE)siv R wi$T oo AT A (@Em)

st ST At see FERY, (UaH)

aTeaE HEIGT HeT Sft, a1md 4fdg)

#ft fraroft 7 : HERE F Sar smawt Tl $1 SHEt ST qarg | (saa)
MEYE HEled @ 43 &) 91 A DIl

st AT FHUT TSATUTt : AR 2001 W AN TF AMAR 19 -3 ASgA §, Tt W 6 TR TS w07 | ¥ vams Mg § o KR
BT & Qo ® & IF W Uhs 9 &, RN T T ITW S 2| R §H GIeT B ST T B A Y el B Hebel, Dy 0 €l
=&l 81 gufeg & anft ff Hw okt Bt A= | Faga e F aueht TER B W HH FHE J41 A7 S (Ta9E) Jel u raeIdar 8, urel
D1 FUINT &Y |(Fae=)

31 faeTa AR Aeslall : 99 J a9 g @ € 91 T A0 b T6 B @ E §e! A | (euE)
MR. SPEAKER: He is not yielding.

SHRI S. JAIPAL REDDY : Sir, this is to place on record that such a direction was never issued by the Congress
Party. | would request the hon. Home Minister to note this and acknowledge this. In fact, such a direction cannot be
given by any Party when POTA, rightly or wrongly, is part of the Statute Book. Nobody can be directed not to
implement it. It is not correct. Let the hon. Home Minister stand corrected. (Interruptions)

MR. SPEAKER: He has not yielded.
(Interruptions)

st drer T 3rrEaril ;| T THR | #7 Ul &1 Seerd 1 5 3T R H Bl g7 wRaaTfeal # gseid 98 # R fhe o ard A
Ha¥ offtres e f&an €, o 9% @ WRa g SvEifaa @1 snfier wan ok stuifde wifdd a=mn| ot ave | A W § 5 Sk @t
A B 7 S H U fSETEiig T uEe | 98 99 o1 99 WRG WA A, TOaEE SHIE 3 3R 99 @1 TR-HeiR @ 'ReR A
froray Bax U Wi gold iR gieiNe Soiae 98 HNY| 9™ e AT ot 7 feel Wi 15 o ®1 A el @ a8 =ion $5t oft 5 o
Fofiv d g 8 ATt € ofiv g9 71 BAR Us Wi goieE g, 9 B AN F 3O omedt wifey @t off, wifs 9w Wy sndward) Fed o
&5 <1 arex die ST STQE, S el wre & e, S ST weT B, Wt AR S 3R S R R S, SEd! a | ST e
SITgT | gufeTy aga | S A Fe o R YW aranet # Y 981 BAX ¢ W g 11 R | Bad e U e faaman, afewm ot A @
ot oft fh orom €0 @ B AW, vES W g FE T W AN @ & ARG WP A g W B THAGN B bel 5 B A 98 on " 2l
feeeft & forit ft TRRfiSr €, STl e % o1 oTue aTesed w1 Wohd ! fwm & AWl A 3w ofik | g 7 59 A &1 wiier e
fergear # S ara # A | A W@ F TR TR WA SWECE B SiSy 1SS I SIRIY T arelt 78 e, R 19 7R

a% fegwae # st &g Ia€,) (sraum)

TAR TR AR T & iR Fed & fF 89 orvTrad 9S9 9! OXPR $ Sd Tl |a o & 6 98f W i ardl sftaex 72t ong oft,
qol-agel BXIex Tl A 3MY ot | GeA-agel HRIDBR 98 BIUE Urel B THN afl, B & gol-agdl BB AN SHY el Y, O & THH a1 Bl (&
ELIG))



stadt atfrar miah : e e widt w1 S F Ao |(2EuE)

it Srer POT TSATN 1 T.OH.HLTH.AME. T, BT AR g9 W S, Tei | Sft 49 € 9= g9 o st o gy & an F, F wei a8
FHEAT T, e o0 T6R | S e e I R (&auH)

stwct | wel | 7 wew A1 FF A A, W o B wHT Od H ) 3R off & faed fordt 6 devart v @ ') aed), g9
frret <1 9 | i(@mau™) 7Y 99 99 940 §(@ur)

HeqE HEled | A9 @ 40 Srgd|
(craer)

e HEled : Wi St 7 3R e 8, smrsarft St IR | ey wa A )
(zrEar)

e HERT : A9 @ A W@ € o afd

st @re {A Al (FFE) ;T 99 & fau 3= Al AR T (@)

EUE HEIST | 39 98 Wgd | H AT TSdE St 91 SE W8 W@ E 98 A wedl §)

(zaaTs)

st FmEEx (aferan, S.9.) : oege o, 39 9846 # o9 @%@ @1 and 81 @1 8, 99 W A Y el 981 aredl gl dAfdhd a1 fave 7 o wa
o gaoliedl # S &R S T 9 9 3w oft 9 fred foraey we 6 g ') el 39 ave &1 Wi weede qgd sfsiariad (aaur)d
7€ A 5 3R 3 I a1 FEeht € iR I U foreht 1 feredt & o 9 fedt @1 4 W Y, P 39 avE 9 o wmen s T i
Fur)

SHRI ARUN JAITLEY: How is she in possession of Government letters?. (Interruptions)

SHRI KIRIT SOMAIYA : We would like to know from the Leader of the Opposition, how she got all those
Government documents. Sir, we would like to know how she got all those letters written to the Prime Minister.
(Interruptions)

st faa Hear (HeER) @ W 39 G99 <9 B1$ 6ahd! 8, 99 WX Y fawary frar o1 " ¢ i(@@aumE)
MR SPEAKER: Please sit down.
(Interruptions)

EUE HEIRH W1 N\ St F T & 9 W) ey Wit B 'S e @ ok e g

(czgE)
MR SPEAKER: Please sit down.
(Interruptions)
IEAE HEIRH © AW 437 & @1 WA # g4t HY enf?
()

st fepdie witar : W & S A § % it st & o SREr I0R S 3 (&EET)

MR. SPEAKER: | have permitted Shri Advani to speak. Nothing else will go on record unless there is a point of
order. This is not the way. You cannot disturb the House like this. Please sit down. wmea <ft, sm &5 wmsd|

(Interruptions) *

* Not Recorded

MR. SPEAKER: Shri Advani, you please speak.
(Interruptions)

MR. SPEAKER: Let the debate go on. | am not permitting anybody else to speak.
(Interruptions)

MR SPEAKER: Please sit down.

(Interruptions)



DR. VIJAY KUMAR MALHOTRA : Sir, lam on a point of order.
MR. SPEAKER: Ok.
DR. VIJAY KUMAR MALHOTRA. : Sir, my point of order is (Interruptions)
MR. SPEAKER: He is raising his point of order. Please sit down.
(Interruptions)
sreger HWElGd @ A Ao Sff S Urge-aih-aet X $ B gonad df €1 §9 9%e | W 7d gt "ol g, oy ave ¥ oy dver = €

SIS AR AcelN : gy AElgy, AN Ee-3ih-ey 9% & 5 1977 ¥ gAeht oft 3k 1975-76 § Shrimati Sonia Gandhi was
not a national of India (/nterruptions) How does she get that letter? (Interruptions) In 1975-76, she was not a citizen
of India. (Interruptions) s7& T 98 oiex 9 €1 (Faur)

MR. SPEAKER: | will not admit the points of order which are only to create disorder in the House. So, | will not listen to such points
of order.

(Interruptions)
MR. SPEAKER: | have permitted Shri Advani to speak.

(Interruptions)

st arer T rrSareil : wEET, A o H & wu f5 F Wit Sht F et @ et 7w e, afdw F v v avRy s B
TR Sl 7 9! Ruof w S 9d HE 2, SHHT 7 IR e 8, Hifeh Rgwr d @l @ 9w wHy S el N dida § g9 S
forew g € For @ ot gsErar, st Sragers AR, ot ARwelt g, st see e o ofk 99 9 @ wed @ oFe wew 9 (=
TUH)IAT SHCH P ARCHIE B & ATER U 7 T RIT T a7 Hehd 2 | geifery @ ard 7si w 9o 1 € anus ow fRmmed &
Tt d, IudT wWéHwr Y &l 98 vx Wed @ 9 ] (FeuE)

it FTHTERYT YA (AETR) | FHG] WUl A9 B Wl 7 W 1980 H < & ol (@)

e AR  Ir=aht Sft W FR W €1 I AT S ST I Wed H 0w UrEeH W g1 9 # fF wWeA o & & 9%
wad B )

e HElG" : Bad eartt St w1 AT Rer W Srgm| o AT W $E W B, @t aw Rere w T8 st

=t wrer P sreanolt : srege Sff, WA B e A o1 Fareaw ga W=, 4 eree faert arordt St o9 98 iy #3ft 9, 99 @ wow e
& e Gare &1 | S Y €, IBH HRA B W@d-dl B SEvdl 1Y @1 21 T8 9% &6 T T 3R, 914 SRATA $1 Ig gl
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PRA g & 9T RS & Ueufy ¥ wiewae & weafy ofk e #=ft 1 goman| sR ware w5t 3 oft s dow s fF e gw
ATgY <ifeh gAR war w5t 3 wer 5 & qgi =& s, agi o &1 ware & T o iR ey & v 9 HRY| ga w5 Sft 3 w6 A
feam fop & aet = amem o amw € 3 BRu)

o &1 8, 3HS 418 oA 9| v faew i &1 e g9 9t el ¥ g Y81 8 9uh uRemHesy e it aiel § @9 W 99 30
3t A o @, ofik i o @ 3w ft € S A v W Fe 6 g @ 53t |t gemsfes e @ R el § e
B I e =iy ga-t Suater i By @ are ot B w6 gietide BRa diferdt B srewETe w% R, U o R, a8 @) fmn, W
Yl B TUAN BB ARG B ISTET 7 HRY|(aem)

MR. SPEAKER: Please sit down.
(Interruptions)

SHRI C.K. JAFFER SHARIEF (BANGALORE NORTH): Is there anything else that is to be undermined? You have undermined
everything. (Interruptions)

MeTE HAElgT: PUAT HeA § wife FEY
#ft et P01 smsarft: AR o &= B, RF aF B W e = &= B, T A1 F HE TE T A8 TR AHal & g FEs B g 7
o wiftem =i wAeTd a1t € 9Tt BT A€t € R st e g enuet wReni g favrew # fielt E1(emem)
MR. SPEAKER: Shrimati Renuka Chowdhury, please sit down.
(Interruptions)
MR. SPEAKER: Shri Suresh Ramrao Jadhav, please sit down.
(=)
aregs AEley: Atad S, g T wa wRY| ¢Er AT aresTt = sl

(ezmE)



L HElgd: IUNLTH HAA1l Bl a1 GHgl Tar HAn diw = 2l

(caem)
st ATer U1 3rrsarll: St Wil IR S 1 qUH | O W@ 2 ()

AIHAG & Racih W&l TP X AR el os 8 &, a8 gt 3R 579 gfan +x # Seviema sifafs &1 sifdarss feanl emet 15 gw
WY & R gHR w1 afh T gu e @ R § smiRen, der, 4., wiv, R ok A9 &1 wa 3 fre ax wie aff 99 vive &RiRew s
g1 e voR e I 7 vee & T ga d euN gl @I gwifvra e, 39 @ 39 Wiedt R # s RreaiiRd wife ik s e e
T WIS Hwtl # g A 7 g8 A Fen A F TS -ER § o R 8 99 S| ard A &1 99 $ER WReR B qeAHl ot
wreq # wifrT S Hiw urel ft 2| 996! FE WER B AR T8 e w1 2 89 e v 98 faeg uia w9 39S gk
iR @ AR W fUee feal gam= #50t oft & 98 9 & 91 9ur vaE w53 Sff @ 9w ufers wfe & 99 98 & aramaer § o gRads e,
SHS PIOT AT T8 RS At R | g% & T gl

3= T H i @ S5 o ¥ oifdre At m € fiwer wiw aif A ot 7 w0 S me o owf of, afe 79 9 Ot 3 w7 )
R B wf~rgd® 8 Tl

steme off, g3 39 a1d @1 A g 2 % oa R R vl @ o, o9 g.ud. W T8 oar 41, 99T "ed Sl ¥ b) a1 81 78 B
AR ATHR T BT IR o &, by # w=o1 ot & o a8t & ga8 ot 9 & | 3R 37d H1S S<wara) gag el SR € < 981 @l
WRHR WedI B ¢ el a9d AR # A Seft 81 36 HRT agd TR ArT gbe ol T )

3Teme] HEIg, # SiftA a1 HEHY U1 daie WA HE | #Y 7T H 39 91d DI By 9% el 79 &El 5 T ai-mfi v wea A fH
"You are exaggerating our clout with Pakistan." s gamr semee ramfive ot €1 # 979 wean o f& & gromfive 7 oean v &
AT & 6 oMUd U $9N TR 3R 4 STA-SHragl @ 501 UM STUH] § Hhel &, HABAGT B Ta YD & ha! 8, 3R 37 Ha of d 20
Al 84 F el < Wehd? FAiGY A YS! a1 T8 AT g e, § YD g A8l § (5 g § g @ e e 9w @ el
TSR P By wa | ftw e T TR aEt 8 w7 78 fafFifeae o T8 € 5 500 sre-wrae A # @ e oft adta @ 2
3R HeT DRV G4 g0 df # dgm 5 sus arv figwa § ey vibrant and vigorous institution. g1 e # dieda € ok
A B © HRY BN A6 W TH THR B Bl Hidee ¢, Tomsy &9 21 U e f5 78 8, 2 ok gran 81 suferd wieramicd
Fitege sEifee & W €, Sl uet & @ €, 99 yer 3t WM i R @ et ¥ €, F o9 S 7 A § e A R
e # drgeie 8 R 9w AA @ g @ ol AR 8, anR At udtegs g o 9% A e g

areger o, # go SR T g 6 Reren § S @ weE dow g o Rrad wer T 6 & TodeE @ R duR &) g awor g d e
faeer uim it # Wi gfora afda @ € fF g e oiféar e At ARl St WRER S gen w €, fiF-diF oiféat 3 e Td et
TaRd @ 915, TR e ¥ qadicht org & @ SwHT W@ FRYT I% € % g% medus guferd Wwe gan ifs 1998 # AT arew fawrd
rorRft St @7 wew F WiER TR B g @t wift wiE R gg| w9 @ 7w iy der 7 okt @9 9@ 981 $o @ aren w8 2
3ATATE 1 TedE Y T, 39 TR B AR-IRE B ol srifem &1 wew Bl F wit-it wrerar € fp sreer g afy owt weih @
TE I FawRn gt eTR 'Ft Hifthew A A =9Ed 8, 9% 99 S8l 99 S sffeevHied iy BT AW Farit| 39 FeN § ' wifthew Ao
=&l S| arR Vel =rawen @Et @At O we 1999 H 5@ U die W AR A T WA B wxifera foma wn, 99 ' st Ao’ =g
N W o7 3R e 1 aw o & wEf Heha B

st Bravs 4. ardta : fFe 99 & d8d U+ 98 919 S8l % diieT i ey Afdvary uwa[ -8l & Aol |(@ag=)

MR. SPEAKER: The next speaker in the debate will be Shri Somnath Chatterjee. Please keep silence in the House.
(Interruptions)
emE HWElew | Wi Wity | S AT WEw TR A 9Ted €, 9 W, e wify & g

st Brads= qrase : W g9 & wid & Please bring the House into order. (Interruptions) | know, they have no
respect for the Opposition Parties. (Interruptions)

3regeE HElgg : avft ot Wiy ool diem are € S dvad arew W wed € 9 amow # 9wt 7 % Please keep silence in the
House. The House desires to listen to Shri Somnath Chatterjee's speech.

(Interruptions)
st T gedll | W, Fad! 3o+t 4@ oft & fF we =@ ™
SHRIMAT| SUSHMA SWARAJ: Sir, everybody seems to be in lunch mood. (Interruptions)
si.fasTg $9R Al @ WY 39T &1 9919 9 FY 9 B, 9 99 96 B gl
14.12 hrs
The Lok Sabha then adjourned for Lunch till forty-five minutes.past Fourteen of the Clock.

14.48 hrs.
The Lok Sabha then reassembled after lunch till forty-eight minutes past Fourteen of the Clock

(MR. SPEAKER in the Chair)



MOTION OF NO-CONFIDECE IN THE COUNCIL OF MINISTERS-Contd.
=t |rEe TSl (@erqR) AT aremet S, F ArRiard) FRgfee ol @ ok W 3 sifavars W @ el s gl

#Eey, e TRE 9§ HAi9El TRER 7 AU 9R 6 © Setd § o9 i) A= adel | a9 qern § ok e ale § 98 9w 3R
for 2, (exaum)

st Hfla denurear (Fermdal SOY 9i¥an) e "Eiey, 1 AT wew 5 TR ¥ ugd) arert ?
st Ty "edl | B # vgex de ft "o gl
3TEE HEIGH : 3MUDT 91 T 8 9ifey fF A dmer gedt R A 9 w €| sue fie O 39et awrer et aieed

SHRI SOMNATH CHATTERJEE : Sir, | can tell my friend & #& smgam 2=t € &, o fov oft F = § I &1 e 9=
@1 §| gefifery uga ate et gl

SHRI SUDIP BANDYOPADHYAY : We are happy.

st | gedl | sems wEid, IHHN UNOR @ IEE # gorar # e g8 &1 e ove | wAn Su 9 wn @ forg Wi srar e
S BT PATT S &, AISET WRBR 1 I9B] FaAMT T 4l BIAGT ST AR AR FaH1 B g B

reme Heled, fore ok Q9 @ il 3R I & IR AU T &, AHRTASHAT BT SeATdl T 8, Hoigy R HHAMRAl U gdel fmar T 8,
TH! AS-IE BT B foran T B, Rewe Gl & Iy Wy gen SR dRod #E A 93 TS 2

HeZET HEIGd, g1 B WA B BTA1 9o B Y iR STa1 P TRIE oA & fag ot aae 360 w¥hR A fHy, 3 o 1w wrfae gyl 32
BRI H AR TXER B g Twd o w4 gl # R g7 B 5 3 5w s g @ art @ o qurg 3 g iR o s § arfter
e § fh 9 Weg W STes YT Hed IIIY i Teb GHi-RUET 3R <9 61 Gobell & AU, S=an 1 Welg & {0 il 91 A1 [ 19 HY, o=
SHST A T TUT IH WHR 911 HT Al § @ifes el & & & oy 1o Fifeer wRer a1 9 |(2eumE)

L. PR AT © oo 2t & Wl fazn, W fAy snmueT aga-aga auTs |

SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, | support this Motion fully on behalf of my party because we
believe that it is our patriotic duty to try according to the democratic process to get rid of this anti-people
Government. We know that this Motion is likely to be defeated because of the temporary majority which has been
contrived by most tenuous, totally unprincipled and a glaringly opportunistic and weird combination called NDA, but
| have no manner of doubt that the vast majority of the people outside this House, especially those who have to
face the serious problems created by the mis-governance of the NDA combination and those people who believe in
probity and do not support corruption, those who believe in the secular traditions of the country and who are guided
by the national interest, have already decided to consign this concoction to the dustbin of history and that is the
opportunity they are waiting for today.

Sir, | am told that today, there was a meeting of the NDA, presided over by the Prime Minister. They are entitled to
do it. | have no quarrel with that. What is it that keeps this so-called National Democratic Alliance together?
Certainly, they do not have common ideology and they do not have any common objective either, but what is it that
keeps them together? It is sharing of loaves of office.

| hope, the Deputy Prime Minister will come here. Today, he showed great nervousness. The Loh Purush was very
nervous today. | found him nervous for the first time today. The Deputy Prime Minister has been candid enough,
which on earlier occasion | had appreciated. He has said that the BJP is in power today because of the rath yatra
he had taken out. He has openly denounced any question of having a common ideology for NDA partners because
he says what can be a common ideoclogy there. Their only objective is to remain in power and, Sir, | have been
adding, by hook or by crook.

Sir, today the governance of this country is in the hands of this motley combination - without any policy, without
any ideology -- only because they want to enjoy the fruits of power.

Today, | read in the newspapers that our very good friend Shri Vaiko would be here. | would have been very happy
to see him here because this is his proper place. | understand that he will be brought for voting only, and | hope not
in handcuffs. Let him come. | expected, after reading the newspaper reports, that he will come back here. But, he
has been detained under a draconian law that he himself strongly supported, sitting here, expecting that that law
will be utilised against terrorists. But, he became, as | had forecast, that he would be one of the first victims, and he
became so. We are very sorry, he has lost his freedom today because of that draconian law. But, the reality is that
his main ally, that is, BJP has showed utter cowardice, and has made compromises with the politics of evil by
kowtowing to the whims and caprices of a Government in a State because they have 11 votes here. Today, the
liberty of Shri Vaiko has been traded for 11 votes in Lok Sabha. This is the position of this Government.

Sir, | know that Shri Vaiko may be brought here tomorrow for casting his vote and that would be a very short
reprieve. But, he will win back his freedom if this No-Confidence Motion is passed, and not so long as this
Government remains.

Sir, what are the achievements of the Vajpayee Government which are told to us. What has been achieved in this
country? Which section of the people has been benefited? What rights of the people have been upheld? Is there no



greater impoverishment of the common people, and people in the rural areas? Is there no greater unemployment
today in the country? Is there no serious attack on established institutions? The education system has been
selected by this Government for a sinister attack, for the purpose of communalising and saffronising the textbooks.

Sir, corruption has reached Nadir-Shahi proportions. Shri Advani is a very good friend of mine. | came together with
himin Parliament in 1971. | had the great privilege of working with himin many Committees. He said that the words
‘arrogant’ and 'capricious’ used by the Leader of Opposition should not have been used. | hope Sir, he does not
mind if | call his Government anti-people, and communal because communalism is their only issue. Sir, has there
been no calculated and brutal attack on the democratic rights of the people? Is POTA not being misused for their
own political benefits? Sir, the country's economic interest has been sold-off. It is not being said by us alone, but
there are many hon. Members here. | do not know what will be the speech of Shri Khaire today on this. Are you
supporting me on this? Are not you? Have you changed your stand?

SHRI CHANDRAKANT KHAIRE (AURANGABAD, MAHARASHTRA): No change. # sro=ft +{f¥rer <@ arer § 59 &9 g1
ft grew A B9 =fey 3w fRuar F =i oAt @ =iy

eE HElgy : 9T HiF 87
SHRI SOMNATH CHATTERJEE : | was trying to take some sustenance from him.
15.00 hrs.

Sir, there is a deliberate sale of our country's vital economic interests at the dictates of an imperialist power, which
is now called sole super power, and they are getting inspiration, if not sustenance, from that country. Whatever may
be said, | shall try in my humble way to show how our national foreign policy has become a totally partisan foreign
policy just to keep some country happy.

To many people in this country, as to us, this Government represents today some die-hard, communal and
fundamentalist minority, which is bent upon to remaining in power to indulge in divisiveness on the basis of religion.
Today, Shri Vajpayee is showing more attachment to RSS Charter than to the Constitution of India, which is a
glorious document.

We were being told that our country has progressed in every manner, and our hon. Deputy Prime Minister referred
to an article written by one of our former distinguished Members of this House, namely, "since the dawn of the
millennium this country has progressed." He is a very eminent person. | did not know of his authorship so long, but |
admire that he has taken the pains to express his views. Probably, Shri Advani has forgotten that this country,
under the dispensation of this Government, has achieved a dubious distinction of occupying 127" position among
the list of countries, as per the report, not of us but the Human Development Report of UNDP for the year 2003.
Having dropped below Botswana and even Palestinian States, who have suffered greatest attacks — from 124!

position, it has come down to 127™ position - we find the unseemly spectacle of their thumping the desks that we
have developed this country!

Why are we supporting this No-Confidence Motion? There are serious differences still; there were and still are in
many matters, so far as the Congress Party is concerned. We have not exonerated them ever for the declaration of
Emergency, but does that inspire you? Just because they had made this mistake -- that is why, they are here -- and
just because they had also committed sins earlier, do we have to tolerate a combination like this, which has
decimated the Constitution of India, which had denigrated the biggest institutions of this country and which has
declared a war on the common people of this country by depriving them of their livelihood, of their employment
opportunities, of their right to live a decent life? Nobody feels ashamed that in this country ordinary peasants are
committing suicide! Not one word of remorse | heard from Shri L.K. Advani.

Many of the peasants have committed self-annihilation, committed suicides, in the States which are supposed to be
very advanced States. | am not happy; as an Indian, | feel ashamed. | am sure, most of us feel ashamed when any
peasant, any farmer, in this country commits suicide because he cannot face the challenges of his livelihood or his
very existence.

Considering all these matters, | shall try to elaborate some of them. | feel it has become the duty of every Indian - in
the national interest; in the interest of India's honour, its unity and integrity; and for the sake of peasants, workers
and the unemployed youth - that we should endeavour seriously to weed out this cancer from our body politic.

There have been promises made by NDA galore. Nearly four years have elapsed. We have forgotten what their
promises were to this country. There was an elaborate manifesto, the BJP Manifesto. They have not given up any
one of their demands. They have not given up their demand for temple construction, their demand for repeal of
Article 370 of the Constitution, their demand for a Uniform Civil Code, their demand for ban on cow slaughter and so
many other things. They say, "Well, we are keeping them for the time being under the carpet because otherwise we
cannot have this motley combination of 28 parties. If we do not do so, how can we remain in power? Power is our
only objective. Therefore, we will make compromise with our policies and programmes. We are not giving them up."

| pity their allies. Do they have any sense of honour and dignity? The BJP has openly proclaimed that it shall fight
the elections in the States which are coming up later this year, alone because they feel that their allies are



irrelevant. You do not exist for them. For coming to power, they do not have to go to you, kowtow to you and give
you prize posts in the Cabinet. That is why they shall fight on their own. They shall fight on the BJP agenda. They
shall not fight on the NDA agenda. This is the true colour of the BJP. Whenever it suits them, they will take a
particular posture. When something else suits them another time, like a chameleon changes colours, they will take
another posture. This is what has happened.

With the help of DAVP and Prasar Bharati, they cannot go on misleading the people all the time. What were their
assurances? This Government came to power on the basis of what is called the NDA manifesto. It seems to me
sometimes like a collection of jokes. Yesterday, when | was re-reading it, it seemed nothing but a collection of jokes.
What would they do? It says:--

"In the economy, we will continue with the reform process, give it a strong swadeshi thrust to ensure that
the national economy grows on the principle that India shall be built by Indians."

Is it not a joke, Sir, after four years of their rule? | am sure you will also share my view, though you cannot express
it, and | am sorry for that. It further says:

"We will bring the GDP growth to seven to eight per cent and control the disease. "

It says:
"Berozgari hatao - eradicate unemployment - is our call."

The Leader of Opposition rightly cautioned us that we should not raise the question of unemployment because it
disturbs our Prime Minister.

The agenda further says:

"Swadeshi is not re-inventing the wheel. It means that we will facilitate the domestic industry to gain
enough muscle to compete with the multinational companies in the local and global markets. We want
domestic companies to flourish and acquire a transnational status."

How many companies have acquired that status, except one special and favoured one? Everybody knows which
one that is. How many companies are there fighting against the transnational companies?

Then there is another NDA commitment.

"We will earmark 60 per cent of the planned funds for public investment in agriculture, rural development,
irrigation, and by diverse incentives, including tax shelters, achieve a quantum leap in agricultural
production so that the agriculture, horticulture, etc becomes a vehicle for growth resulting in enhancement
of the purchasing power of the people. "

I would like the hon. Prime Minister, with all humility, to tell this country as to how this clause has been fulfilled in his
four years of governance.

Sir, then they had said:

"We should be able to have a growth which will enhance the purchasing power of the people. "

| will come to it. It is the Government record.
Then, they have said about labour. | am glad that the Minister is here. Probably, he will feel ashamed to look at me.
About the labour they had said:

"We will make labour both organised and unorganised, equal and plough faster in the production of the
nation's wealth and its progress. Laws relating to equal pay for equal work for men and women shall be
strictly implemented. "

Then, there is a heading "Eradication of Unemployment” saying, 'recognising the right to work to every citizen, the
main thrust of the new Government will be berzogzari hatao. As against the present trend of jobless growth, our
Government will measure growth by generation of gainful employment.'

Then, they had said that they will take strategic and pro-poor policy; they will ensure food security for all; they will
improve the public distribution systyem; they are committed to total eradication of illiteracy.



Now, Netaji here, sitting next to me, will be angry. Even then, | have to remind this House and the country that it
was their commitment for reservation of 33 per cent seats in Parliament and State Legislative Assemblies for
women.

Sir, they had said that the necessary electoral reforms will be introduced on the basis of the recommendations of
the Goswami Committee, Indrajit Gupta Committee, and the Law Commission, all of which have now been
jettisoned, Mr. Speaker, Sir.

Then, they had said about corruption. About corruption, only three-four lines are there. They had said:

"We will enact the Lokpal Bill (no comment is there) with adequate powers to deal with corruption charges
against anyone including the Prime Minister. "

About the administration of justice, they had said:

"We shall not allow discrimination between rich and the poor, empowered and the powerless, the rest of
the majesty of law and the objectivity of the State "

I think, it is enough to read their manifesto to show how utterly this Government has failed in every sphere of their
commitments and every sphere of national life. Sir, the point, which is important is that who are the victims of this
mis-governance. Who are the victims of the malfeasance on the part of the Government? They are the common
people, the rural people in the rural areas, those who live in slums, ordinary people living on the pavement in India
after 56 years of Independence, people dying of starvation, without any treatment. Child mortality, | believe, is still
the highest in this country. Women are subjected to the illegal demands for dowry and what not. On all these
issues, nothing has been said.

Sir, the first intervention that came from the Government side was by no less a person than the Deputy Prime
Minister of India. He said, "Why have you brought this No-Confidence Motion, | do not understand. However, | am
happy." Very well, he is happy, and he is happy with these performances! That is why the people of this country
have decided. This Government is completely oblivious. | charge this Government to be completely unconcerned
and oblivious of the real sufferings of the people of this country. They are busy looking after themselves!

Sir, | cannot use strong words. Mr. Advani said "ara @t goom a4t 2, s g€ 21"We saw that almost every week one or
other officer from the office of the Secretary of State, US is coming here. What are they doing here every week or
every month? You are having joint exercises with their people.

Mr. Speaker, Sir, Shri Advani was taking credit that when he went to see Microsoft at Seattle, he found so many
Indians. Sir, in four years, this Government has not equipped them in such a manner that they will get jobs here.
Whatever is being done by the student community in this country, either in the sphere of education, or in the areas
of technology or software, is in spite of this Government. It is because this Government had created such a serious
joblessness in this country that they are forced to go outside to earn their livelihood, although, they have equipped
themselves to meet the challenges anywhere and everywhere. Therefore, the credit does not belong to NDA. Shri
Amitabh Bachchan has said "Since the dawn of this millennium, the country has progressed." Sir, | sympathise with
Shri Advani. Of all persons | have such a high regard for his commitment, and to his ideology also! Some of them
are very destructive ideologies! It seems that he has found no other person than Shri Arun Shourie as his teacher.
What a teacher he is! (Interruptions) | do not know as to what will be tomorrow's admonition from RSS headquarters
at Nagpur, if today the Chief of RSS finds that Shri Advani is being influenced by Shri Arun Shourie, who is
indulging in the selling spree of public enterprises in this country. | can say nothing more. | must confess that | was
one of the voracious readers of Shri Shourie's articles. Those were the days of Bofors and other news, and every
morning | used to wait anxiously as to what news would come out. | am sure, Nitishji also used to do that until he got
into bad habits of his company. Of course, he was almost become an idol for the large sections of the people of this
country. That Arun Shourie and today's Arun Shourie, is with a small 'a' and a small 's', | can say only this and
nothing more.

Shri Advani said that Pokharan has been a turning point. What? How have we benefited from it? How is this
country, where nearly 50 per cent plus people are below the poverty line, where you cannot create jobs, where you
cannot provide investments in rural sector, for example in agriculture; and where even the public enterprises cannot
sustain which have contributed substantially to India's economic development, benefited by this? You have thought
fit to spend on this. It is because that will show how powerful the Hindus are under the leadership of Shri Atal Bihari
Vajpayee, who owes his allegiance to RSS and Viswa Hindu Parishad.

Sir, we cannot forget that the Prime Minister going abroad - he goes abroad as Shri Atal Bihari Vajpayee, the Prime
Minister of India. It is not a question of any personal criticism. But when he goes abroad, he represents the country.
When he goes to a meeting and says: "l am first of all a pracharak of RSS. What is the message given to people of
this country by this?" (Interruptions) The Prime Minister's gaddi may go. (Interruptions)

SHRI KHARABELA SWAIN (BALASORE): You are thoroughly mistaken. He never said this.
SHRI SOMNATH CHATTERJEE : He said that the Prime Minister's gaddi is uncertain, but what is more important is



that he was a life long pracharak of Rashtriya Swayam Sevak. ...(Interruptions) As an organisation | have nothing to
do with RSS. | am happy that | have nothing to do with RSS. But without any disrespect, | hope that Swayam Sevak
is not literally translated to mean 'serve yourself'!

Shri Advani has referred to the allegations against the Defence Minister. There is nothing personal. Everybody
knows in this country what was he in 1970s. He had played a glorious role in India's trade union movement, fighting
for the working class. Our question is not addressed to him. Our question is addressed to the Prime Minister.

A Minister resigned. Initially he was hesitating to resign. Then he resigned. The Prime Minister was hesitating to
accept his resignation. Then, one very important political party, an ally in the NDA, resigned. It came out protesting
against the delay in acceptance of the resignation. | did not say that alone. The NDA was minus one. Then, it was
accepted.

Then, the Ex-Minister goes on the Television, although he was not entitled to. He addressed the nation as an Ex-
Minister through Doordarshan and said that he was committed to it and that he would give his assurance. He
further said that he would never go back until he was exonerated.

He has not been exonerated till today. | would like to know from the Prime Minister what was the change of
circumstances and what were the compelling circumstances which made Shri Atal Bihari Vajpayee as the Prime
Minister of India, to induct Shri George Fernandes again. Till today there is no explanation given. It is for his
conscience. He has to tell the people. ...(Interruptions) | did not disturb you. Please do not disturb me.

Shri George Fernandes gave an undertaking to the people of this country on the official media that he would not
join until he was exonerated. Why was he taken in? Till today, hon. Prime Minister has not replied.

| believe one of the reasons for bringing forward this Motion of No-Confidence was to get our elusive Leader of the
House in the House! When major issues come up, he is conspicuous by his absence or silence. Nobody bothers.
Mr. Speaker, Sir, you are trying to see that this House runs properly, but the Leader of the House does not bother.

When major issues come up before the public, the Opposition is not consulted and we are not taken into
confidence. Can any instance be given by the hon. Prime Minister or by the Treasury Benches or by the most
voluble spokesperson that we have not responded? The spokesperson is very well dressed today. ...(Interruptions)
He is a handsome person.

Has ever any explanation been given? Can anybody challenge us saying that when the Prime Minister had called
the Opposition, we have not responded? Have we not responded with a spirit of cooperation? We have cooperated
with the Government on every decision. With regard to Jammu and Kashmir situation, we said that we strongly
support. We said that it was their job and that we shall not stand in the way. It was a very difficult job of maintaining
internal security of the country. We said that please for Heaven's sake, do it; we would support them.

They wanted to stop the action. We said, "Yes". They wanted to resume it and we said, "Yes, do it". The
Government today cannot say that the Opposition stood in the way. We never did that. Either on the question of
PDS or any other question, whenever we have been called, we extended our cooperation. Only on one occasion
we had to oppose, when a meeting was called for POTA. | do not remember whether hon. Prime Minister was there
during a discussion on this. Probably, the hon. Home Minister, hon. Deputy Prime Minister, presided over the
discussion. Excepting that, on no other occasion we had objected. But, we find that Government makes its own
decisions on major issues. When we ask, the hon. Prime Minister does not come. Hon. Speaker tries to narrow the
differences, but there is no response. Probably, today | am happy but it is also a lesson to us that if we want the
Leader of the House in the House, we will have to move a No-Confidence Motion against him.

Mr. Deputy Prime Minister talked about a number of roads and buildings that have been made, but who will drive on
them? Whatever one may say, interlinking rivers is still an utopia. Nothing is to be done during our lives at least. So
many young people are here. Maybe this could happen in their life times but not in my lifetime. He had talked about
great advance in IT. He had said that it is nothing but negaholics. He had said that POTA was necessary to stop
terrorist funding. | do not know from which place Shri Vaiko is getting money! Where are our MDMK friends? Where
are they? Dr. Krishnan?...(Interruptions)

DR. VIJAY KUMAR MALHOTRA : Please address the Speaker.a€! (Interruptions)
SHRI SOMNATH CHATTERJEE : You do not have to teach me now.

It has been used against workers, opponents and Government servants. It has been used to declare illegal strikes
in this country.

He had said that since the Congress imposed emergency, it should not talk of democracy. They imposed
emergency in 1975, for which they had to pay. | am happy that they had paid for it. They deserved to be rejected by
the people. But shall we embrace you because of that?

DR. VIJAY KUMAR MALHOTRA : You did embrace us in 1977.a€] (Interruptions)
SHRI SOMNATH CHATTERJEE : We did not embrace you....(Inferruptions) In that case you had also embraced



us.
DR. VIJAY KUMAR MALHOTRA: It is one and the same thing.

SHRI SOMNATH CHATTERJEE : We did not embrace each other but had joined hands to support a Government
which would bring back democracy into the rails. We did it. | remember, Sir. | am not disclosing any secrets.a€}
(Interruptions)

SHRI SUDIP BANDYOPADHYAY : Shri Jyoti Basu and Shri Advani jointly addressed a public meeting in the city of
Kolkata for defeating Shri Rajiv Gandhi. So, it is not correct. They joined hands together and appealed to the
people to defeat Congress. CPI(M) and BJP were all together.a€, (Interruptions)

SHRIMATI MARGARET ALVA (CANARA): Today, where have you gone? How have you forgotten your
past?...(Interruptions)

MR. SPEAKER: No interruptions, please.
...(Interruptions)

KUMARI MAMATA BANERJEE (CALCUTTA SOUTH): | do not want to disturb the House. If you want a clarification,
| can reply....(Interruptions)

SHRI SOMNATH CHATTERJEE : Yes, both of us were supporting Shri V.P. Singh's Government from outside. But
did you not ask yourself - when we were sitting on the same side — why both of us were supporting the particular
Government that was set up here? Why did we both support that Government when we had so much against each
other? It was because that was the urgency of the situation. That was the requirement for the nation.

Do you not realise today as to why we are opposed to each other? It is because of your agenda. Shri Malhotra may
tell us what is the Government's real agenda. | would like to ask the Government, is not dividing the nation on the
basis of religion its main agenda. It has been shown in the recent elections in different State Assemblies. Except
Gujarat where you have fought elections on the dead bodies of innocent people, you have lost everywhere. Why
are people so much against you if you are such bosom friends of their's? The people of Jammu and Kashmir have
also given you their real judgement. With great difficulty, you have got only one member — ekamevam adwitiyam.
This is your position in Jammu. You have to survive as parasite of various parties and you only want parasites to be
with you. This is the bane of this country.

| felt | should deal with some of the issues raised by our celebrated Deputy Prime Minister. Before | conclude, let me
read the charter of commitments in the NDA manifesto. Shri Khaire is a party to it. It says that India shall be built by
Indians, berozgari hatao, major growth by generation of gainful employment, a hunger-free India, food security for
all, health for all, potable drinking water to all villages, eradication of illiteracy, primary education to be made free
and compulsory up to class V, elimination of child labour, present day national charter for children, and
comprehensive administrative reform. | would like to know which one of them has been done. | challenge this
Government to tell us which one of your commitments — which are almost like Ten Commandments or probably little
more — has been fulfilled. This is the position. You are giving us lectures on propriety. You are giving us lectures on
democracy. You are giving us lectures on your commitment to the nation. There is a limit to joke. You play hoaxes
with the people. That is why, the people outside are ready. They are just waiting for the elections to be held and to
send you where you belong to.

As regards security position in this country, | am not blaming Shri Advani. But this Government has not succeeded
so far in containing terrorism in this country.

MR. SPEAKER: Shri Somnath Chatterjee, how much more time you would take?

SHRI SOMNATH CHATTERJEE : Sir, 1 will take a little more time than my allotted time.

MR. SPEAKER: Your time is already over. Your Party's time is 45 minutes.
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SHRI SOMNATH CHATTERJEE : | shall end with Hindi. Till then, you kindly permit me.

I am not blaming for the sake of blaming Shri Advani. | know they have tried to contain the security situation. Shri
Swamii is sitting here. He is a very loveable Minister. But | do not know how much power he has got in the Ministry
of Home Affairs though. My good friend Shri Harin Pathak is doing some good work by trying to help the old



pensioners. | am not blaming them. It is very difficult. But one thing I want to say is that till today you have not been
able to eliminate terrorism. Contained you have some because the people of Jammu and Kashmir have shown
exemplary courage. The people of Jammu and Kashmir have shown exemplary attachment to democratic rights and
| salute the people of Jammu and Kashmir for the wonderful response that they had given when the call came for
exercising the constitutional right. | was very happy. | had an occasion to go there along with the Members of the
Standing Committee on Information Technology. We called a meeting there and so many people came. They said
that you give us mobile telephone.

They want to come back to the mainstream, lead a normal life and participate in the industrial development of
Jammu and Kashmir in the normal avocations of life. Then and there | had sent a FAX message to Shri Advani
through the BSNL there saying, ‘please consider favourably their request for mobile telephones'. | am thankful to
Shri Advani for his prompt reply. As soon as | came back | got his reply wherein he had said that the Home Ministry
has cleared it and it is awaiting the clearance of the Defence Ministry. That is what is needed. But till today the
situation is still grave. One has to remain extremely vigilant.

Sir, the same situation is prevailing in the North-Eastern part of India. On 14t of August there were two
simultaneous attacks in the Khowai sub-Division of Tripura where 30 innocent people including 13 women were
killed and nine people including five women were injured. |, at the request of the Chief Ministers and on their behalf,
had met him. The Chief Ministers of both the States, of my State West Bengal and also of Tripura, had come here
and requested the hon. Deputy-Prime Minister for strengthening the para-military forces there. They have drawn
the attention of the Home Ministry to the inadequacy of the Forces there. | am not reading, for the sake of time,
what all demands have been made by them. | earnestly request Advani ji, two hon. Ministers of Home are present
here, to please consider their request for strengthening the para-military forces in the State so that the lives of the
innocent people may be saved.

Sir, in regard to POTA what we apprehended has happened. | would like to know which incident of terrorist attack
in this country has been prevented because of the promulgation of POTA? How many political workers have been
detained? How many trade unionists have been detained? We were shocked when we found in one of the States,
which is now having a close liaison with the Ruling Party here, strikes have been banned. They applied ESMA
against Government servants. They had dismissed lakhs of employees. We had expected that the Government of
India, at least Shri Atal Bihari Vajpayee, would say one sentence about those people, they are citizens of India, who
were dismissed under ESMA. The right to strike is being banned. Now the Supreme Court has banned strikes.
What is the response of the Government? Where is the Minister of Labour? Has he fled? But not one word has
come. Is it not shameful for a Government to have done so if they say that they are Government of laws and not of
men? If it was so, then this Government should have condemned this misapplication of POTA and ESMA against
the working class of this country. How would they have faith in this Government? Shri Swamy, how do you expect
that the working class would trust you?

Sir, so far as the Supreme Court judgement is concerned -- with all respect to the learned judge, we have said, |
have also said - it is an unfortunate decision, a decision that only looks after the interests of the employers. The
judgement has said that they should go to a Tribunal. Which Tribunal would they go to? Mr. Speaker, Sir, you have
got vast experience. How many cases are pending in the Tribunals? How long does it take to decide a case if the
workers go to the Tribunals? Most of the Tribunals have no heads. They do not function. For years together the
workers will starve and they would have to wait for a decision but they cannot exercise their democratic and legal
right of going on a strike. Is strike a daily phenomenon? Strike is the ultimate weapon in the hands of the working
class when nothing else is open to them. That right is being taken away. This Government is so coward and so
callous that for 11 votes here they are not opposing it and they have not said one word about it here. This is a
senseless thing.

MR. SPEAKER: Shri Chatterjee, how much time would you take?
SHRI SOMNATH CHATTERJEE : Sir, | would take another five to ten minutes.

Insofar as unemployment is concerned, it appears from the Government records that every year the unemployment
figures have been increasing. | have got the figures here pertaining to rural unemployment and with your kind
permission | would lay it here. What can | do; | have no time to read them out. In three out of five years that it has
been in power, the NDA Government has delivered less than five per cent growth. Agriculture has failed to deliver
employment because there is no investment in agriculture. Employment figures reveal that the growth of
employment has declined. Deceleration has gone up from 2.37 per cent per year in 1987-88 to 1.10 per cent in the
period 1993-94 to 1999-2000. | do not know whether Shri Amitabha Bachan had these figures when he wrote that
article. Of course, Shri Arun Shourie would have found them convenient.

DR. NITISH SENGUPTA (CONTAI): This is only in the organised sector; what about the unorganised sector?

SHRI SOMNATH CHATTERJEE : There is unlimited unemployment.iwe @me &1 81s 91, &%c @d & BISaHx 7@ A0 #
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DR. VIJAY KUMAR MALHOTRA : Minimum wages in India are the least in West Bengal.
SHRI SOMNATH CHATTERJEE : =v=1 w7 %5 @we 1 For the sake of peace here, | would say everything is bad in



West Bengal. But why do you not perform? Are you inspired by the Congress for non-achievement? Are you
inspired by us for the purpose of unemployment? What are you talking? Please do not get nervous. Everywhere
figures are there for every sector to show that this Government's achievement is zero.

The hon. Leader of the Opposition has mentioned insofar as corruption is concerned. | have to hurry through. She
has reminded us about the petrol pump scam and about the gas agencies. Please remember, | may remind you that
the Prime Minister announced - from his room of course; he did not come out and announce it — that there will be
cancellation of these licences. We immediately said in the House that what he was doing was wrong because that
was not the correct method of cancellation. They will go and get the stay order. Precisely that happened. Since
then what has happened, Shri Malhotra and Shri Swami? Are they are enjoying it?
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SHRI SOMNATH CHATTERJEE : Therefore, Shri Malhotra, that is why you are wearing a black coat!
...(Interruptions)

I thought in my future as a lawyer after | cease to be a Member of Parliament, which will be very soon, he will be my
rival. But | find that it is a velvet coat and not a black coat!

SHRI S. JAIPAL REDDY : A velvet coat with an American cut!

SHRI SOMNATH CHATTERJEE : | would like to know whether they are enjoying or not these ill-gotten gains? The
Prime Minister thought that they were improper allocations. | am an humble person; but the Prime Minister thought
that those allocations were improper. But those allottees are still enjoying those allocations.

Tehelka is a telltale example of not only the Defence corruption, but also decimation of a media house. How it has
been treated in this country! Of course, the great Shri R.V. Pandit thought it otherwise. He is not here. He cannot
ever come here, | believe. The Government has circulated his report which mentions that. If the PAC report is true,
Government thinks that this time people will forget it.

| come to the Women's Reservation Bill. Please give me a few minutes. | will have to hurry through.
MR. SPEAKER: You have taken almost one hour now. You can understand the time constraint.

SHRI SOMNATH CHATTERJEE : We are all combined together. Why are you giving us the time party-wise! The
Deputy Prime Minister was their opening bat, to be ended by &€;. ...(Interruptions)

MR. SPEAKER: Please cooperate.
SHRI SOMNATH CHATTERJEE : Today all our Members have kept totally quiet.

On the Women's Reservation Bill, | would like to know from my friend, Shrimati Sushma Swaraj, who is very
affectionate and efficient, as to what

happened to that Bill. Very recently | find her a little angry. Maybe it is a simulated anger, | do not know. Women's
Reservation Bill is the only Bill on which there is so much effort for consensus. Which other Bill has been introduced
here or brought here only after consensus has been reached? This Government is so concerned about consensus
that it had to drag all of us to the Central Hall to pass that draconian law! This is their faith in consensus. Shri P.M.
Sayeed presided over that in the Central Hall. You had that ignominy.

Saffronisation of education has been maintained. The whole system has been communalised. Then, there is this
issue of Ayodhya. Suddenly cow slaughter has become an issue before the elections. It is a very convenient tool to
rouse passions. Then, there is this issue of Uniform Civil Code. One stray observation of the hon. Chief Justice
which was not germane for that case has now been lapped up. This Government is now so full of admiration for the
Supreme Court because one learned judge has spoken, as a stray observation, that Uniform Civil Code should be
there. Mr. Malhotra, it suits your party. Of course, once you take that up, then all the objections of these allies are
gone. They have to enjoy the fruits of power till the elections are held.

Then, the NHRC is being attacked. Insult is heaped on it, on the Election Commission, on the C&AG, and on the
PAC. The CBlis being misused. Mr. Speaker, Sir, such a long time is taken because | have only come to the fringe
of their misdeeds. If | have to go through all these, it will take nearly two or three hours. | have to abide by your kind
decision. | submit that all these issues show the utter incompetence of this Government. | feel great sorrow when |
find some good people still sitting there. Why are they there? In the second bench, one is sitting. | do not know why
he is there. Some are there. Even my good friend Arjun is there. Why are you there? What are you getting? You are
spoiling your reputation. Come out. You should be with the people. People have jettisoned this Government.

I demand that in the interest of probity, in the interest of democratic polity of this country, in the interest of secular
traditions, which are basic structures of our Constitution, it is high time this Government is sent out lock, stock and
barrel. Let a people's Government be formed in this country.
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# s A QUi Hidw B i | s =t g1 On behalf of All India Trinamool Congress, | would like to say that we
oppose the No Confidence Motion. It is because wherever there is no mission, wherever there is no vision or where
there is no action or where there is inaction, our reaction is positive. We have seen so many Governments. Shrimati
Margaret Alva told me that | was also in the Congress Party. Yes, of course | was in the Congress Party. My Party's
manifesto is the Congress manifesto. You will be happy to know about it. Now also, | feel that | belong to the
Congress family but not to that side Congress family. Our Congress is different. It is a grass-root Congress. We are
anti-CPI(M) people. You have to appreciate that....(Interruptions)

I have listened very carefully to all of them. | think they should not disturb me. If they disturb me, then, they have to
compensate their time to me....(Interruptions) This is my only request to you, Sir.

Sir, for the information of Smt. Alva, | would like to say that we were expelled from the Congress Party. It was so
because our relation was tough with the CPI(M)....(Interruptions) When so many workers have been killed and
tortured, how do we go along with them? How do we adjust with the CPI (M)? We cannot. We have the political
compulsion. We cannot go along with them. Now, you are made for each other. That is our
problem....(Interruptions) That is our basic problem. | respect Shrimati Margaret Alva very much because | worked
under her. That is why, when she asked me to make the clarification, | made this clarification.

We are supporting this Government because we have seen how the other Governments could not last long after
Shri Narasimha Rao's time. After the death of Shri Rajiv Gandhi, the same thing happened. Of course, | have great
respect for the late Shri Rajiv Gandhi now and it will continue for ever. In 1991, the Narasimha Rao Government
was there. At that time, | became the Minister of State for Youth Affairs. | continued for one year and five months. At
that time, there was no majority. The CPI (M) quietly helped them. We were so foolish at that time because we were
not so mature....(/nterruptions) We did not understand things. There was the hobnobbing of the CPI (M) with the
Congress. That was the reason why | resigned. Then, of course, we worked together. When Shri Deve Gowda
became the Prime Minister, when Shri Gujral became the Prime Minister, we had seen that within two or three
years, two or three Governments were toppled. After a period of thirteen months, only for want of one vote, the Atal
Bihari Vajpayee Government was toppled. At that time, we thought that an alternative might come up. We waited
and waited. Even today morning also, we had seen that on a particular issue, some Members walked out. Some
people know about it. So, there is no unity in the opposition parties at all. Of course, in our alliance also, there may
be some difference of opinion. Yes, our manifesto is different. We have some different points of view on some
issues....(Interruptions) In almost every State, nowadays, no one party rule is there. Coalition is the order of the
day.

In the case of coalition politics, | must congratulate Shri Atal Bihari Vajpayee because he has completed five years
in office. This year also, he hoisted the National Flag from the ramparts of the Red Fort for the sixth consecutive
year....(Interruptions) So, what | want to say is that Shri Atal Bihari Vajpayee has shown to the country, to the
people that this side, the Government side, the NDA side is able and stable. But the other side, the Opposition side,
is totally divided. They cannot accept a leader. They cannot pick and choose a leader who will lead the alliance.
They cannot pick and choose a leader who will be projected

as a Prime Ministerial candidate, who will lead the nation. Till now, there is no such thing in sight. Even in the near
future also, it will be the same. Even after the next election, there will not be any alliance on that side. | do not know
what will happen. Like Bohurupi - the rainbow - they may change their colours also. Madam, till you are with the
CPI (M), we will not be with you. Please do not insist on this. Yes, we did adjust with the Congress in our last
Assembly elections. In the year 2001, how had we been deprived? How had we been ditched? How had we been
cheated? | am not saying about your national leadership. | am talking of the State leadership. After the joint
signature also, they gave so many candidates. We have been cheated like anything. We tried our best. So, we
must rectify all this.

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): Why do you ally with us?...(Interruptions)
MR. SPEAKER: Mamtaji, you need not answer every question. You can just address the Chair. Let them speak.

KUMARI MAMATA BANERJEE : He must behave himself first. | know him very well not for his political background
but for his other background. He should not insist me to tell all these things. | do not want that.

MR. SPEAKER: Please do not disturb her. Let her complete her speech.
SHRI ADHIR CHOWDHARY : | am not disturbing anyone, Sir.



MR.SPEAKER: When you are speaking without my permission, you are disturbing.

KUMARI MAMATA BANERJEE : Sir, this time | thought when the Gujarat issue was discussed, the Opposition may
bring the No- Confidence Motion against the Government. But, they did not bring it. At that time, they brought a
Motion under Rule 184. Even when the Ayodhya issue came, the Opposition did not move the No-Confidence
Motion. It was done only to show the people soft Hinduvta and sometimes to show secularism. At that time, they did
not bring the No-Confidence Motion. After four years what has happened now that they have brought this No-
Confidence Motion? It is because they are keeping in mind 4 State elections which are coming and that is why they
want to give a befitting reply to the Government. But | am sorry to say that today there are no charges which they
have put up against the Government. There is nothing new. We discuss everyday regarding Gujarat. Gujarat has
been discussed so many times. Can we not appreciate at least where appreciation is needed? One super cyclone
which was a disaster for Orissa was helped by this Government like anything under the leadership of Vajpayeeiji.
The Government tackled all the situations like the Gujarat earthquake which was a major disaster, floods in Andhra
Pradesh and drought in other areas very well. Of course, one cannot please everybody and whatever are the
demands and choices of the Government, there may be some restriction for them also. Whoever is in the
Opposition side will oppose the Government's view and whoever is on this side will oppose the Opposition's view.
Sir, cannot | congratulate my Prime Minister and his Government for the Road Revolution? He has given Rs.54,000
crore for Golden Quadrilateral Project and also for North-South and East-West Corridor. | have seen in my own
State also. Excellent work has been done from South to North and from East to West. We have seen the Green
Revolution earlier; we have seen the Telecom Revolution earlier. People will remember Vajpayeeji for his Road
Revolution and his Prime Minister Rozgar Yojana, Antyodya Yojana and so many other rural development
programmes. ...(Interruptions)

MR. SPEAKER: She is not yielding.
...(Interruptions)
MR. SPEAKER: You can continue with your speech.

KUMARI MAMATA BANERJEE : You can ask me the geographic boundary. | have visited all those States, including
my own State. If you ask me, | can tell you the names of all the roads. You can challenge me on this floor. | am
ready for that. You can ask me about any road of my State.

16.00 hrs.
MR. SPEAKER: Mamataji, there is no Question-Answer Session going on here. You just address the Chair.
...(Interruptions)

KUMARI MAMATA BANERJEE : Sir, in my parliamentary constituency, there is an Assembly segment called
Sonarpur. It is a Scheduled Caste area. Shri Priya Ranjan Dasmunsi once contested an election from there. You
can ask him whether | am saying the truth or not. It is a rural area. | know it very well because | visit every district, |
visit every mohalla and | visit every block of my constituency.

SHRI BASU DEB ACHARIA (BANKURA): Also every village.
KUMARI MAMAT A BANERJEE : Did you visit all the villages in your constituency? ...(Interruptions)
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Sir, Soniaiji also said - | appreciate that — that we are proud of our jawans. Everybody is proud of our jawans. 7=
I agd AT € 6 TR St @ S gfdawdie e ey on, 99 W e € urdL # off g amedt g fp o e it e < um,

< & 77 ft 2@ ¥ 5 oFR = I o die @ an F g, Row @ an | v Rww @ "9 €, | am saying that everything is
correct. @fFT v e g =fegl 5@ ¢ @t it 1 All the important leaders from Opposition parties can go to his

Chamber and they can see for themselves whatever files that are available with the Government on this matter.
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I have confidence in all the political leaders here. & ®iftF @it aa@ @ & @t s Rrar eresft s & ofik | Fifte F o €
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SHRI ADHIR CHOWDHARY : Why did you resign at that time? ...(Interruptions)
=i ey aTell |iglpy (GYR) : 89 S oftsx & it are T8 3| &€ (aaum)

KUMARI MAMATA BANERJEE : Sir, shall | say something? &€, (Inferruptions) Shall | say about those 34 cases?



...(Interruptions)
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forcht 5 =Y BIEISw Hor o1 <@ &1 7€ gAY T a8 3@ 5ol | was shocked. 78 @ ergfim @ 2 15 s ww i $ @ ar 1410
August is not the appropriate time to give a message to the people of the country that we are moving a Motion of
No-Confidence against the Government. The timing of the message is wrong.

Sir,  would like to quote only two lines from the Bible.
"There is a time for everything." That is one line. The other line is:

"There is a time for war, and there is a time for peace."
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£? ¥ @ iR oft B ft g e T A oR AT § ot dre 5 39 Wi ot @ e ara #14€) (=raem) | am not telling the
Members belonging to the Congress Party. | am telling it to other friends. & it &1 Tedes 21 5@ t ae St &
Raere At SIS A= aman, #§9 S & 5 arorddt Sft i wTer w5 8 e ara ft A SrwieE HeE @ 91 uAaeiy o wifers 8 smem
3fie am arel geme W there will be the numbers game, Shri Chatterjee, and no other thing. ...(Inferruptions) The NDA
team will come to power. Nobody can stop it. You forget all these things.

You mentioned about the economic problem. #ie tifiie faae gr e m?

There are some problems. | appreciate that. The farmers are facing problems.
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There are some other countries - | do not want to mention their names - which want to capture our markets. Where
will our people go? swfeay wi@ die Wftde faman @, if | remember correctly, Shri Pranab Mukherjee was the Minister
concerned.

BAE F TR B a9 ¥ 18 TN B Segdisll & wft @ geman man 21 | want to point out that especially the medicines have
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(1990 JaTE ¥ 2001 TH SR AT W o) 13,326 HUW TER gU| T2 (AT o1 &, A8 g fenferrd o1 e 81, Tourists Killed 3148;
civilians killed, 9319; civilians injured 13,468; casualties - police and security forces 3053; explosions 4541;
terrorists surrendered 3148. @if sus ag # Ta-ie 7 W s HeR soeem wwar #1 We want to congratulate the

Government and we want to congratulate the people of Kashmir for holding free and fair elections in the State.

ardl vR@rgHe @t 9 & These are very important matters. We would also like to put our views on unemployment and
disinvestment because we are basically in favour of the working class. So, my request to the Government would be



that instead of closing down units they ‘should try to revive corn;)anies because there is a serious unemployment
problem in our country. They should have some survival package.

At the same time, | would like to point out that the State Governments are facing serious financial crisis because
many of the State Governments have borrowed money from all possible sources and now there is no scope for
them to take any further loans. This is the situation as far as the States are concerned.

Why is it so? It is because the population is increasing like anything. We have to think in this direction. Our
population has become sky high. After China, we are the second largest country in the world as far as population is
concerned.

SHRIMATI SHYAMA SINGH (AURANGABAD, BIHAR): Now, we are the largest.

KUMARI MAMATA BANERJEE : | am quoting the Government figures.

The Census was started in 1881. As on mid-night of 15! February 2001, India's population was 102.7 crore. =ms #
iy <fEg, weEd 2001 9% 127.76 S 21 As far as population is concerned, the first ten countries are as follows: China is
first; then India; then USA; then Indonesia; then Brazil; then Pakistan; then Russia; then Bangladesh; then Japan
and then Nigeria. snft digere fora ave & @2 & € Twenty per cent of the world's population is Indian population.

| congratulate the South Indian people as they have controlled the population, at least. But as far as Eastern India is
concerned, the population is increasing like anything. | am not speaking here from any religious point of view or
from any political point of view, but | am speaking as a citizen of this country. If we want to control the population in
a proper manner, we have to take some measures in this regard. | feel that the Government has already set up a
Population Commission. The Supreme Court has also given some verdict in this regard, but it is a different verdict. |
feel, to control the population, the Government has to do something. It has to take into confidence the leaders of all
political parties and has to prepare a plan of action. Otherwise, who will give the resources to so many people? So
many peaple will have to be provided the facilities.

Here, | would like to say that blaming each other will not help. Someone blames the Central Government and
someone blames the State Government. This way, naturally it will not solve the real problem. srer gt = 791 S=9
$Y WiESH aldl & 6 i & g g9 & 52R € i 98 a9 o« =i 2|

& A @ A uax | 7 & ok we d ft 7 € e = @ e €1 o 26 W | wreR A €] uraR #H waw W 39 B ¢S W e
=@ 8™ sal One 'Qutubbuddin’ from Gujarat came to my State under CPM-sponsored team. | am happy for that. We
welcome all the 'Qutubbuddins’ — because of human values. In my State there are more than one lakh minorities
who are facing atrocities every day. If | ask them to come to Delhi to take shelter, will the Parliament give them
shelter? Similar situation happened to our boys in Nannur. Eleven Muslims have been murdered. They are being
kidnapped; and they are being threatened. Everyday witnesses are unable to go to the court. These things are
going on including the pregnant mother, including the Haji Sahib and othersa€,| a€; a€, a€, ... (Inferruptions) Central
Government must take care of them.

Minorities is a Central Subject. It is not the State Subject. Sir, the Minorities, the Scheduled Castes, the Scheduled
Tribes, the womena€] (Interruptions)

MR. SPEAKER: Please sit down.

KUMARI MAMATA BANERJEE : If you do not go in for medical examination after rape, after 17 days, will you get
the medical report? What will happen to the evidence? Do you want to suppress the evidence? In Dhan Tala many
women were raped. We know the law. | was the Minister for Women also. | worked for 1 year and 5 months. Within
72 hours you have to go for medical test, otherwise, there will not be any evidence. After 17 days, the National
Commission went to Dhan Tala.

SHRI KIRIT SOMAIYA : Sir, | went to West Bengal. Where did the hon. Shri Somnath Chatterjee go when he was
talking about Human Rights Commission; when he was talking about Best Bakery? At that time, what was he doing
when similar incidents were taking place in West Bengal?

MR. SPEAKER: Please sit down everybody. Everybody is requested to sit down. Nobody is allowed to interrupt
now. Please sit down.

SHRI KIRIT SOMAIYA : Now they are talking about Human Rights. You go to the West Bengal. They have killed the
political activists there.

SHRI SUDIP BANDYOPADHYAY : Eleven minorities were killed in one day in Shri Somnath Chatterjee's
constituency. Can he deny that? Eleven Muslims were killed, brutally murdered in one day. What is going to
happen? Is that a State Subject....(Inferruptions)

KUMARI MAMATA BANERJEE : ...(Interruptions)

Sir, you see their behaviour.



MR. SPEAKER: Please do not take anything on record except the speech of Kumari Mamata banerjee. Except the
speech of Kumari Mamata Banerjee, nothing will go on record.

Please sit down.

(Interruptions) &€,*
MR. SPEAKER: Kumari Mamata Banerjee, please address the Chair. That is all.

...(Interruptions)

KUMARI MAMATA BANERJEE : Hon'ble Members, do not shout like this.
MR. SPEAKER: | have told them to sit down.
1. favTg AR Acel= | w9 9 oft U we 9, O 35 9 et 3 seve = e, e g wrgets anl L (Inferruptions)
KUMARI MAMATA BANERJEE : It is very much relevant....(Inferruptions)

MR. SPEAKER: | am there to decide whether it is relevant or not. If every Member starts deciding it, it will be a
difficult situation. Please sit down now.

* Not Recorded

KUMARI MAMATA BANERJEE : The atrocities on Minorities, on Scheduled Castes, on Scheduled Tribes and on
women come under Central List and the Central Government is the sole authority to give protection to them.That is
why there is a Minorities Commission.

MR. SPEAKER: Kumari Mamta Banerjee, your time is over.

KUMARI MAMATA BANERJEE : Sir, they are wasting my time. | appreciate one point made by Shri Somnath
Chatterjee....(Interruptions)

MR. SPEAKER: Please allow her to speak.

KUMARI MAMATA BANERJEE : Sir, just now | heard the speech of Shri Somnath Chatterjee regarding the working
class and | appreciate that. | have also written a letter to the Prime Minister saying that it is not the verdict, it is an
observation. But it is on a fundamental right. So, the Central Government has to take up the matter seriously in the
appropriate forum so that it can be sorted out. But, Sir, while we talk something, we have to do the right thing and
we have to say the right thing in one voice.

Sir, with your kind permission = it is a notification of the West Bengal Government - | just want to quote it. It is
dated 315! December, 2001, much before the Supreme Court verdict. It bears the number 453/Home(Cons)/RIM
(Con.)/942001. It says:

"The State Government observes with great concern that to register protest against any general or flimsy
ground, road blockade, blockade on rail tracks, etc. are being put up too frequently causing great
inconvenience to children, patients, &€]..

Such obstruction to the vehicular traffic and movement of Railways encroaches upon the very democratic

and human rights of a large number of the common people. 4€}

Further it says:

"It should be dealt with firmly under the relevant sections and provisions of IPC, Motor Vehicles Act,
Cacultta Suburban Palice Act, West Bengal Highway Act or any other law or subordinate legislation or
order now in force. "

Sir, it is a movement sometimes. If there is ...(Interruptions) Nobody supports ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY : Sir, they have grown up by these type of movements. ...(Inferruptions) These
people had emerged through these movements — road blockade, train rotko ...(Interruptions)



SHRI RUPCHAND PAL (HOOGLY): Sir, if she has anything to lay, she can lay it on the Table of the House.
...(Interruptions)

KUMARI MAMATA BANERJEE : Sir, what is this? ...(Interruptions) Sir, | am reading the Circular ...(/nterruptions)
MR. SPEAKER: No interruptions please. Let her complete.

...(Interruptions)
KUMARI MAMATA BANERJEE : Sir, | am not yielding. ...(Interruptions)

MR. SPEAKER: What is the offence in what she says? She is quoting from the Circular of the West Bengal
Government. If that notification is wrong, you can always tell me. But why do you want to interrupt her? Please sit
down.

SHRI RUPCHAND PAL : Sir, | have a point to make. ...(/nterruptions)
MR. SPEAKER: She has not yielded.

SHRI RUPCHAND PAL : Sir, we are not discussing the Government of West Bengal here. This is a No-confidence
Motion, which is moved against the Union Government. ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY : In what capacity is he saying this? ...(Inferruptions)
MR. SPEAKER: | know. Please sit down.
Kumari Mamata Banerjee, how much time will you take? Please conclude now.

KUMARI MAMATA BANERJEE : Sir, | do not want to waste the time of the House. They are disturbing me.
...(Interruptions)

MR. SPEAKER: She is concluding her speech. Please sit down. No more wastage of time please.
...(Interruptions)

MR. SPEAKER: What is this going on? We expect a good behaviour from every Member. When the Chair is on his
legs, you have to sit down.

Kumari Mamata Banerjee, | have no objection for raising that particular point which you are trying to raise. | can
always understand that it can become a part of the present debate today but we have a limited time. So, | would
request you to conclude.

KUMARI MAMATA BANERJEE : Sir, | do not wish to waste the time of the House because | know that there are
many Members who would like to speak.

Why | am saying this is that basically we are not for this kind of rail roko or road roko agitation....(Interruptions)
MR. SPEAKER: Nobody should disturb her.

KUMARI MAMAT A BANERJEE : We do not like it. If there is a spontaneous incident, sometimes it is the people's
movement and the people who come out. That is why, this circular, which was issued two years before, means
sending the people to three years jail. You have to go to jail for three years. | said, "Do not follow double standard;

do not be hypocrites.” There must be one voice in whatever you say. There should be no two voices. 8€|
(Interruptions)

SHRI LAKSHMAN SETH (TAMLUK): Who is hypocrite?
KUMARI MAMATA BANERJEE : What is this?...(Interruptions)
SHRI LAKSHMAN SETH : Their hypocrisy has been understood by the people of West Bengal....(Interruptions)

PHMN FHAT Sl 1 3R ST [EA €, @ gee SN dTel BT Gl A1| 39 94 Yge 91, A1 €9 $9 el arelt| S Fel 5 e @
@ B | T @l 8 T 8, d a0 Rreerd @l §1 39 g9 a1 B e 1Y &1 diedt RaE & ar #d ang s ara ww wad €1 If | show
you the CAG Report, the maximum amount of rural development money is being misused. The CAG is giving the
report. The PAC is giving all the reports. | want to say that this is an illegal notification for the detention of the
people....(Interruptions)

MR. SPEAKER: Please sit down. Please do not disturb her.

KUMARI MAMATA BANERJEE : | want to congratulate Shri Atal Bihari Vajpayee because now our foreign reserve
is about 90 billion dollars. Maybe, it differs from day to day. The GDP growth rate is also about 6.8 per cent. In spite
of odds, the instability, the Kargil war, earthquake, supercyclone and so many other things, of course, there is this



stability. So, the Government is also facing trouble. All the State Governments are also facing the same trouble.
But, as you are saying about the CAG Report and PAC Report, in my State also, | asked the PAC Chairman. |
should not mention his name. He said, "l am asking for the papers, but they are not giving." So, in every State,
always the PAC and the CAG give some reports and make some observations, but you did not implement them. |
have the record. If the Speaker permits me, | will lay it on the Table of the House.*

At the same time, they are asking for a ban on cow slaughter. It is not in the NDA's agenda. Ayodhya is not in the
NDA's agenda. The uniform civil code is also not in the NDA's agenda. That is why | am not talking about them. Shri
Somnath Chatterjee said, "Where are you successful?" We are successful in implementing the NDA's agenda. You
have to appreciate that. That is why | am telling you that whatever we have in the NDA's agenda, the Prime Minister
never bypassed them. We appreciate and congratulate our leader, Shri Atal Bihari Vajpayee.

* As the Speaker susequently did not accord the necessary permission, the documents were not treated as laid on
the Table

At the same time, | want to quote just one poem of Rabindra Nath Tagore. | am submitting the points regarding the
slaughter of democracy to you because there is no time. Otherwise, | can give you thousands of examples. | have
just to say this. Let good sense prevail on these people, especially the people on this side. Rabindra Nath Tagore,
who fought for the country, wrote so many poems, but we love and respect this poem which is:

"Where the mind is without fear and the head is held high,

where knowledge is free, where the words have come out from the depth of truth,

where the world has not been broken up into fragments by narrow domestic walls,

where the clear stream of reason has not lost its way into the dreary desert sand of dead habit,

where the mind is led forward by Thee into ever widening thought and action, oh my father, let my country
awake. "

We want to see that we are together. India is a vast country with a huge population. It is like a small sweet world.
We want to stay together and work together. We want to see that our country's prestige remains sky high.
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.MR. DEPUTY-SPEAKER: If there is anything objectionable, then | will expunge it. Why are you getting agitated,
Shri Harin Pathak?
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or that side, nothing will go on record except the person who is on his legs. It is against the rules.

(Interruptions) a€,*
MR. DEPUTY-SPEAKER: Please, for heavens' sake, do not interrupt.
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MR. DEPUTY-SPEAKER: | seek cooperation of all sections.
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Kharabela Swain, please sit down.
...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Shri Mulayam Singh Yadav.
(Interruptions) &€}*

MR. DEPUTY-SPEAKER: If the main speaker does not yield, any interruption by any hon. Member will not go on
record because that is contrary to the rules.
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17.34 hrs.
(Dr. Raghuvansh Prasad Singh and some other hon.Members

then left the House)
eaE HESH: 379 At St HArE areii |

a€| (@eur)
31egeT HESY: IS 9 i T8 2l
MR. SPEAKER: Silence, please, in the House. | have allowed Shri George Fernandes to speak on the Motion.

T w3t (st st wAletw) : sreme S, amw gag A fug @ Aar A SweR & Rears sifdvara yRard W) g3 8-9 "Audl ) gE gdf
B | TR YOOI GRell | BT | S Gl | Héferd vsp 78 afes 3me Farel 9o | ST Ugell AN T8 36T fh <0 B Gl o &x «rli 3
g # eren & ofk TOw, U ol & AR & ¢l # v A ¢ff fRrderd & wr 98 a1 qar 9rsdn & 5 uie At 9ge o9 3 R
forerft wromge off, SHY FTH! Fogy I B P Ao wi" WAl § gA | 99 T A AR | AW 9, 98 WY o1 99 G & ferd goft @
e I o1, 98 O FA 81 gt A1l # 99 wdy # 7@l ol w9t 7 wom afeT # ve-ye we &1 9o g8 v argn|

e off, T.ELY. F ¥R 7 o uiw Al § g & ol @ 4ot &1 arded fpa, 98 WS TSl © MG Widl § Wil gl oI, SHY HE
T e &1 sngfrteRer @1 o B R @ &5 # S wfed, 9 & arr 3 Ol iy < s et & R dem & AT o @ e, weRe
HEw BI S W E ofl, & ST BIl H o] R B B W o gh B

SHRI MADHUSUDAN MISTRY (SABARKANTHA): The Defence Minister should give the allocation of each year
percentage-wise.

MR. SPEAKER: You cannot speak without my permission.

#ft Sitel At | steaet oft, 98 FEeE oiftax 81 81 ¢S WeT O vl a1 {6 g 49 &1 SR 81 g3l W 1997-98 H difted vadfvER
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aifed, ai-agi SHST g fhar T 2| % 9 & {5 gen @ a7 § 9« goft ended g@ar & @ 9w Wi § sh-a W v @t @de @
=Y A1 T S 1 7 TG F S A BT §, S WA W @S G0 BT AT ST | N a¥G ALY, I8 Tebrdd et o A e
arelt 7 8, fpelt w7 oft fem arelt T @t 21 S yEgd v WA wEl € A 9uS M ot € ok wel wamd! W9 Rt v ok wmeft € S
a1 # w® g £ 9% 39 A It Ieerd 21 gufay a8 e d we fF 5w ue a g d & Y oW TR e vl anefed R 9 e
9% U1 91O 3N AT AR TOLE. & g a9 ® ° R 9He ar 7 R o ft @1 i g € 3 we & & ° Rl el A warad an
Sireht €, @l-t IS g SO e @ de & forg € H o o € &R dieren € fF 9T o=t e e 21 fY 9% 9w g% B g ek
I qR1 81 S 3, 49 T A 21 59 wHe Ay 3R daa Rerd d@ay feft 7 T oies o € 9 W ormar A 39 W @ feweft @6t
8, SHD MHR W ¥ ad B T 8% TE 8l gafeg F f5R @ e § 5 9wt a@ g o 9 8, el @ oft 5w a@ w
T B AR TEl B
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fafret =1 7% e A 7 foran 5 78 O 98 @ o) gadt € 41 T8 o) Aol 81 Ue O T4 T AeR 9 Sfhfie 98 <@ @ ok gl e
fea gon 4w, Bfted verider w e gon 491 nf i ave) 7 8 @ a9 @, AT awEw 7 81 B a9E |/ @9 76l gen ot F 89 4§ 7
AT o5 fewe # 36 ¥R &1 Wil M € el 8, 98 a¥E} g 8

MR. SPEAKER: The hon. Minister has yielded to him.
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afie a8 @t et @ S A W § S Aol § ofR B | wa 59 o o1 e o # i @, e W W i of Wt 8, fra
AT | 1 WheT 21 THB W T R W@ § AR THBT FAT d B @ & | FAAY RABID B Y Fis g, B AN AN MR g, I8
SR Teel! TR e gaml| 98 I8l R TR =ei aTell TR 21 §H Ab2 3P fn &) opard warg 131 99 gons 3 fod ar wra #
T [ T 107 sEaeal B AR R iR onft S s gan, SEH 65 srdTanal B AR firmn wan| g9 waed € 5 few aRwR
TR WA A 172 Faied S @ AR RR A e ered T A TR s R A aga g mal Tl o A W T ww g 5 S w

AT T B R IS gon 218€] (aur)
st Rrawrs faardle @ 98 TR0 8 W 78, WeR W 215€] (@aum)



At st wat=eie 78 T 99 W) §15€| (@aur)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): You are trying to twist the issue. ...(/nterruptions) You are trying to
play with fire. ...(Inferruptions)

MR. SPEAKER: Please sit down. You can stand up and make your point.
...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : He is twisting the matter. He must withdraw that statement....(Interruptions)

MR. SPEAKER: Shri Shivraj Patil, there is a way out. He had made a point. If you do not agree with him, one
Member of the party or the leader of the party can stand up and speak. | will permit him. He can make the position
of the party clear. Please sit down now.

...(Interruptions)
SHRI SHIVRAJ V. PATIL : Sir, | am thankful to you.&€) (z@um)

TeaE FEEd, T w1 At W @ Raee ara e FE E | F S I B HAE B 5 T ARG F W P9 81 W@ 8, 9D ax ¥ Pl g,
WRER & G | Hel 3| I $X B 39 AR A1, Fra-efts 81 oy, T 74 SRyl

MR. SPEAKER: | think that is enough.

st wirSt WA~ | 1eIe WEIRy, RE-HIdT & AT SR A T8l 81 Y81 &, UsTsi # 8 @ 2
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it A wre goT (Reddll 9av) @ oege A8iey, T8 Wfe 3 @1 9 aR-ar o7 @l ] Wien &3 ot & ard g FEl, a8 SHaT
armen A aaman #1 W& FHG A a8 B ¢, 95 @l # osd aar € okt o T @), gafir Rew @ v on 9 9 gig 9 @ g
que 97 & f&mn s wiEgvl

MR. SPEAKER: Mr. Minister, you can go ahead now.

...(Interruptions)

MR. SPEAKER: There is no further discussion on that particular point. Shri George Fernandes, please go ahead
with your speech.
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SHRI PRIYA RANJAN DASMUNSI : Why is he accusing us? Shri Subrahmaniam gave the Report, not the Congress
Party. ...(Interruptions)
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MR. SPEAKER: You can go ahead with your speech.
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MR.SPEAKER: | have not allowed him. You can go ahead with your speech.
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SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, let him come out with facts. ...(Interruptions) Let him not
pretend to be a holy cow. ...(Interruptions)

MR. SPEAKER: | do not understand why you are all agitated. The Minister has said that nobody can purchase him
and he is against corruption. What is wrong in it? If he has said anything wrong, | can remove it from the record, but
he has not said anything wrong so far.

...(Interruptions)

MR. SPEAKER: Shri Ananth Kumar, you were a Minister also. Please take your seat.
...(Interruptions)

MR. SPEAKER: Please take your seats.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, he cannot behave like an extraordinary holy saint teaching us
...(Interruptions) He cannot pretend like a holy cow. ...(Inferruptions)

MR. SPEAKER: It is for the Minister to say what he wants to say. He said that nobody can purchase him. | do not
think there is anything wrong in it.



...(Interruptions)
MR. SPEAKER: Mr. Minister, you can please go ahead.
18.00 hrs.
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SHRI PRIYA RANJAN DASMUNSI : It is the CAG Report. ...(Interruptions) The CAG has made it clear.
...(Interruptions)

MR. SPEAKER: After the Minister, Shri Jaipal Reddy is going to speak.

SHRI PRIYA RANJAN DASMUNSI : The basic question is about the CAG.
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SHRI PRIYA RANJAN DASMUNSI ): Sir, why is he confining himself to Shrimati Sonia Gandhi? He should confine
himself to the CAG Report...(Interruptions)

it st waf=Ste aege off, @ wed d 98 s aam?a€] (au)
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SHRI PRIYA RANJAN DASMUNSI : Sir, with all his might, he can question the CAG and he can castigate the CAG
also. | am so clear about this...(Interruptions) This is deplorable...(Interruptions) Sir, he is a Minister of such a high
standing, questioning the observation of the CAG in public under his political programme and now he is passing on
the buck to us...(Interruptions)

ey HEley @ wia dfdul

st fpdte whtar : T digeht § 3o 7 fien, gofor g2 dieifeaw it otk w7 R 5 R 78 &t o1 & 215€] (@muam)
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SHRI PRIYA RANJAN DASMUNSI : Let him say whether the CAG report is right or wrong...(Interruptions)



DR. VIJAY KUMAR MALHOTRA : It is not right...(Interruptions)

st Sirsf =it : g o dAEr @ o Fer 9 O A o AGIA€] (FEuE) 3 g S $B @ier 8, w @ie @ fog dR
& 15€) (eaaur)
MR. SPEAKER: The Minister will come to the point of CAG Report. Please take your seats.
...(Interruptions)
seaE "Eley @ A Sft, e aifergl

SHRI PRIYA RANJAN DASMUNSI : Sir, we have the equal right to ask him. If he does not stick to the issue of CAG
Report, he has no business to question the Opposition?...(Interruptions)

MR. SPEAKER: He is coming to the point. Please take your seat.
...(Interruptions)

MR. SPEAKER: | cannot ask the hon. Minister what he should speak. He is making his observation.
...(Interruptions)

SHRI KIRIT SOMAIYA : Sir, nothing has been found there, that is why these people are making such
noise...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, the hon. Home Minister did not take the shelter of a friendly journalist, Shri
Pandit, to justify his innocence against the CAG. It is he who has done this. He has the capacity to do it. Let him say
this...(Interruptions)

MR. SPEAKER: | have to conduct the business of the House. Please sit down.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Not to all the media persons, but to the selective ones...(Interruptions) He gave
it to his journalist friend, Shri Pandit - whose son, Shri Pandit, is a lawyer from London - to monitor this. This is the
procedure. This is the transparency...(Inferruptions)
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SHRI SHIVRAJ V. PATIL : Sir, | am on a point of order.
SHRI ANANTH KUMAR (BANGALORE SOUTH): Under which rule, is he on the point of order?

MR. SPEAKER: | have permitted a point of order to be asked. | have permitted a point of order. The Minister may
please sit down.

...(Interruptions)
TemE Heigy ;WA o, ey 4fov| wige offw oifET 8, T g vl
€| (azaum)

SHRI SHIVRAJ V. PATIL : | am raising a point of order on a Constitutional issue. C&AG is a constitutional agency.
...(Interruptions) This has been mentioned in the Constitution because all the accounts of the Government have to
be examined by C&AG. That is why it is an independent body. It is a Constitutional body and what it says has to be
treated with respect it deserves. The Government's side is coming and attacking the Constitutional body which is
not there in the House to protect itself. This matter should not be allowed here ...(Interruptions)

MR. SPEAKER: Let me decide his point of order.



st st wAf=te sreme oft, 9 ool & Reeme $o T F9115€) (@)
SHRI KIRIT SOMAIYA : The hon. Minister has not said anything against C&AG.

SHRI SHIVRAJ V. PATIL : | have raised a Constitutional issue, if they have any objection to it, a proper procedure
has to be followed. There has to be a Substantive Motion before the House in order to criticise what C&AG is
doing. If he is not speaking against C&AG under the Substantive Motion, he cannot criticise this body like this .
...(Interruptions)

st fepdte wbtan : sraw Sft, digsht & faoms =i oo =2 Te1a€] (aaam)
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MR. SPEAKER: Shri Shivraj V. Patil has raised the issue.
st el waiEe lereme SR, § Hivht B AR # @ we o 7Et T8 FE1a€] (@Eum)

MR. SPEAKER: Let me complete. He has raised that issue and this issue can be raised if at all there is a criticism
against the body. He has not completed his sentences. He has only said that this particular procedure has not been
followed. | am going to ask him how can he say this. Let me ask him.
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"Dear George, | have been travelling and was unable to respond to your note earlier. | have read Mr.
Pandit's pamphlet and the extensive documentation it has cited. However, insofar as the Times of India
coverage is concerned, | would like to make the following points.

(i) The item of December 11 was based on a forthcoming report of the Comptroller and Auditor-General
who, as you know, is a Constitutional authority in our Governmental system. Since the C&AG has the
authority to access most Government documents and

is seen as an impartial figure, we do not normally question his Reports which are tabled in Parliament.

We simply reported what the C&AG has said. However, we also carried an extensive report on the front
page of our newspaper on December 13, which contradicted the points made by the C&AG. | am
attaching copies of both to you."

...(Interruptions)

SHRI SHIVRAJ V. PATIL : Sir, | had raised a point of order. You have said that you will note it and then you will give
a ruling. Now, the point has come. What the Minister in essence is saying is that the Report has been given to the
media by somebody in C&AG. ...(Interruptions)

MR. SPEAKER: He has not said about the source. Shri Shivraj V. Patil, let me tell you, he has not said from where
the Report came. He has not said how this Report came to the newspaper. He has only read the letter and | do not
think there is any point of order.

...(Interruptions)

SHRI SHIVRAJ V. PATIL : Sir, C&AG is a constitutional body as you are a constitutional body. This Parliament is
entitled to protect the constitutional body. As you will be protected, C&AG also will be protected. What is the
insinuation in this statement? The insinuation is that ...(Interruptions)

SHRI GEORGE FERNANDES: There is no insinuation. There is nothing. ...(Interruptions) | am always direct. | call
a thief a thief. ...(Inferruptions)

SHRI SHIVRAJ V. PATIL : If this kind of discussion can take place without a substantive motion, the aspersions can
be cast against the C&AG, against the Government. ...(Inferruptions)

MR. SPEAKER: He has not cast any aspersions. No aspersions have been cast.
...(Interruptions)
SHRI SHIVRAJ V. PATIL : As Shri Chandra Shekharji has said, protect the constitutional body. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | am on a point of order.



I am quoting Articles 150 and 151 (1). Article 150 says:

"The accounts of the Union and of the States shall be kept in such form as the President may, on the
advice of the Comptroller and Auditor-General of India, prescribe. "

Article 151 (1) - this is most important in the context of what Shri George Fernandes has said - says:

"The reports of the Comptroller and Auditor-General of India relating to the accounts of the Union shall be
submitted to the President, who shall cause them to be laid before each House of Parliament. "

It means that the C&AG Report goes to the hon. Rashtrapati and then it comes to the House. According to the
apprehension of the Raksha Mantri, either it had been leaked by the C&AG or by the Rashirapati. Sir, you give a
ruling if that is insinuation or not. If it is leaked by the C&AG or by the Rashtrapati, a substantive motion should be
brought. He cannot make aspersions in this regard. ...(Interruptions) Both are the constitutional heads. One is the
agency and the other is the Constitutional head. He must spell out as to whom he is doubting. Otherwise, it cannot
go on record. ...(Interruptions)

MR. SPEAKER: | am giving my ruling on the point of order raised by Shri Dasmunsi.
Article 150 of the Constitution says:

"The accounts of the Union and of the States shall be kept in such form as the President may, on the
advice of the Comptroller and Auditor-General of India, prescribe. "

Article 151 (1), which Shri Dasmunsi has read, also needs to be read. It says:

"The reports of the Comptroller and Auditor-General of India relating to the accounts of the Union shall be
submitted to the President, who shall cause them to be laid before each House of Parliament. "

If there are any aspersions in what the hon. Minister has said, | would have definitely objected to them. But | have
heard what he has said. After hearing him, | do not think that he has said something against the C&AG, nor he
desires to do that. And if he desires to do that, | will definitely stop him from doing it.

SHRI GEORGE FERNANDES: Thank you, Sir.
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SHRI PRIYA RANJAN DASMUNSI: He does not know that the Minister has the accountability to the House and not
the officer. ...(Interruptions) He is passing the buck to the bureaucrats of the Defence Ministry. ...(Interruptions)

=t sirel wAlE - 98 wara B, ot # wiare =rean 218€] (@aum) e S amn, e vw e a€| (srae)
SHRI S. JAIPAL REDDY : Why are you trying to blame the Army?...(Interruptions)
MR. SPEAKER: Let him complete his speech.

...(Interruptions)

MR. SPEAKER: Let the hon. Minister complete his speech. Thereafter, the Member from your Party can also reply
and put the points to him.

st srgar fag AsT (WRC) : anv Afred | arew T wxar ow, FAfRed § it A€ (ar@um)

MR. SPEAKER: Please sit down. | have permitted the Minister to make his observation. He is making his
observation. After that, whenever you get an opportunity, you can reply.

...(Interruptions)
MR. SPEAKER: Please sit down.
Mr. Minister, you can go ahead.
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MR. SPEAKER: Please sit down.

SHRI SHIVRAJ V. PATIL : We are charging the Government, the Ministry, the Minister and his office. We are not
charging the Defence Forces. Let it be very clear. ...(Interruptions)

DR. VIJAY KUMAR MALHOTRA : Whom are you charging then?
SHRI SHIVRAJ V. PATIL : We are charging the Minister and his office....(Interruptions)
st srgar g w0 ;| Ted FH gE T § R an 9 W) A E18€] (waEm)
MR. SPEAKER: Please sit down. Please co-operate with the Chair.
st SISt WA 59 " B Hiav g8 |ura 98 R I3€| (@auE)seas off, § we &1 9ew §14€) (amum)
MR. SPEAKER: Let me listen to him please.
...(Interruptions)

SHRI SHIVRAJ V. PATIL : But when he is misleading, we are objecting. ...(Interruptions)
MR. SPEAKER: You have made your position clear now.
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SHRI PRIYA RANJAN DASMUNSI : Is he above all these charges? ...(Interruptions)

MR. SPEAKER: | do not understand why every hon. Member wants to participate in the manner in which he is
participating. | am now addressing all hon. Members. No hon. Member should speak unless the hon. Minister
resumes his seat. | have permitted the hon. Minister to speak. The hon. Minister has every right to say what he has
said just now.

...(Interruptions)

S HEIGY : Y 95T ot IR @ €| 9@ A arer g ey 7 daa gom s @ 5 9w 37 wra fran fean @ o gw e g
o 4 @S B g

MR. SPEAKER: | have permitted only Shri George Fernandes, the hon. Minister to speak. Only what he says will go
on record and nothing else would be taken on record.

(Interruptions) &€} *

=t wrel Al aemE S, § 59 98 & Uo 9o gl v 22 #EN ¥ g5 W 98 AN oA o W@ € {6 S@E @ A W a6y @6
F I gAY 2, T weR A R H S€| (Faur)mE e we B TE R E WM E IR W em fFwm e e i w @
s T8 gl &€ (@aus)srema S, A omud wefr 2 6 4€) (mum) e & fram § &€ (amaem)

MR. SPEAKER: If there is any allegation made without any basis, | will remove it from the record. | will expunge it
from the record.

...(Interruptions)



MR. SPEAKER: Hon. Members, please take your seats. The hon. Minister is making his point. Please let him
continue with his speech.

...(Interruptions)
arensE Heled : w3l Sft &1 orwar B B Al ey Y B whd
.. (cgEm)

MR. SPEAKER: Hon. Members, please take your seats. The hon. Minister is capable enough to put his points
before the House.

...(Interruptions)

MR. SPEAKER: | will remove from the record all the allegations which have no basis and which have not been
proven.

...(Interruptions)

* Not Recorded

MR. SPEAKER: Shri Shivaji Mane, please sit down. Let there be discipline in the House.
...(Interruptions)

Ht sirel WAl | qeme e, SO A, WX S A G, S ff 7t el € ¥E € 9% R ew & 9w 8 @ 81 9N 3w A7 g € o
TS | WAl B GA TR Tgd @xiady O @] sreme oft, a9 s wefen & 6 A€ (zau)

MR. SPEAKER: Please go to your seats.
...(Interruptions)
MR. SPEAKER: The relay of television should be stopped.
...(Interruptions)
sT.faeTa AR Aestn ;@ e off, ¥ g A g @ forg daw = §1 Y gaw 9 Rt wnfis o @ §) €] (amam)
LT i s | B i Bt e o A e e R O (121 |
31egeT HErea: # SHY USel Wed B T I A § F Ta o § 5 o Sofifde | wimga oo 8w # omw g 3w <welifae S
BT &1 WERI T AT WIS BT AR | I H A (R HA A AW B AN AUSH IR F a1 Awenr? F wlt | Bl v g awi v
$B diF W =T AfY| Fel S $Y & W= 2, 98 3P a1 7 2|
..(eEum)

3remeT HetaH: wiiel, A3yl ST WE AT W HT S A AT & aF e HRY| F I )6 @ wewl ¥ et @war g 5 the Minister
is on his legs.

10 (ermams)

aTeaE FEg: A Siepm, T SW §Hy H 3T el ST 79 N9 B T WS 8¢ witw, A% a1a gl So, let the Minister speak.
The Minister is speaking in the House after a long time. Let him make his point clear. Do you not understand that
the Minister has every right to speak in the House?

...(Interruptions)

MR. SPEAKER: | have permitted him to speak. Please listen to me. Fortunately, the Members are cooperative. Let
the Minister complete his point of view. | have no objection if from the Opposition side also a few Members speak
and put

forth their points after the Minister completes his speech. But he has every right to speak. So, please allow him. My
request to every Member of the House is — | am not referring to this side or that side of the House - not to disturb
him.

...(Interruptions)

MR. SPEAKER: If you want to disturb him, then it is very bad. Please do not do it.



...(Interruptions)

MR. SPEAKER: Let the business of the House be conducted smoothly. This is a debate. The people of our country
are wise enough to know who is doing what and, therefore, we need not tell the people of our country. They will
understand who is right or who is wrong. It is for you to put forth your point rightly before the House.

...(Interruptions)

MR. SPEAKER: Please sit down. | am standing here. Do you not understand that the Speaker is standing and
speaking to you?

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, if there is anything unparliamentary and abusive in nature, then you are
free to expunge it from the record. This is my appeal to you. ...(Inferruptions) | want to say this much only.
...(Interruptions)

SIS HHAR Awsl=N : ey veRy, forw et &1 A+ v 9t aa & g1, 98 o1 9&ar 21 &€| (=)

i geran (He a1gd (=ge Feied, 39 e 39 AMITE e & s ¥ 2| 99 98 39 Y & W@ ¢ 6 89 59 A 73 ¢ dl 89 39 a%e
e O THY YR T BT =G| 98 FAH! ATr=1 TTex HY Hepdl @ X SHD1 DIy H 1919 & Hehal 8| 89 TS 3 9 Y @S T8I 8
o1 % & gEferg i My Si% @XE & G e W €1 9 Dol ° 59 9 B B ® §1 3f Ry dwt o €7 9 ww fF § g6 wae 168 € sk
A W TeAd ARY T F

T A et few T # w27 anft sure Y@t St Aem w1 ® € areeh St At Ao, s Tw A, T ae A€ (armEm)
arene HElew: gonad fbg off, § snus g0 9 @ g uwrarg e € fp smuwn qE ad 2l

a€| (@)

MR. SPEAKER: Now, please keep silence.

...(Interruptions)

MR. SPEAKER: The relay of television may be started.

...(Interruptions)

sfteet [ @S : A AR S E e e S|

#t sitst ettt : sreme <, Afie gemam fie St 51 S ara o8, 90T wna S gl ofiR enuwT S omE €, 99 wrre | v g
IR W27 BT ATEa 6§96 Wed § AR oo Frem €1 9 et & sienia srawielt @y won < @1 geend e gan 21 97K $W wee A
DI IH e & A IW T 2 B o B PR # ey e g @ g2 Fon 8 9, 3R a1 et ¥ oy e # o 9 "o @
SIRI| o119 ST BT gy ara G Aftoaa€] (sraem)

SHRI PRIYA RANJAN DASMUNSI: Sir, what is it that the hon. Leader of the Opposition has said which is untruth?
...(Interruptions) It is not correct. ...(Interruptions)

st wifsl wei=dter e oft, # we a’ Probity in public life' & ar # @ wgm15€] (araum)

SHRI SHIVRAJ V. PATIL : Sir, the hon. Leader of the Opposition has not said a single word in her speech which is
not correct. ...(Interruptions)

=t el i~ (aE ff ve smawae die &1 a8 g WReR # el €, 98 a1 SHdt e o 1 15| # Rrefiue germar & oree aren afaq
T §| S fordl g3t aga 5 gra ueT 8, Ft 9 Y i wer ok 7 g aren g

aTegeT oft, gorER ¥ wed @ ford <7 SuraeRt €1 o we ofan wia # qEN e ¥ o, 98f S AHied e O R #9 wer o 5 vw o |t
@& 7 ¥ ot que, Sue arr-ar et & v @ =, w9 9 Afd ad e A T 9 €, yerAR B a)® el e 81 ar @ S
e G Ta o A 5 aft SE e wW e @ 9 99 tEs w6 | aT, 8 A HeaR-EeR $Ed € 69 $9 8 aral el gl
w1 7wl wifEdt 57 vl wgw @t g FE 15| F S ar # T de T8 agm d@fe s wRer g i F ot mar v @ § eiv
FTH THT F IR A D Raen T e w8, T geenl § oo Rawd s W@l e m R E 5 3 wN I & werR fiem &
sifem v W =& ugard| gaferdl, § 39 el § a1 € FE1 9Em fF weT A o W § dahen ford €1 R T9 Hohew onus! aG |
T U &1 A 9 & A1 B Tl & fF IAH1 SR T Al W U] 39 ded # § U a1 @A el g 6 g & faafen 2w @) el
TH UgdT G 2

sremer oft, e #F arrdier & qd woige ot e R AT @ e

Dangerous Place' feeft & i s7a $o orwa 9| sw forar man & 5 srrdfral 3 oo 191 warw Y o fp ek femmorg w demda,
7 areifirer fRarew x@ @1 W fam on et SETd WRa WRER B el ol 5w g @ de) FTet A gen onl S e @ gEw v
T . ARRG SATE & war At #§ fFar T o)

TH AR dedlel o w3l 7 $O O BEl 3R 9 aml W 59 TEEst 7 $U AR 9oTE iR $P ad @ TS 39 fhae # a8 wEan € -



"a€l.In 1974 Mrs. Gandhi was still making speeches about the ever present danger of subversion by the
CIA, whilst | was meeting with the relevant Indian officials about our common interest in China.

In New Delhi | had pressed the Embassy to go back over the whole of our quarter-century in India, to
establish just what we had been up to. In the end, | was satisfied we had been up to very little. We had
twice, but only twice, interfered in Indian politics to the extent of providing money to a political party. Both
times this was done in the face of a prospective Communist victory in a State election, once in Kerala and
once in West Bengala€,.."

* &€l. . ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, it was challenged in public by every section of the society and now, he is
taking shelter of ...(Interruptions) at the behest of United States of America. ...(Interruptions)

#t st wAi-eie sseifay § a@ @ g & sereR 39 3w B FE ugen wea 81 F o1 @l W B R T8 o e g1 8€) (amamd
o e W) B 3R TE @ @ §) # Saa sfoerw o 91 e @ g 5 yoR 0 @) el 9 ugd 9aar 2a€| (FEuE) s W "ad!
wre =feq &€ (craam)

SHRI SHIVRAJ V. PATIL : Sir, this is not fair. ...(Interruptions) Sir, has he given notice? ...(Interruptions) Sir, will it
go on record? ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, this book was condemned by everybody and he is now taking shelter under
a book written by the Ambassador of USA. ...(Interruptions) What does it indicate? ...(Interruptions) It indicates that
Government is acting at the behest of Washington and not at the behest of ...(Interruptions)

st st wAf=e : srene S, - and FEwv F sl AT wArE FE | W EY ¥ v frara 218€) (sraum)
SHRI SHIVRAJ V. PATIL : Sir, | am on a point of order. ...(Inferruptions)
MR. SPEAKER: There is a point of order.
...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI: He has exposed himself as to on whose behest he is working. ...(Interruptions)
SHRI SHIVRAJ V. PATIL : Sir, am on a point of order. | am reading Rule 352(ii). ...(Interruptions)
SHRI GEORGE FERNANDES: Sir, | am not making any allegation. ...(Interruptions)

* Expunged as ordered by the Chair

SHRI SHIVRAJ V. PATIL : You are making an allegation against the party that it took money. ...(Inferruptions)
SHRI GEORGE FERNANDES: | read from a book and that is all. ...(Inferruptions)

SHRI SHIVRAJ V. PATIL : That is how you made an allegation.

Sir, | am reading Rule 352(ji). It says:

"A member while speaking shall not. "

Sir, it is not 'may not.'
st st wai=dter -ae mifdame aad 3t feare 218€] (2gam)
SHRI SHIVRAJ V. PATIL ; Sir, Rule 352 (ji) reads:

"A member while speaking shall not make personal reference by way of making an allegation imputing a
motive to or questioning the bona fides of any other member of the House unless it be imperatively
necessary for the purpose of the debate being itself a matter in issue or relevant thereto; "

...(Interruptions)
MR. SPEAKER: Please let me listen to the point of order.
SHRI SHIVRAJ V. PATIL : Sir, he is reading a book to allege against the Congress Party that the money was given



to the Congress Party. Is it not an allegation? Sir, have you received a notice? Are we informed about it? Will the
House and the floor be used for this kind of a thing - to malign a party, to malign a Member, to malign the people

who are not here, who have died and gone? These types of things are being done. Sir, will you allow this thing to
be part of the proceedings?

Again, | am reading Rule 353.

"No allegation of a defamatory or incriminatory nature shall be made by a member against any person
unless the member has given adequate advance notice to the Speakera€,.. "

Sir, have you received the notice? It further reads:

"a€l. and also to the minister concerned so that the Minister may be able to make an investigation into the
matter for the purpose of a reply."

Has the Home Minister received the notice to investigate into this? This is applicable not only to the individual, but
this is applicable to the party also. If you want, | can read it all from this book.

Sir, | want that you should give a ruling on this point. On this point, the rulings have been given by other Speakers.
Sir, you yourself have very kindly given a ruling expunging all such remarks from the record.

MR. SPEAKER: | have heard the Point of Order.

SIS PHR AEIAT | 378 7EISd, 79 AT AAleT ATH USHe F HR W g0 19 g, 7d I8 ol #1 R wifee oft 7 38
FI & qarwr 7 99 49 3= 78 Fe T4 o1 fF R, urdl W ey W S1E = A8 @ e | AEe wn st F el w & gt aE
AT &l IR U fiice 99 &1 I AT €1 99 W 3 UTET 3% ofE B T "ahd & i D4 fHHl & TR Tg TS A1 W Hehell €
? &€ (@au=) How can they object to that?

SHRI GEORGE FERNANDES : Sir, this book is from the Parliament House Library. It has been there for the last 30
years and more. ...(Interruptions) You see page number 41.

SHRI SHIVRAJ V. PATIL : ...(Interruptions) There are books against the individuals, and against the parties. We
can bring those books and we can also read them on the floor of the House. If it is allowed, this floor will be used for
all these kinds of activities.

MR. SPEAKER: Fortunately, the rules on this issue are quite clear.
...(Interruptions)

st sirst wai=dtsr | eremg S, @) At €1 AR A Rug | mef @ 5 A€ (amam)

MR. SPEAKER: Are you speaking on the Point of Order?

SHRI GEORGE FERNANDES : No, Sir.

MR. SPEAKER: Then please sit down. The rules, fortunately, on this issue are quite clear. The rules have been
read out by Shri Shivraj V. Patil. Fortunately, on this issue in Kaul and Shakdher -- fifth edition in page 921 -- they
have more specifically cleared about the allegations made in the House. Firstly, the Member should give adequate
advance notice to the Speaker and the Minister concerned. Secondly, the details of the charges sought to be
levelled should be spelt out in precise terms and should be duly supported with requisite documents which should
be authenticated by the Member. Thirdly, the Member should before making the allegations in the House satisfy
himself after making enquiries that there is a basis for the allegations. Fourthly, the Member should be prepared to
accept the responsibility for the allegations. Fifthly, the Member should be prepared to substantiate the allegations.
The rules are clear. This procedure has been made clear by Kaul and Shakdher, and if you find these rules, the
rules are also clear that any allegation made by the Member should be specific and such allegations must be
substantiated.

...(Interruptions)

MR. SPEAKER: Let me give the ruling. When Shri George Fernandes read some material from the book, he also
said that he is not making allegations. The portion that he found from the book he quoted here and if that portion is
not in the book then | can ask him to authenticate it.

...(Interruptions)

MR. SPEAKER: Please listen to me. If he is making a specific allegation, then he will have to authenticate and say
that he is making these allegations. While speaking Shri George Fernandes said that he is not making allegations.
He read certain portions from the book. | will go through it and if | find that there are allegations against a political
party or against an individual, | will see to it that those are removed from the records. Shri George Fernandes, you
can go ahead.



SHRI GEORGE FERNANDES : Thank you, Sir. | would not take any more time of the House. | am grateful for the
time that has been given to me and for the patience with which the hon. Members have heard me.

aremeT AEET, T faus & A9 | v € wel €, 94 gerR ¥ ' A €, @1 4 U B Wodl W Wodt B fb At B WRa ¥ o 7 Al
S@! 7eT e S, O SUH agd 991 M e Hifh € 9gd 39 A e g3 Fis 8l
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MR. SPEAKER: Prof. Vijay Kumar Malhotra.
SHRI PRIYA RANJAN DASMUNSI : Sir, this time it is the Opposition's turn. | have checked in the list.

MR. SPEAKER: Yes, you are right. It is only because Shri Chandra Shekhar spoke immediately after Shri Mulayam
Singh Yadav.

...(Interruptions)
SHRI S. JAIPAL REDDY : No, Sir.
SHRI PRIYA RANJAN DASMUNSI : Sir, it is not proper.
MR. SPEAKER: Shri Malhotra, Shri S. Jaipal Reddy will speak now. Thereafter, you can speak.
...(Interruptions)
MR. SPEAKER: Shri Janardhana Reddy, there is nothing before the House, so please sit down.
SHRI N. JANARDHANA REDDY : The hon. Defence Minister was telling...(Inferruptions)

MR. SPEAKER: | have not permitted you to speak. Shri Jaipal Reddy will speak. | have not permitted you to speak,
unless it is a point of order. Please sit down...(Interruptions)

SHRI N. JANARDHANA REDDY : Sir, you have said that after the Minister's speech, you will allow the Members, if
there are any clarifications.

MR. SPEAKER: | have allowed Shri Jaipal Reddy and not you.

SHRI N. JANARDHANA REDDY : After Shri N.D. Tiwari, | was the Chairman of the Public Accounts Committee. |
had inherited this episode. In my office, | was told that if the Defence people did not want to show the record in
public, they would show it to the Chairman as an exception. This precedent is there even when Shri Atal Bihari
Vajpayee was the Chairman of the Public Accounts Committee.

MR. SPEAKER: Shri Jaipal Reddy, would you like to speak or not?
SHRI N. JANARDHANA REDDY : They have given a note to me and it is there on the record.
MR. SPEAKER: | am not permitting anybody to speak, except Shri Jaipal Reddy. You have made your point.

SHRI N. JANARDHANA REDDY : It is such an important thing, but he has misled the House. | was the Chairman of
the Public Accounts Committee. ...(Interruptions)

MR. SPEAKER: | can understand what you want to say. You are a senior Member, please sit down.

SHRI PRIYA RANJAN DASMUNSI : | think, he is very much right. He was the Chairman of the Public Accounts
Committee. You said that after the Minister's speech, if somebody wants to make a valid point, he would be
allowed. He was the Chairman of the Public Accounts Committee and he wants to make his submission.

DR. VIJAY KUMAR MALHOTRA : There are many former Chairmen of the Public Accounts Committee in this
House.

MR. SPEAKER: | have not permitted him to speak. Shri Janardhana Reddy, <& et aref @1 7va” e &1 # simaa!
e gl

With the permission of the House, | will extend the time of the House up to eight o'clock.
SHRI N. JANARDHANA REDDY : | am not taking your time.&€, (Interruptions)

SHRI KIRIT SOMAIYA : We, ten Members of the Public Accounts Committee, have given notices to you. If you are
going to allow him to say something about the Public Accounts Committee, then, we would also like to say
something about it.

MR. SPEAKER: | have not permitted him, unless he has a point of order. Otherwise, he will speak when his turn



comes.

SHRI N. JANARDHANA REDDY : | will take only two minutes.

MR. SPEAKER: How can | give you two minutes time? Please understand and please sit down.

SHRI N. JANARDHANA REDDY : This is an important thing.

MR. SPEAKER: In the House, everything is important; nobody speaks unimportant things here.
...(Interruptions)

MR. SPEAKER: srarar Y&t <ft, amo &if =78 a1 w& €7 Why are you not speaking Shri Jaipal Reddy?
...(Interruptions)

MR. SPEAKER: Shri Jaipal Reddy, if you do not stand up and speak, | will have to announce another Member's
name. You will have to speak now.

SHRI S. JAIPAL REDDY (MIRYALGUDA): Mr. Speaker, Sir, | rise to support the No-Confidence Motion moved by
the Leader of the Opposition, Shrimati Sonia Gandhi. This | do, not in a desiccating debating mode but with a view
to conveying one consuming concern to the people outside about the numerous shortcomings and atrocious
wrongdoings of this Government.

Sir, the most cardinal aspect of this Government in my considered view is its fascistic character, and the fascistic
character has two faces: One is the Hitlerite face, as part of which certain groups are targeted, which is now called
ethnic cleansing; the other is the nakedly corrupt and brazenly authoritarian aspect. Today, | wish to deal with the
second aspect, namely, the outrageously opportunistic and oppressive nature of this Government.

For want of time, | will not deal with the first face. This is a Ministry which is held together through a mighty chain of
mutual blackmail. You have Ministers who are facing charge-sheets and you have Ministers who are facing grave
charges. They are holding one another to reciprocal ransom. That is the secret of the numerical strength of this
Government. This is a scamridden Government. The scams have been enumerated by our leader in the morning. |
do not want to go into all that. They are monumental and multitudinous. For want of time, | propose to focus on one
or two such things.

Nothing illustrates the degeneracy and depravity of this Government as Tehelka expose. This expose produced the
effect of an earthquake in New Delhi on March 13, 2001. The epicentre of this earthquake was the NDA and it
produced many tremors. First, it was a culture shock. | am referring to all this because the memory of the people is
short and the memory of leaders of the NDA is even shorter. Therefore, | would like to recapitulate some of these
basic facts. | want to refresh their memory.

National leaders were seen accepting money literally on camera. That was a culture shock. Second, it engulfed so
many parties and so many personalities. It looked as if - | am not alleging, please do not refer to the rule that Shivraj
Patilji referred to — all the top guns of NDA were on sale on a bumper discount. They were all on sale.

Shri Bangaru Laxman taking Rs.1 lakh is a shocking casual — | am sorry not casual - visual. It may be a very casual
thing for them.

ST AR A @ R wiiee SR, gt ff a8t wa wEen g, S e g wwen <@ 91 Tell him also about that rule.
SHRI S. JAIPAL REDDY : | am referring to facts.

It was a shocking visual which the nation cannot forget but the leaders of NDA are doing their best to forget. It is an
exercise in self-deception on their part. It looked as though the official residence of a Defence Minister was the
beehive of brokers, middlemen and agents. It looked also as though the procurement agencies — please note, Sir, |
am not referring to the Defence Forces — of the Defence Ministry were steeped and soaked in corruption. | do not
want to hurt our Prime Minister. | also hold himin high esteem. But, Sir, | do not respect personalities beyond a
point. | respect facts. Facts are more sacred than personalities.

19.00 hrs

The videotape records contain pregnant references to the Defence Ministry, Finance Ministry, Prime Minister's
Office and Prime Minister's foster family.

Sir, what was the fallout of these tremors? Shri Bangari Laxman had to resign as the President of the leading party
of a Central Coalition; the President of Samata party, Shrimati Jaya Jaitley had to resign. May | also point out that
the PMO was criticised by none other than RSS Chief, Shri Sudarshan at that time? May | refresh your memory?a€|
(Interruptions)

DR. VIJAY KUMAR MALHOTRA : Sir, what type of references is he making? He is making references of Shri
Sudarashan, a person who is not here...(Inferruptions)a€}He is making a wrong statement...(Interruptions) He has



not given any prior notice to refer to those names...(Interruptions)
SHRI S. JAIPAL REDDY : Sir, | am not making any allegationa€; (/Interruptions)
SHRI KIRIT SOMAIYA : Sir, | am on a point of order...(Interruptions)

He is referring about a Judicial Commission which is already investigating this particular episode...(Interruptions)
Once, Parliament had already decided to appoint a Judicial Commission and which is going on, how can he refer all
these things? s@ te& ™w FYfRma sFmad wE FR &, IMET 6 TR 9T FX @I &, A1 o7 96 I H T8 H9 a9 B §hdl § 7

SHRI S. JAIPAL REDDY : Sir, | am not making any allegation. | am referring to allegations made or criticisms voiced.

May | also tell you, Sir, that the PMO was criticised by Shri Bal Thackray, the Shiv Sena chief in 20017 | say
everything here with full sense of responsibility...(Interruptions)

st Rpdte witar | # s wefl At SEre Y2t St U e qeHl =\ g P 3 A AT oty & HEIE B g9 ded o 9 @i 8 7
a€;| (@)

SHRI S. JAIPAL REDDY : Sir, | am complimenting him. Shri Bal Thackray, on this occasion, appeared as a crusader
against corruption like Shri George Fernandes has been...(Interruptions) Shri Bal Thackray and Shri George

Fernandes have been great crusaders against corruption for all these decades. In that very complimentary manner |
am referring to Shri Bal Thackray.

MR. SPEAKER: Your complimentary manner is different from others.
...(Interruptions)

st garan e aea @ s 7EEg, T S0 el Bt ahE B ) § 9 3! 991 Al 8 7 9 oy off W aw @ €, M
oft W 9 <@ €, e Ryae off wdt 9 @ € gedle off v de <@ € w1 o ol ox @ #1 &€ (gaum)

MR. SPEAKER: Shri Reddy, please go ahead.
...(Interruptions)

SHRI S. JAIPAL REDDY : My sister Kumari Mamata Banerjee is not here. She resigned from the Ministry
demanding that Shri George Fernandes be ousted.

I would like to state one thing in all humility that the Congress party...(Interruptions)
st fepdic artar @ #ff sre Y2t off 1 w1 S vrs & 99 I8 o wEl o1, 98 Wt 98 qa1 <1 &€ (@)

SHRI S. JAIPAL REDDY : Sir, the Congress party in the wake of Tehelka expose demanded the resignation of the
entire Government. | would like to tell everybody here that we did not demand the resignation of Shri George
Fernandes. We demanded the resignation of the entire Government, while Kumari Mamata Banerjee demanded the
resignation of Shri George Fernandes. All the leading national Papers, through their front page editorials,
demanded that Shri George Fernandes be dismissed. This was not our demand. Our demand was that Shri
Vajpayee's Government should go. Our demand was not that Shri George Fernandes should go.

Sir, ultimately, Shri George Fernandes had to go. Our Prime Minister is a great political naturopath. He knows as to
how to administer the medicine; he knows how to get the focus diverted, and it was diverted to Shri George
Fernandes.

Sir, Shri George Fernandes, on his own, taking a high moral ground - | wish he were here today in the House and
said: "l will not come back until | am exonerated by the Venkataswami Commission. He misused the forum of
Doordarshan. | am sorry | got it converted into Prasar Bharati, it continues to Prachar Bharati of BJP.
...(Interruptions) Sir, we did not ask him to make this commitment. We were asking for an enquiry by JPC. This
Government, in a clandestine, surreptitious, conspiratorial fashion appointed a Judicial
Commission....(Inferruptions)

SHRI KIRTI JHA AZAD (DARBHANGA): | am on a Point of Order. | do not understand some of the words he used.
a€|(Interruptions) Mr. Speaker, Sir, at least ask him to make it easy so that | can understand.&€; (Interruptions)x
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MR. SPEAKER: | uphold your Point of Order.
...(Interruptions)
MR. SPEAKER: | can ask him to use simple words.

...(Interruptions)



SHRI KIRTI JHA AZAD : He should not use such humogous words that we do not follow. He should speak in a little
easier language so that | can understand.

MR. SPEAKER: It should be taken in a lighter spirit.
...(Interruptions)

SHRI KIRTI JHA AZAD : This is my request, and | am sure that he will accede to my request. st f&=<ft # gjwere Fwa &
he is not be able to do it. | cannot understand his English. | tried Hindi interpretation, Hindi Interpreter could not
interpret. So, Sir, how can | understand as to what is going on in the Parliament? You kindly look into the matter. It
is a very serious matter. We also heard his views with regard to Bofors. He also knows to how to change things -
changing from one party to another in Parliament.....(Inferruptions) <it 11 g7a ura €, =91 4 el So, he must also
tell us his idea....(Interruptions)

MR. SPEAKER: Shri Kiriti Jha Azad, can you guide a bowler as to how he should bowl? It is for the bowler to
decide.

...(Interruptions)
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MR. SPEAKER: Please sit down. | agree with you.

...(Interruptions)

SHRI S. JAIPAL REDDY : | am recalling that the Congress Party and the entire Opposition asked for an Enquiry by
the JPC. The Government, in a unilateral fashion, decided to go in for a Judicial Commission.

Let me refer to other aspects. The PMO did not remain unaffected by the tremor. There were allegations against
two officers in the PMO. Ultimately, Shri Brajesh Mishra survived by the skin of his teeth, and Shri N.K. Singh had
to go out as a part of a compromise between the RSS and the PMO. | am recalling the facts. If the facts are very
harsh, | cannot help....(Inferruptions)

THE MINISTER OF STATE IN THE MINISTRY OF SMALL SCALE INDUSTRIES AND MINISTER OF STATE IN
THE DEPARTMENT OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI TAPAN SIKDAR):

What is your business to bring RSS here?....(Interruptions)

SHRI S. JAIPAL REDDY : Sir, the resignations of Shri Bangaru Laxaman, Shrimati Jaya Jaitley, Shri George
Fernandes, and the exit of Shri N.K. Singh from the PMO were all calculated, and calibrated concessions to an
inflamed public sentiment of the moment. They were never designed to do real justice....(Interruptions)
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SHRI S. JAIPAL REDDY : Therefore, | would say, Sir, it is not only a story of bribery; it is a story of trickery, itis a
story of treachery, it is story of tyranny.....(Interruptions)| will come to that, Sir.

In the meantime, 9/11 took place; the World Trade Centre was struck; the Pentagon was struck by terror. It was a
terrible, terrible bane for America and the world. But may | also tell you that it was a terrific, terrific boon for Shri
George Fernandes! What was a bane for the world turned out to be a boon for Shri George Fernandes.

Lo and behold! Shri George Fernandes returned to the Cabinet and Tehelka became a George-centric issue. Who
made Tehelka a George-centric issue? It is the Prime Minister of India who by taking Shri George Fernandes into
the Cabinet has made Tehelka a George-centric issue. Shri George Fernandes does not even know who his
enemies are. Of course, we are his enemies. But he has many in his own ranks. Anyway, this is what happens to all
those who conspire with the fascist forces!

When Shri George Fernandes returned, what was the impression? Every leading newspaper wrote about it. | did
not bring them because | did not want to waste the time of the House. Shri Advani's latest intellectual icon is Shri
Amitabh Bachchan. Unfortunately he is not mine. | can read the editorials whose writers are not necessarily my
intellectual icons. Almost every newspaper condemned the re-induction of Shri George Fernandes. It is not only a
case of condonation of corruption, but a case of coronation of corruption; | repeat, it was a case of coronation of
corruption. It signalled sanction for shamelessness. It is an epic example of enthronement of effronteey!

Sir, let me come to facts. Let somebody stand up and deny the contents of the Tehelka videotapes. Have they been
denied by anybody? Again | am looking for Kumari Mamata. Poor Mamataji, who left at that time, has since been
cooling her heels, has been left out in the cold, while Shri George Fernandes re-entered the Cabinet quietly. Shri



Bangaru Laxman admitted to the contents. Shrimati Jayaji admitted to the contents. The Army officers admitted to
the contents. ...(Interruptions)

SHRI KIRIT SOMAIYA : | am on a point of order. ...(Inferruptions) | would like to refer to Rule 352 (ii) at page no.
133. It says:

"A member while speaking shall not make personal reference by way of making an allegation imputing a
motive to or questioning the bona fides of any other member of the House unless it be imperatively
necessary for the purpose of the debate being itself a matter in issue or relevant thereto."

Simultaneously | would like to refer to sub-clause (x) of the same rule, which says:

"A member while speaking shall not refer to Government officials by name."

The hon. Member has referred to Shri Brajesh Mishra by name. Simultaneously he referred to Shri Bangaru
Laxman also and made an allegation. ...(Interruptions)

MR. SPEAKER: He is describing some matter which according to him, is a fact. You can always dispute if you do
not agree that that was a matter of fact. Apart from that, no such allegation was made. About Shri Brajesh Mishra
also, whatever he has mentioned, he said that it was a fact, according to him. He has not made any accusation.

...(Interruptions)

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): But he cannot name the Government official. ...(Interruptions) It is
very clear that he cannot name the Government official. ...(Interruptions)

MR. SPEAKER: If any Member is making an allegation against an officer, this rule is applicable. | would still request
him to refrain from mentioning the names.

...(Interruptions)
SHRI S. JAIPAL REDDY : | will take note of your request.

Nobody, who figured in the video tapes of Tehelka denied the contents as such. They have been trotting out
hypothetical excuses but none of them

contradicted the basic facts. | have got great respect for Shri George Fernandes. | have known him for more than
two decades. But | do not take anybody's integrity for granted because the proof of integrity lies in transparency.
When a Minister refuses to be transparent, when a Minister indulges in obstinate opacity, that is the proof of lack of
integrity. 1 am not making any allegation.

Let me refer to what Shri R.K. Jain, the then Treasurer of Samata Party said. Shri R.K. Jain claimed, maybe falsely,
that he had spoken to the Defence Minister, Shri George Fernandes about the purchase of Barak Missiles.
(Interruptions) And, Shri R.K. Jain admitted that Shri Suresh Nanda gave Rs. 1 crore by way of bribe in connection
with the purchase of Barak Missiles.
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MR. SPEAKER: | will ook into it.
...(Interruptions)

SHRI S. JAIPAL REDDY : Sir, the point | am making is, | do not know about the character of Shri R.K. Jain. | do not
know him from Adam but | am only speaking from the contents of the text of the video tape of Tehalka
company....(Interruptions) Shri R.K. Jain said that on his representation to Shri George Fernandes, Shri Fernandes
overruled the advice of the then Scientific Advisor, Dr. Abdul Kalam. Dr. Kalam's advice was overruled. a€|..
(Interruptions)
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MR. SPEAKER:Please sit down.
...(Interruptions)

SHRI S. JAIPAL REDDY : It is not my contention that the Minister cannot overrule the advice of any Scientific
Advisor however legendary that Scientific Advisor be. That is not my position. My question, however is as to, how
Shri R.K. Jain came to know about the manner in which the advice of Dr. Kalam was overruled by Shri George
Fernandes. | would like to know it, Sir. How this wonderful character came to know of this highly classified secrets?



Everything in the Defence Ministry is secret, but nothing is a secret for middlemen and brokers. They are however
secrets for Parliament of India, Public Accounts Committee. How did Shri Jain come to know that Dr. Kalam's advice
was overruled? Dr. Kalam advised on file that Indian variant Trishul' would serve the purpose. | am not saying that
he was necessarily right or wrong.

But how did Shri Jain know? Shri Jain says ...(Interruptions) He was not then the hon. President of
India...(Interruptions)
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Sir, he has mentioned the name of Dr. Kalam thrice. It is not proper. It should be removed from the
records...(Interruptions)

MR. SPEAKER: I will go through the records and whatever is unnecessary | will expunge it from the records.
...(Interruptions)

SHRI S. JAIPAL REDDY : Sir, | would not mind that. | have no particular insistence on it...(Interruptions)

DR. NITISH SENGUPTA : Sir, the references to Shri Brijesh Mishra should also be deleted...(Inferruptions)

SHRI S. JAIPAL REDDY : Sir, Shri R.K. Jain says that he paid a visit to Moscow in regard to purchase of MAPO
MIGs and before that he talked to the then president of the Samta Party, Smt. Jaya Jaitley. After some hesitation,
he was permitted to go by Smt. Jaitley.

SHRI HARIN PATHAK: Sir, | am on a point of order...(Inferruptions)

SHRI S. JAIPAL REDDY : Sir, the point | am making is that whether Shri R.K. Jain made the right claim or not can
be verified from the passport of Shri R.K. Jain.

st gETTs Hea ({R) | W @ TeW 96 A @ 2

st At a5 FHR (HTER) : 6 T8dH 1 @R AW FHEA & G 21 Y T8 Y 99 W 9 ®© 8
=it I 3Mead (YevqR) : a1 " g

MR. SPEAKER: Please sit down.

SHRI S. JAIPAL REDDY : Mr. Speaker, Sir, | do not question anybody's integrity. But | would like to put questions
and seek clarifications.

Sir, Shri R.K. Jain admitted that he had received one more crore of rupees from Shri Suresh Nanda in regard to the
purchase of 250 Armoured Recovery Vehicles and he says on record that there were three bidders. One was a
Czechoslovakian company, the second was a Polish company and the third was a Slovakian company.
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SHRI S. JAIPAL REDDY : Sir, the Government can clarify this. Shri Jain says that on his speaking to Shri George
Fernandes, Shri George Fernandes was good enough to ask his Private Secretary, Shri Rajiv Gobha to speak to
the Military Attache in Prague who said that this company was closed. Then Shri R.K. Jain claims that Shri George
Fernandes wrote in the file to the Joint Secretary, "do not consider the offer of the Czechoslovakian company
because, according to his information, the company was closed.'

MR. SPEAKER: How much more time will you take?
...(Interruptions)

SHRI S. JAIPAL REDDY : Sir, | am not saying that all these are true...(Interruptions) All these facts can be
corroborated or contradicted...(/nterruptions) | am not yielding...(Interruptions)

SHRI HARIN PATHAK: | am on a point of order...(Interruptions)
SHRI S. JAIPAL REDDY : If you have a point of order, then please address to the hon. Speaker...(Interruptions)

Sir, all these facts could have been denied, if untrue, by the then Defence Minister Shri George Fernandes and the
present Defence Minister, Shri George Fernandes...(Interruptions)

MR. SPEAKER: | am only asking you about the time. We have a limited time. Your party's four other Members may
not get time to speak.



...(Interruptions)

SHRI S. JAIPAL REDDY : Sir, the price of the Polish company was lower than the Slovakian company, yet the
Slovakian company was given 50 per cent of the orders. All this was stated by Shri R.K. Jain on the tape. How
would | know? According to the tapes, Shri Surendra Sulekha, an industrialist based in Kanpura€! ...(Interruptions)

MR. SPEAKER: His Party has the time. If he speaks and exhausts the whole time, the other Members of his Party
may not get a chance to speak. | have cautioned him; it is for him to decide. His Party can ask only one Member to
take all the time that is allotted to it. You go ahead.

SHRI S. JAIPAL REDDY : He was the person who took the representative of the Weston Company to the residence
of the Defence Minister. According to the tape, Shri Surendra Sulekha says he has brought money for the Party.
...(Interruptions)

I am dealing only with Tehelka, PAC and CVC. | cannot deal with everything. | am referring to the transcript. Nobody
has denied that Shri Sulekha visited the Defence Minister's residence. According to the Dainik Jagran news item,

published as far back as 16" June 1998, Ms. Jaya Jaitly visited his residence in Kanpur.
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SHRI S. JAIPAL REDDY : | am dealing with that aspect. You have not permitted a discussion on Tehelka for so
long. That is the reason why we have brought this Motion. We do not want any Minister to say his or her record is
wonderful. Your record must be transparent. It should not be shrouded in secrecy. It cannot be backed up by empty
boasts. ...(Inferruptions)

There were news items in the Navbharat Times and the Dainik Jagran in March 2001 about how Shri Surendra
Sulekha got contracts of Rs.14 crore within days and weeks of Shri George Fernandes becoming the Defence
Minister. | am not making an allegation. It could be a classic case of commercial co-incidence. | know Shri Arun
Jaitley is getting ready to argue about his case of co-incidences. According to the Dainik Jagran, Shri Surendra
Sulekha's company was blacklisted. His company was fined Rs.3 lakh. In spite of that, that company got the
Defence orders. That is because the Defence Ministry is very transparent; the Defence Minister is honest; he is one
man who has been in Parliament for so many years. | respect him. But | would like to seek a clarification on this.

Sir, | received a letter from Shri George Fernandes. He wrote to me addressing me as "Dear Jaipal", with great
affection. | thank him for the affection he showed in the letter .

This was a letter written by Shri George Fernandes, commending to us a book written by Shri R.V. Pandit. Shri R.V.
Pandit in that book demands the resignation of the Comptroller and Auditor General and the Defence Minister of
India commends that book to all of us! | am not quarreling with the facts and formulations. We can keep on arguing
on facts and formulations. | am referring to the printed demand of Shri R.V. Pandit for the resignation of the
Comptroller and Auditor General.

Now, look at the way in which the Tehelka expose has been treated. The military personnel have been subjected to
a Court of Inquiry. Quite a few of them were suspended. The Court of Inquiry's evidence was over way back in
2001. The proceedings of court martial generally do not take more than two months. The recording of evidence was
over way back in 2001. Now, we are in 2003. Those proceedings have been impounded. Some Defence Ministry
officials have also been suspended. But no politician was touched. What has happened to the rule of law in this
country? What has happened to the legendary integrity of this Government headed by a veteran Prime Minister?
How come not a single FIR was filed? Military personnel were suspended, Defence officials were suspended, but
no middlemen was approached by either the CBI or by the police, or by the Income Tax Department or by the
Enforcement Directorate. How can there be two standards? How can one standard be applied to poor military
personnel and how can another standard be applied to middlemen? Politicians of the ruling party and middlemen
were treated with equal impunity by this Government. So, we do not know whether politicians of NDA are
middlemen or middlemen in Delhi are politicians of NDA.

Look at the way the Tehelka Company has been treated. There was an assault on Tehelka Company. There is one
Shri Kumar Badal. This is the clinching illustration of the fascist character of the Government. Shri Badal, a senior
reporter of the Tehelka Company, was arrested in a poaching case by the CBI. | would like to know whether in the
history of free India the CBI has ever inquired into a poaching case. The CBI, with its limited machinery, can not
handle complaints about poaching matters! Shri Kumar Badal languished in jail for six months. Shri George
Fernandes is adorning the Ministry while Shri Kumar Badal, a reporter of Tehalka languished in jail for six months.
The Tehelka Company was raided by the CBI on the ground that Tehelka Company through a report on the North-
East in 2000 had committed violation of the provisions of the Official Secrets Act. They made a report on their web-
site about a certain terrorist incident in the North-East in the year 2000. But, after Tehelka expose, that company
was sought to be prosecuted for violation of the Official Secrets Act in 2001.



This is not the end of the story. There is one investor called Shankar Sharma of First Global. | do not know him from
Adam. But Shri Shankar Sharma of First Global has his company registered on the New York Stock Exchange, on
the London Stock Exchange but this company has been de-listed in India. It continues to be de-listed — all because
he committed the sin of investing 14 per cent share in Tehelka company....(Inferruptions)

SHRI KIRIT SOMAIYA : Is he supporting Shankar Sharma and the First Global? The JPC had gone through all the
things. | am asking this question. Shri Jaipal Reddy, are you supporting the First Global and Shankar Sharma?
...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): The JPC had said that no evidence had been found against
First Global and asked that the investigation should continue. Shri Somaiya was a Member of the JPC. He has
utterly shocked us. He is trying to misrepresent the view of the JPC on First Global.

SHRI KIRIT SOMAIYA : There are several cases going against Mr. Sharma. The High Court also has passed
severe strictures against him.&€, (/nterruptions)

SHRI S. JAIPAL REDDY : This is not the end of the story. This is an unending storya€,. (Interruptions)

SHRIKIRIT SOMAIYA : Again, he is talking of Shankar Sharma. The Mumbai High Court, the Delhi High Court had
passed severe strictures against Shankar Sharma. Is Shri Reddy supporting him? He was sentenced by the High
Court.

SHRI S. JAIPAL REDDY : Shri Shankar Sharma was arrested many times. He was made to languish in jail along
with his wife Devina Mehra for more than one year. What a shame! It is a crime in itself.

What is this Government doing before the Venkatasami Commission and the Phukhan Commission? The
Government's case has been that the tapes have been doctored. The Government was to assist, it was not to take
a position. Further, the Government took the position on record that the First Global, as a partner of the Tehelka
company, has inflicted damage on India's stock market....(Interruptions)

MR. SPEAKER: Shri Jaipal Reddy, please sit down for a minute.
SHRI RAMESH CHENNITHALA (MAVELIKARA): Sir, so many Members have taken more than one hour.
MR. SPEAKER: Let me explain it. That will be useful to you also.

Two hours and twenty five minutes have been allotted for the Congress Party. Out of that, only 38 minutes are left
now. Shri Jaipal Reddy, | do not mind

if you speak for 38 minutes. But, thereafter, other Members in your party may not get a chance to speak. | am not
personally against you speaking at all.

st sftuesTa STaHaTa (HTEYR) @ TH! e |
ETE FEISY : 99 g DI dle @ ol W e frerm o 9t < =g

SHRI S. JAIPAL REDDY : Shri Shankar Sharma and his wife were jailed for more than one year. Do we know about
it? Do we have any conscience? Are we sensitive? What a devil is happening in this country!a€; (Interruptions)

SHRI KIRIT SOMAIYA : The Court has sent them to jail. ...(Interruptions)

SHRI S. JAIPAL REDDY : Instead of investigating the incriminated, the Government not only began to investigate
Tehelka company but it began to inflict untold hardship on anybody associated with Tehelka company. This is what
can be called the "theatre of the absurd".

Now, let me come to the PAC/CVC controversy. Our hon. Minister said the rules need to be amended. | think the
attitude of the hon. Minister needs to be amended....(Interruptions) What do the rules say? The rules only enable a
Minister to withhold the document. We also worked on the Public Accounts Committee. | have also been a legislator
for 35 years in my own humble way.

Sir, | am reading from Rule 270. It says:

"Provided further that Government may decline to produce a document on the ground that its disclosure
would be prejudicial to the safety or interest of the State.”

It falls completely within the purview of discretion of the Minister. It is not a binding provision. It is an enabling
provision and our clever Defence Minister has been able to project an enabling provision as a binding provision.
Why do you withhold Reports from the Public Accounts Committee, unless you have something to hide? Are we to
take anybody's honesty for granted just because of his self-professed record? | am stating one thing with full sense
of responsibility. It was stated by a constitutional functionary the other day that there were only two items common
both to the paragraphs of the Comptroller and Auditor-General relating to Operation Vijay and to the inquiry made



by the Central Vigilance Commission. | am stating with full sense of responsibility that there were five items. Let me
place those five items on record. One deals with Crasnopol Project Fire and it is there in the C&AG Report at para
4.2. The second deals with the procurement of 200 radio sets for Indian Army. It may be seen in para 6.2. Sir, if the
Minister denies, | will give the file number. | can do so only within the House because outside he may get me
arrested under the Official Secrets Act!

SHRI GEORGE FERNANDES: You are not worth arresting!
SHRI S. JAIPAL REDDY : | am thankful to you for small mercies!

Sir, the third item refers to the payment of commission in the contract for purchase of spares of 155 mm Bofor guns,
the fourth item relates to purchase of spares for T-55 and T-72 tanks. May | tell you, Sir, both these tanks could not
have been taken to the high altitudes for participation in Kargil war, even though the ammunition was purchased on
modified terms in the name of Kargil war. Of course, anything can be done by the Minster who thinks he is honest.
And the fifth item relates to purchase of AK-47 rifles and ammunition.

So, this is the point that | am making - | know | have taken much of my party's time more than the time of the House -
this is the kind of immorality that is represented by this Government. In my view, this Ministry represents a miasmic
mix of immorality, impudence and impunity. | am absolutely persuaded that the people of India are dissatisfied with
the all-round malperformance of this Government. Since, we cannot throw out this Government, we request Shri
Advani to give effect to his great idea of having synchronised poll; and to go in for polls in November, people will
defeat him.

MR. SPEAKER: Dr. Vijay Kumar Malhotra will speak now.

SHRI N. JANARDHANA REDDY : Mr. Speaker, Sir, | would like to have one clarification from the hon. Defence
Minister. You said that | can raise this after Shri Jaipal Reddy's speech is over. It is only a clarification that | want
from the Minister. (Interruptions)

DR. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, | am not yielding.
MR. SPEAKER: If you are not yielding, you can go ahead with your speech.
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SHRI N. JANARDHANA REDDY : Sir, it is only a personal explanation that | want to make. | succeeded Shri
Narayan Dutt Tiwari as the Chairman of the Public Accounts Committee. (Inferruptions)

SHRI KIRIT SOMAIYA : Mr. Speaker, Sir, if you permit him, then the other Members of the Public Accounts
Committee will also ask for a chance to make a personal explanation or clarification. (Interruptions)

MR. SPEAKER: | have not permitted him. | have permitted Dr. Vijay Kumar Malhotra to speak. He can start
speaking.
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SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, he is asking for a chance as the former Chairman of the
Public Accounts Committee, not as a Member. (Interruptions) Is he not responsible to explain his position as the
former Chairman of the PAC? (Interruptions)

MR. SPEAKER: No charge has been made against him. The question of personal explanation comes only when a
charge is made against him.

SHRI N. JANARDHANA REDDY : Sir, you were kind enough to mention that | can mention this after the Defence
Minister's speech is over. (Inferruptions)

MR. SPEAKER: The Congress Party has still got 35 minutes left. So, | can permit you to speak at the right time.
SHRI N. JANARDHANA REDDY : Sir, | only want to have a clarification. (Interruptions)
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MR. SPEAKER: | have not permitted him. | have permitted Dr. Vijay Kumar Malhotra to speak.
(Interruptions)

SHRI N. JANARDHANA REDDY : Malhotraji, | have never disturbed anybody. When | want to say something, you
are disturbing me. The Speaker has allowed me. (Interruptions)



Sir, | have succeeded Shri Narayan Dutt Tiwari as the Chairman of the Public Accounts Committee. | inherited this
problem of secret document not being given to the Committee. But the officers mentioned to me that there is a
precedence for this. They told me that when Atalji was the Chairman of the PAC, a similar situation arose. At that
time, he demanded that the relevant document should be given and it was shown to him. That was verified by Shri
Balayogi when he was the Speaker. Now, the Minister says that, despite the pressure, the Government did not give
the document to the then PAC Chairman, Atalji. He is misleading the House. So, | want a clarification from him on
this matter. (Interruptions)

SHRI KIRIT SOMAIYA : Sir, yesterday Shri N.D. Tiwari has given an interview to the Press and in that he said that
the hon. Defence Minister agreed to show him all the papers. This has appeared in today's Economic Times.
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THE Y, A= HR| 2 A WA AW P BT N AAPR 8, WY qE JGR AR AN B A5 A9 B ar H F g9 4w 7@ qon e §
T FAET IE W e A B @ R g TSW & WEA W W, Wa-un R 9@ we-aa 9 9o 3| 26 @ e R @Y i 9@ wem |
H¥ <|(aEm)

TeUE HERH | AcEra off, 3y aifery|

si.faera $AR Acelan : sreme WY, g8 A G § e wuar qaig ganl W o aiws € - 104 dre ww F =t aftred T Tats g,
118t & Pae gia wferae ok 519 &9 oY & ggelt IR g 11 wRe w9 Fafs fean) 13df are A 22 wftre ok AR W A 403

TR wHa g gl R i(caum)ese = g Rl g it St w1 aedad 80 wWs @Y | T 9w 3T o W w2
3T A& e ¥ WEI-die 7 gor ol gew A 3 # o o ofk o wrE, wE fF wwrd ol A, 7 A O e w6 wom| aw dw s

2?

srezer off, &9 TEel ot & @ W@ € g oft ¥ BE, IEd e WG off W @E f s e R ) 95w a9l €, SRt waE § ar-ar
Uig-9id 9 989 ¢ €, T8 W Wad Wl & AR At 9 €| g wen i smien R 98w aY, 9% € B g

T 5 3 AT PSR W 989 BN €, B R Wflond @1 gwI B @ 8, 9 W AwW S 8, B, AN ST W EH GBR W R
81 | Hdiars aTel ArTel W T8 go-gaid 8 MY, gif ave uwford 8 Yl 5 e farg wE a=n o 36 W uei e s &1 g g1 H
wgqa # TPy ot @ Al | gedd € 5 3 P ged & a8 Fidiedg_e snisie i avw & urw g &1 uel & Al fiw € S 2
wed ¢ fF U8 & U &Y 31, W Hwie | Uig-urd 29 e Hred W 989 gl wfet| even ffoee # 4N 6A § dad ui" afaed egd
o, St 95 Wi erg qafq fFAr T, S | gew B XA WR ¥ BN, U 4l B 7A@ oy, a8 s & forg e @ s
o Tl 87

srezer ff, AR Uty ¥E GEIS ¢ qu @ gl(=eus)

SHRI SOMNATH CHATTERJEE : He has forgotten Shri Atal Bihari Vajpayee leading us during 'Sukh Ram' days,
'Bofors' days and 'U.P.' days. He was leading the Opposition. (/nterruptions) How many days? (Interruptions) Dr.
Malhotra, | am not justifying. (Interruptions) Let him not give sermons. | am not justifying it. | am saying that this has
happened. He should remember it. Interruptions) Do not give sermons. (Interruptions)

SIS HHAR Ae@lAT ;| WA S, o7 o4 91 3T 9 a1 #7 aus! §i= # 78 <o I(eEamE)

MR. SPEAKER: Please sit down. sma am+ft @t ergw aafs #q &

1. AR A@=AT : oege Sft, §i Sft & U g9 @ o § #9 F ve ftm F 8 drenl § St agd soud e §, W F o
TudT § ¥ ¢Fe 3w R Weiegee & Text of the Resolution adopted at the All India Conference of Presiding Officers,
Chief Ministers, Ministers of Parliamentary Affairs, Leaders and Whips of Parties: Discipline and Decorum in
Parliament and Legislatures of States and Union Territories.

T8 YelregeH free af o gon, wiffan <ft & 99 W svaeR € g7 fioila J o gon, WR sl @t ik # o gon, s ®e fh o
& # 8l s, S el fp wid wavEe sifax TE Aw, 9uH el fh g8 W 6ue & arex bl ¥er &1 faRy wee T8 s s gw T
AT & UM HE B a5 & A9 &, ¥ A9 T oifw wis H9, & A9 T8 R o 9re), 98 HY |(2raur)

st araar fig a1 | o ReE wvar iy, o $B fear € s fvan €1

ST.fasra HAR Acel= : oremy S, § 7€ T AEdr on 5 orR e g9 U fR, U e e, W dw @ qu R, 39 W wE 1S
T @Y gY 9, $U asa R A o oK I e g o fF B o7 da # 3 ok ¥ v aed A My f5 g% siidmfRwelt vl @
SR, U] &R A 4 A, PIS T A B A A H | W IV w@wE R HRS P, T I9 YSoHC AT A1, T§ B | 69 8, T8
HIF | 3AET FAL 8, T§ B G GOl & F U B 80 TG vIF D FAT 1Y gaiq HY < AR hw B fF &0 O 3191 R ghe R ® £

®i ¥ ¢ aa HE &, F F T €7

T A SR wel 6 TE, w9 @t sl g @ wahe wY ® ¢ oilR sreitee gt #Y wae v @ g Wi arg ot & R w U
e g, SEH TP To1 W S T ST U @ w98 9 o & 7 € e 8 T, s el # B a1 ST I W@ §
HIg 431 GRAT &, IS AT @1 8, BIE o W1 2| B T& W & AT < @1 ¢ AR B 399 f@as "1 € @1 | /9 R’ Hel T, Fa1 1 5
i ghes 8 W8 & i sneivE gfdt € wuife fof &1 ger € g g & s e 2| (saurE) e oft, smefive gfadt & Ow



e T & 5 v ot gRem S @ ofik srdiies g @ wen E @ 6w A it gy Rt E(eaure) sremer ofl, Ao g ot W &9 A
# g TR | I WSl ISt S B AFEE R ¥ FI A ¢, AR, B R TN 8, I§ s S & aew g S gaw
AR IY gl St A U ara el fF o omg de offe A SFEISE i € O SUS WY 91T 3 Srwied ft aF B Sy S ey
freres ar & 8, B9 3mud! et gnm, wr gnn, 4 Rl aart el 5 amor g € 6 smisieee g dgaten o ar 3R eRgAfesH
Ealcrl

T & foa, <o B gen & fag, Igae & oy ok a8t W aeR R w9 & g W et s@eer @ W@ E

aremer ft, Wifrn <ff & <i¥ 3R WIer # araaren off @S € 3 dpael & TR € frgwm @ 91 g & are, 31 g @ Rigea W g
qrel, T I, T BT AT D are, e A ey $EF TeR 7 @ 8, 3§ SRgfesd B O B W8 §(@aur) eeae qEea, § |
oft @ o ara T e (e

SHRI MANI SHANKAR AIYAR : Sir, this is defamatory (Interruptions)

SHRI E. AHAMED (MANJERI): Sir, |am on a point of order. (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | am thankful to him for pointing this out (Interruptions)
sitvet West Atad (@) ¢ 39 do6 § Heara Sit A AT feran 21

Si.faora AR Aee= : sreae S, § qerad e of it a1 gafee 76 w1 @ § wife garm fe St o a1 s ol e sE R d
& 3 @ A8 € &t 5w S =1 A 7= B w6

20.00 hrs.

HIUT et A FEr {5 FETwa et diE ¢ gafar 9w 18 w1 =0 e ) (@maum)

R 9rg, # Syt g g wval €1 F amuet wEE wan € (aum)sres ol @ aer % e fear #1 smie farh siv F gees W
dfea e W ums T 9| 79 I UE WU O A’ €| AR 9a Wi 9gd W R 21 3R usel g # a8 W g weR o oft e o #
syt 39 Hf atew wwen €| (Sraem)

MR. SPEAKER: Dr. Malhotra, since it is 8 o'clock, now | want to extend the time of the House.

SIIASTT $HR Ae@AT : 37 Fed & Al § § Sl deig, B ol | (aum)

MR. SPEAKER: Till what time should | extend the time of the House. Should | extend it till 9 o'clock?

st T @S ;e WEIGY, o 9 B: a9 O difen Y gl ? (araum)

SHRI SHIVRAJ V. PATIL : We are discussing varied issues. Time should be given and our submission is that the House should
be extended by at least one hour.

St gr w@we Wit 16-E He die €1 onft 9 g v A € 9t 81 (SrEumE)
MR. SPEAKER: Tomorrow, at 6 o'clock, there is voting. |would like to extend the time of the House till 9 o'clock today.

<11 HHR AeEIA : ey #eied, # 9% $E @ o1 {5 # €Wy 91g & 39 wida & S R e &1 BIE aney &Y &1 geaTed A8
&Y weaT| At |if@r Sft e AW @ Wiy e we @ i et #L

9 3T BT ()i | gty fremn W <@ €, # SeeT i @ e g (aum)

st U= urel (gTel) 3 ieHH AR # wigd| (@EuE) e s @ & W 9 € (2EaE)

1A HHR AEIAT © 94 S 9RA BIS! (Fagr)

it Toaaa agddt (TeRiEl) @ o ey, # U 9 Hee orean g W8 W1 #f wE A € 98 B W 9 99 $e, 99 HH A FH
sfiifede HYl U fHet frame & SRR & & A1 3iteifede ¥ G el % 98 Fe1 o1 a1 98 we1 o1l G & 9 & oo it & S| R &
S IN H 9 @i U € aaN @ ol us Sfua A€ €1 oy el fF @ w9 @ wv 59 sidifetae oY (amumE)

SIS PHR AT | o184 7EIGd, 9 ST B T Mt 7 ARG BT BT AR 7T FHFe et 7 9w v fomn) wifveifat
DI UBSAET, SBT Wl H foraran| (@auE)SeT Bidl oY dedarr (=aur)

sl BUE= 9T © IRTE.TH. 7 R fHar 7 (amEwE)
20.02 hrs (MR. DEPUTY SPEAKER in the Chair)

* Expunged as ordered by the Chair.

SHRI SOMNATH CHATTERJEE : ltis a mockery and shows total bankruptcy of leader Shri Vijay Kumar Malhotra, Spokesman
of BJP. Who got Mahatma Gandhi killed, please tell us? (Interruptions)

st avRa ammmrd (stig) @ oma e SR @ AW o ) E (aeum)
SuTEns Heled g 4|
...(TEr)



MR. DEPUTY-SPEAKER:; Please sit down. Since we have extended the time of the House till 9 o'clock only, let him continue.
(Interruptions)

st 3rpav el |igiey (AR) @ Iueny weey, 3 feft W diad @ % 98 srardt 518t 81 (araum)

MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, will you please take your seat?
(Interruptions)

MR. DEPUTY-SPEAKER: We do not have time. We cannot indulge in such extravagance.
(Interruptions)

MR. DEPUTY-SPEAKER: Shri Ramdas Athawala, please sit down. When you get your chance, you can speak. Please resume
your seat now.

Si.fas1g AR Aewt=n  Suwny oY, § o <@ o1 {5 99 Fi(@mm)
=t aRa sramd | ek S # e wet Aift off, aw 9 |(@mEEm)
st SUT= UTd © RYATH &1 HT dleel® & (@) svfifafos &t e doia o an? (saum)
MR. DEPUTY-SPEAKER: Shri Rupchand Pal, please take your seat.
1. HAR A@IAT | S qET, S AR (@Eam)
MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, please take your seat.
Iam here to control the House.
(Interruptions)

L. HHR A= | e o, i iR wRa #t aerd A frw widt 7 fFawfem & uid fn o, F swew foes E wwan| (@@um)d faw
ug HE e g & o e <Ray |(@aarm)

SHRI RUPCHAND PAL : It should be relevant to the debate. (Interruptions)

MR. DEPUTY-SPEAKER: I there is anything objectionable that has gone into the record, I will look into it. | will not allow it.
(Interruptions)

SLASA FAR AT | T IR 99-38 TS avh, 9 & wfrar off, aemdren o, @9 e e L
(craET)

Sl YgEY HHE (HE 3 /0 a9 @ (e w9y <|(@euE)

I AT A | (eaET)

SuTEnE Heled : vgaw oft, 3 3

SUTRIE HElqd : g ofl, 94 AT I A TG H ATTDT YA T

SHRI SOMNATH CHATTERJEE : Sir, why is he saying all these things? (Interruptions)

MR. DEPUTY-SPEAKER:I there is anything objectionable, | will look into the record.
(Interruptions)

st ageEr © guregs off, § dad tE e S aEar € Wi ot fave €1 e ot AfEn gens off, swd F oft Ak el s S
forem fra € g8 AW v

# ated St & Tel oen g O § 9e AN Sl &1 foeEr (@)

SL.fasra HAR AcE= @ A7 suE foaw e 1a€| (araam)

*Expunged as ordered by the Chair

st Tty A, AR um @ e A gt it § s o e € #1159 ave ¥ T G e S (eae)

1.5 AR A= ¢ A SuE B8 e 7 | (areem)

st au= faepey : I9@1 s =1E gonl(=aam)

st ageray ;7€ gon o w9 oft g9 @ € F auw o 7 gn €| T o e U anet @ wEd € F gw d€Am & AN E, agmw &1 F uw



wE aTe 7| 9F Hi FE W ¢ 5 o WSS ot 7 A FE, g9 =2 2 6 w9 97 awdl @1 99| o7 R 9ol wAreia S O §6 e A FH B
3rerar 3R B TE Bl M & gRIAT B w9 fedt afen B ue, dEE, 9 ik agny aH @ uget °g ot Wi wifdy fF genn ot o
g gl # et Bt & FrdgT sem 6 98 waifb smor 7 SYIAE] (a@uE)snadt qew &1 e 9w AW forar sgm fF 9w 9w € & he
has every right to reply. sy w7 gw®! @4 f5 9) ¢ 1 frw nfearid o0 & oiev(=EumE)

MR. DEPUTY-SPEAKER: When any speaker speaks here, if there is any objectionable or unparliamentary remark, the Chair will
regulate it.

SHRI S. JAIPAL REDDY : |am on a point of clarification. | did not level any allegation against Shri George Fernandes nor did | call
him by any name. | want to assure him that | did not call Shri George Fermandes by any name.

<1, vggw wae e (Suee of, e ara gt o) (eraem)
SUTEAH HElGd : YA 4, 9@ MU i frerm, q@ Il # oy FARfthe e Wt & wad §
31 Ygaw wAE (HE  Iwens of, 89 w9 o 1 89 fRedt o oy 2 l(aEam)see g o S| (=)
MR. DEPUTY-SPEAKER: He is on his legs. It is after his speech.

(Interruptions)
SHRI SOMNATH CHATTERUJEE : Has he got the liberty to abuse everybody?
MR. DEPUTY-SPEAKER: No, nobody has that liberty.

(Interruptions)
MR. DEPUTY-SPEAKER: | am here to regulate it. If whatever he utters is beyond rules or regulations, | will regulate it. It is not like
this. Whatever might have gone on record, as | told you, | will look into the records. If there is anything objectionable, | will remove it.
Now, let us hear him.
SHRI RUPCHAND PAL : He is a Member of that House. How can he take his name? (Interruptions)
<. vgay gue fHg (Suene i, g8 @it awen €1 onft YA WY dae 9 ege uei A€ (raumE)
SIS HEIRH | AR AT e, TP g 3 7 9| ushy g are @t fyerm

(zzgar)
MR. DEPUTY-SPEAKER: He is already on his legs.
st At asea AR 1 A8 DA A TRIA 87 (aurE)
Sutens wEle : Fram | @ e & 1 ey Wit At §) o weRen oft Ao Fwt € ooft s @t wad #1 ¥ 7 e wa €
()

MR. DEPUTY-SPEAKER: He is already on his legs. Unless he gives you the floor, | cannot allow you.

(Interruptions)
MR. DEPUTY-SPEAKER: Dr. Vijay Kumar Malhotra is on his legs. %@ a1, amd s gfgl

1. TgEw AR T 9gdE off 7 T on 5 fredt amgy o &9 faedt o oy €1 YaRE W WaTd Sor o1 |(S@E) A |l J ATet A
e st & = o for, & A, S 9 91ER o MI(EEUH)sH WA g ATl SRR Redt am s fay s A fRedt s s €1 &
Fer)or feredt @ g foran Wy (@)

MR. DEPUTY-SPEAKER: It is not now. | will allow you later, but not now. He is already on his legs. How can | allow you?
Dr. Vijay Kumar Malhotra is on his legs. You cannot raise it now.
(Interruptions)
<i. vggw yare (e @ 985y, & ar 931 g feran syl
IUTEH HENTH : T TR I B AlbT e, 99 1 BT FR THd &, U8 Hhd & ofhq anft ey 38 9|
(rgars)
MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, please take your seat. Dr. Raghuvansh Prasad Singh has already sat down.
(Interruptions)

Si. faorg AR wes=n | A 9 78 o8 w1 o1 5 1 e $ A § oed QEd aond ot 3 wwer @ Raers S € $ua sfeaa
TR M | ST T A snue wn @ el gl 99 |t o, e fie o, sy f, sgfve o, gfem fn, @ 3 w9 faes
TRHR I, 7 T JHhfeasd AR erft, Sl T8 R Ageft | $819 89N OFR Irote oy & | @ < @R U6 6 TF 910l AR g Ot



et 7 B, W 3R w9 9 & 211 3eht ave o e m S et | e e T 5 s <w @t g ' d o € #1 Sw 3 g B
T A STAT, W9 AR-HEHR BT OF foErs R g aifhe @ garet B R ek 1,40,000 T et Hiew @ &5 i B g w9 Rl
1971 # V1@ 91,000 UTH Bl FA O # U, IH AT IAH! §H! WHR F IOH F AN TR A F g A fyeht wofiT swwr amw =
4| etect <t & Ui AT B WEAETA | ARG B! UH §9 9 W f a1y den wd Y v 3R ¥ v w5 @ € 5 e 39 @ g &

T # TeT §| T W YR B 9 Sord T I4€) ()
st afta a1 diugR (RPYR) : 9 I0E o of | FER sERET #
<. fasrg AR Ae@=T : o ol (@auE)

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, he is not responding to points raised in this debate. He is going into
the history. (Interruptions)

<. o PHR Hegl=T | AS FdT 7 Halel Iorl &l
SHRI MADHUSUDAN MISTRY : Whenever there is a debate, they go into history. (Interruptions)

1. STy HHAR AT | TAN AT AR AT T & 1 89 SHS! waTd <if| U He1 & Wa¥ # &9 i @1 &, 98 Ha o 8| ugel!
IR SRS & qa1d A R A W WK o, g i wiae sReE & qara # o9 arer AnTel § gon ok R aR W BRI &1 Aen
@S H el TR Ha # SRAA g & 999 WRe 7 @ ik o o, afes e e 3 to-1% $9 9 99 9@ Tiee 9
o T2 o o, Wi BRR T2 ) g9 W i i =@l uR iR o S @1 @ W @ qRen @ wew 19 |

TET W UTAR P A1 Hel M| A GARN B WA FHEAl qTedl §, 6 e EOR & Bft ff 75 w wE didftend, €idfiwhi, wish @ et oft I
# ®Ig AR o 8, @ ¥ qa1 &1 TP W R feedt ff w3t & Raens 7 2 |(@aum)

st weasa agddt | - AR w antde € S awi S g d

S, faoTg PAR AT : YR &1 oK fodft 1@ smedft o= oy o @) 98 of S & oall T & 3R frd & o1 9a-iT @, o

3T TvE T 21 i eIl 39 v & faheft oft ot @ Raemw B =t € 2 o 7 W werER @1 R o w2 € gE @ € 9 g
s oo drer a1 arel, Bert At drer ot T diN-ofE o s RE W it @ @ ua @ € R e F oft I Te w Il A s
At @ oremar 12 #ft &, R W B Tt AfrT T aver § e W=l w T o diflend, 7 & iR, 7 & wiooh ofiv 7 & et IR A
T AR F1 HH Id W@ &, R f ¥ 7eraR & IR | T 1 W@ ¥ 39 g SIRpieH fREn o W@ g

aTeaE eIy, He-fed o1 A o, Wl sragHed a1 R | gEY ArTen $fae dsdl o o, UE faedt e | ae #) € it
st g8 ft woff Fraeht | e, g7 wefiee & gt 3 o ol & offfthw § doax du-sid & ok we1 5 A Reams ddtend & gm
-4 g & @ 2 ol SuET wy-file aeT Hiw wd & oifew §

o gier| I BT T f 98 it ol freen| Swat wWidlend saared @R 3@ &1 S uidl wefiaret urel €, 48 |a SIagHeH Well GaR wwedt
81379 g1 Fofl A * S B o €

Yol & qE&HA] 7 g Tet G faTern 5 3500 SIS SOl 1 HieTell S Ugd @ YAl 7 o) A 98 9a T § 39 Ama @1
HIH FR A AR AT aqa B | J S G| AT $§ /e 4 T A U U9 @1 el W1 el Fravell | AT gHe @T8d U) geoi o e
for 850 TS T T B T fHAT| 5S AR AHE oot # €1 AfeT s ¥ v ot i wdt T Frwett| Sieft wew T oo @
fo5 AT wem A3t St @ S 9 100 Ss v fauedt SiifRma 7 ford €)1 s @1 T 5 AW & @ Wi | g @ 98 9 g8 5 spit
and run, @r iR wr Fsd| ars o & e e el # o quen arean € onu gag 6 ol A it s @ R @i 7€ e
reme off, TR Ao &1 AW 919 1T o | 49 wer o R et @1 Suis S uidt @ € ik g CAG ot RulE R agdisa &
SITet WTed A @ foran ok gud ugel fhet off fRww fiffre 7 U1 forar &1 o gand| af 3= foran fF fora= o € wa &t Hidiwft o
Y &R gt ft Gfg B TN feww ffrer ggen w3t € o vad foran w1 2 oft e w@1 & 5 A 9N & &7 @1 dUR € 3y qard fs e
T AT DY fSwd FAFRER AT e 81, feT wea ST SR 8, SHaT M ofiforg| ugell aR wee Hifse gan i) wiwst @ Rard
ft o mft | wrosft # R o R g 7w Ry o £ fiveh @ Sreda o R @ Saarl sw w R AR @ a8 s Jial
afee wigstt o5t R w s =8 =, @ @im? i St Rad Rl wifs Hdsft ot Rud s w78 ond & safog a8 @18
Raré &t <1 i Rard e F? vy, gafag Rurd 786 1 fF v g # Fiw #t et A, ) 9 W) g F 39 aa @t =i 3 e
sitover faor & &rfie # aver i @1 T 59 979 $ T 99 95 B Ghd O 99 a@ RO T amA| erR Rard an ot @ a1 9t T w
STl 3R A goom TE o wEHd 91 g wifvw St T 21 swny wEy, I aAAl &1 Rl e T, snues Ty § wiiew wed &1 Rard
feard mft | (@raem)

SHRI RUPCHAND PAL : Sir, |am on a point of order. (Interruptions) Please see Rule 376. (Interruptions)
MR. DEPUTY-SPEAKER: He is on a point of order.
(Interruptions)

SHRI RUPCHAND PAL : Sir, the Members of the BJP were also there in the Public Accounts Committee. They have adopted the
report unanimously. (Inferruptions) It was an unanimous report. (Interruptions)

1o HHR AEHAT | 9 Nidl & died @l #ifen g ok 5w v g & witex |Ed FA oW, T A B 9T ST S 3R
YT SffeRae &1 oTemel #eied, I8 uferd SagHcd ol Tfiex |ied 7 o 9w ¥ fenw fifrer o geaman

wwR go1 fie <ft o gemn| 9= R ST < oflk 9 a1g e smeade 21 | quote: 'l find that the CVC was neither
assigned nor has conducted." (Inferruptions)

SHRI PRIYA RANJAN DASMUNSI : No, Sir. This has not been reported to this Parliament by the hon. Speaker;
neither in terms of his ruling nor in any other way. (Inferruptions)



DR. VIWAY KUMAR MALHOTRA: It is a public document. (Interruptions)
SHRI PRIYA RANJAN DASMUNSI : No, sir. He cannot quote it. | strongly object. (Inferruptions)
DR. VIJAY KUMAR MALHOTRA : It is a published document. (Inferruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | say this with responsibility that no ruling or observation has been made by
the hon. Speaker in the House. (/nterruptions)

DR. VIJAY KUMAR MALHOTRA :lt is not a question of ruling. It is a public document. (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, if something is done in the Chamber of the hon. Speaker, the hon. Member
cannot quote it here. | seek your protection. (Interruptions)

DR. VIJAY KUMAR MALHOTRA: It is a public document, the observations made by the hon. Speaker in the
meeting of Leaders of all Groups. (Inferruptions)

SHRI BASU DEB ACHARIA : How can he quote it here? (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, he cannot quote it here. (Interruptions)

DR. VIJAY KUMAR MALHOTRA: It is a published document. He read it. (Interruptions)

SHRI RUPCHAND PAL : Sir, | was also a Member of this Committee for a number of years. (Interruptions)

DR. VIJAY KUMAR MALHOTRA: It is not BAC. This was given in the Leaders' Meeting. | am not talking of BAC.
(Interruptions)

MR. DEPUTY-SPEAKER : Let me find out.

SHRI PRIYA RANJAN DASMUNSI : The hon. Minister of Parliamentary Affairs is here. (Interruptions) Sir, you check
up the records of the Lok Sabha. (Interruptions)

DR. VIJAY KUMAR MALHOTRA : The hon. Speaker has given us. He made the observation. He gave it to us.
(Interruptions)

MR. DEPUTY-SPEAKER : Was this ruling announced here?

DR. VIJAY KUMAR MALHOTRA : No, sir; not in the House. It was done in the Leaders' Meeting. It is a public
document. (Interruptions)

MR. DEPUTY-SPEAKER : If it is done in the Leaders' Meeting, | think it should not be referred here.
(Interruptions)

DR. VIJAY KUMAR MALHOTRA: It is a public document. It is not a secret document. (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | seek your protection. (Interruptions)

DR. VIJAY KUMAR MALHOTRA : Sir, it has been given to us. He made this observation in the Leaders' Meeting.
(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, can any proceedings exchanged in the Chamber of the hon. Speaker, if it is
made to resolve any matters of controversy or as reconciliation, be treated as a ruling in the House and can it be
quoted? (Interruptions)

MR. DEPUTY-SPEAKER : | do not think so.
(Interruptions)
DR. VIJAY KUMAR MALHOTRA : He gave it to me. (Interruptions)
MR. DEPUTY-SPEAKER: He might have given. | want to find out whether it is given in the House. Let me find out.
(Interruptions)

Si.faorg HHR Aestn: 19 # #f oo 81 'woiR TR F vw g, § swa! @i o & €1 "Did Buta Singh ask the CVC note?"
(Interruptions) This is a public document.

MR. DEPUTY-SPEAKER : | will give the ruling.

(Interruptions)



MR. DEPUTY-SPEAKER : Let me find out a solution for this. It is merely an observation made by the hon. Speaker
in the Leaders' Meeting It is not a ruling made in the House.

DR. VIJAY KUMAR MALHOTRA : That is true. | am not saying it is a ruling. | am saying it is only an observation.
The hon. Speaker made some observation. That is right. It is not a ruling. (Inferruptions) It is only an observation.
(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : How can he quote here whatever happened inside the Chamber of the hon.
Speaker?

MR. DEPUTY-SPEAKER : Whatever observation is made by the hon. Speaker in the Chamber should not be made
a ruling here.

SHRI PRIYA RANJAN DASMUNSI : Sir, it is the practice that anything said in the Chamber cannot be quoted here.
(Interruptions) If it is a practice now, then from now onwards anything said in the Chamber by any leader or Minister
could be quoted in the House. (Interruptions)

DR. VIJAY KUMAR MALHOTRA : The hon. Speaker said it. It is his observation on PAC report. (Interruptions)
KUMARI MAMATA BANERJEE : Sir, please allow me for a minute. (Inferruptions)

SHRI BASU DEB ACHARIA : Sir, how can the hon. Member quote the proceedings in the Chamber of the hon.
Speaker? (Interruptions)

DR. VIJAY KUMAR MALHOTRA : Why can | not say? (Interruptions)

SHRI KIRIT SOMAIYA : If hon. Member Shri Jaipal Reddy can refer to any news item, why can Dr. Vijay Kumar
Malhotra not quote the hon. Speaker's observations? (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : If it is a document exchanged inside the Chamber, it cannot be quoted here.
(Interruptions)

MR. DEPUTY-SPEAKER : It was an observation being made. That should not be made a ruling here. That is what |
confirm.

S fasra HHR A@H | 98 'woR o F v € ok et 7 vwt 1 gu oied 3t Hifen #F amerde g€ 21 (em@Em)
SHRI RUPCHAND PAL (HOOGLY): Sir, how can he mention about the discussions in the Chamber? (Interruptions)
MR. DEPUTY-SPEAKER : Shri Rupchand Pal, | have already given the ruling.
(Interruptions)
MR. DEPUTY-SPEAKER : What is this again and again?
DR. VIJAY KUMAR MALHOTRA : Sir, he made these observations. (Interruptions)
MR. DEPUTY-SPEAKER : Do not quote it now. It is not permitted.

DR. VIJAY KUMAR MALHOTRA : He gave it to me. He gave it to all the Leaders in the meeting. He read it there.
How can it be a confidential one? (Interruptions) @& wfi®x WEa ¥ F&l 8. 39 FE, o1 4 IEH! U 01 §| I§ 14 TG FT 90X &
It is an observation made in the Leaders' Meeting. (Inferruptions) st diet @ @& &, @ a7 vaw 8 21

SHRI PRIYA RANJAN DASMUNSI : Sir, | seek only one ruling. Can any observation made in the Chamber of the
hon. Speaker be quoted in the House here? | want ruling on that thing.

I want to know one thing. Why is the Minister of Parliamentary Affairs sitting quiet? Should it be the practice that
whatever is observed in the hon. Speaker's meeting with leaders of parties/groups would be quoted here?

DR. VIJAY KUMAR MALHOTRA : Sir, he went on the television.
MR. DEPUTY-SPEAKER: Let me clarify. Direction 55(1) of Directions by the Speaker Lok Sabha reads:

"The proceedings of a Committee shall be treated as confidential and it shall not be permissible for a
member of the Committee or any one who has access to its proceedings to communicate, directly or
indirectly, to the press any information regarding its proceedings including its report or any conclusions
arrived at, finally or tentatively, before the report has been presented to the House. "

Now, Rule 55(1A) is exactly the relevant provision. It says:

"The provisions of clause (1) shall also mutatis mutandis apply to the proceedings of meetings held by



the Speaker with the Leaders of Parties and Groups in Lok Sabha. "
Thatis it.

DR. VIJAY KUMAR MALHOTRA : Sir, he only made certain observations. # g% ugar =&f €| sar=it aan <an §I There, all
the leaders assigned it to the Speaker to look into these things.

MR. DEPUTY-SPEAKER: Why are you referring to it again? When he has observed it there, you should not refer it
here.

DR. VIJAY KUMAR MALHOTRA: Sir, it is all right.

Now, | say that Chairman of the Rajya Sabha gave a ruling. It is on the record. 37 sy =2 @ # 9% g sa1 g1 I8 =¥
Wt Bl & W SE BoW # & ¥ 98 7o ufers srgdc & ot Reid 7 #1 aw o Rafs # & Frarer o) 2w ol

SHRI PRIYA RANJAN DASMUNSI : Sir, | am on a point of order under Rule 354. It says:

"No speech made in the Council shall be quoted in the House unless it is a definite statement of policy by
a Minister:

Provided that the Speaker may, on a request being made to him in advance, give permission to a member
to quote a speech or make reference to the proceedings in the Council, if the Speaker thinks that such a
course is necessary in order to enable the member to develop a point or privilege or procedure."

First, there was no notice in advance. Secondly, it is not a matter of procedure.

DR. VIJAY KUMAR MALHOTRA : Sir, this is a public document. (Interruptions) as t& dfes srapie & =it Rare o 21
(Interruptions)

st T @S - Suens weiey, anft AT wewr graeft St M 354 ug @ gl R 3 WS 9 e € - U A 354
TER ESd A dtet MY Al & A H 2| S faor ot XY aR w €, 92 el wiag & a8t fean wmor 7 81 98 wel & dferfi sifterd g @
TE wferm & W UR & AR

srEarl # vt # afik ot M &1 R €1 N fiw srmari 7 o, 97 w8t g R AR T g 9 7w ¢ 5 o s wiem &t W

e gt of TE Aifew 3@ § ot vue e wEt @ wliew @t wiem A # a9 98 fraw 354 @ A Bl o fio $ER AeeE w9
R B § A Fram 354 R s 21 77 va € Afd B -3 aues vE @ Prm @ an F 39 §7 F 36e IR A ot S At g

SHRI PRIYA RANJAN DASMUNSI : Mr. Deputy-Speaker, Sir, Shrimati Sushma Swaraj is very right in her point. |
thank her. Sir, when | referred the matter, | gave in writing, in advance, to the Speaker the content and then, the
Speaker gave me permission to read it. (Inferruptions) It was expunged also later on.

1. HAR A=A g8 fiw Wil ¥ on ¢ 21 (waum)
P! gavEe R 8 W &7 gavee gHfery 8 @ 2 f Widfieh @ un e e & 919 (araur)
T8l W ofied @1 wigw fifey ofk wiiew & iy #ifer g, we oo A& W e T ok A w o @ &

IqTEas Heled : Ad. W o 2, il vt A

SHRI S. JAIPAL REDDY: Dr. Malhotra, shall we quote from the letter written to the Chairman by the Leaders of
Parties? It will also expose you and your supporters.

DR. VIJAY KUMAR MALHOTRA : | am just coming to that. sureger <, = wo0 o 6t wfiféw <t sr@am # wuelt € 9o6a ar
# e TE B wod €7 ot arondt St @ wmor gem ol Afy Yww & @ st W T Tesft St st aronft St @ o B P W @ E geey g
® £, 7R T Rt w Rl

MR. DEPUTY-SPEAKER: Unfortunately, Rule 354 does not allow me to admit.

ST.fsra HHR A= | wmes o, # o daa 7w o w1 g A 3 s v’ w o Rad & @ T, 3w oo 2w
st Hifran St 3@ o, 9 ofied @ o W a8 g HEl T

SHRI SOMNATH CHATTERJEE: How does he know that?

SI.Aw" $AR Aeglan @ v@ WA, 3t R & & 7, e 3 578 e ar?

st aRa = IUE B A @n?

MR. DEPUTY-SPEAKER: Please, let him reply. Shri Basu Deb Acharia, when you get your chance you can refute it.
(Interruptions)

SHRIMATI MARGARET ALVA : How did he come to know of it?



MR. DEPUTY-SPEAKER: That also you can take it up when you speak. You can refute it then.

SHRI RUPCHAND PAL : Sir, from where did he come to know of it? | am asking this because the Public Accounts Committee
was denied access to know it. Now, he says that he knows all about it. How does he know it?

SHRI BASU DEB ACHARIA : How did he have access to the secret documents?
MR. DEPUTY-SPEAKER: You reserve this matter when you speak. This you can raise when you speak.

si.fasa $aR Acetsn : suens oft, F gar <o € 9N srmar # vl st ¢A. ficew, ot @AW @ awed € s e R fE @
RTE 3 FRAE Hie & $E e 98 § TR or@er) | w1, ¥ Rurel § o (@)

At wuu UId © R a1 Rae # &

SL.fASTa AR Al : Iurems Sit, § g8 SE aedl § % R w He s & o w9 @, F 3696 T o" 76 e "ad| PR
9 Sfta e, A Rard wied s 9T 9, @ @ o e e 4 ' (O et € F f 1o oA & aed g W o dosh |
Ruréa st € g9 et 4t ot RUIE @) <w wdt €1 g ®o W der T 6 7 Heof. drg arel S § oig S wredt €, s srrend
N HATE™ 7 T A1 A w®n oA w) #) A Fmar R AR @ #5 w@d . @9 RaE sneitl They are

asking for the moon. v= 7g RdiE & & =&, 3w § € ofik & ROE 9w w7 #iv @ E(easm)
SHRI RUPCHAND PAL : The PAC unanimously resolved this. Will it be decided by Dr. Malhotra as to how the PAC should act?

Si.fasra HHR AE= | suEe o, # oo e area § % ot asena A, guvw § 1 A @ fF g3 aig afd ik 95 0 smmewn &
R d smmaRn & R aig Fef A AR 7 s HAH AL HA A T s A ssi d WA waa N af FaiR R d & 5
g2 frard arEe ¥ ww on 5 WA 3 o 3w <l 7= At ger fhe oft 9 sl St e 3w Rad wftew wrge TaE € 5 9 sE
e #1 2@ of | RoE 3t 7 wtush. F1 R w o 9% €1 5t aoeft sft offt 55 98 & Jaeie W € Tt 9 ' € 991 e | I
ol wra Ht AL @ Rord & & T8 o Tl 9 ? ey amveE faw 3| A ||

SHRI PRIYA RANJAN DASMUNSI : Hon. Deputy Speaker, Sir, are we discussing the conduct of any Chairman of the
Committee of Parliament? Then we have to bring a Substantive Motion. There should be a Substantive Motion to discuss the conduct
of a Parliamentary Committee.

SHRI SOMNATH CHATTERJEE : We have also been Chairmen of Committees.
DR. VIJAY KUMAR MALHOTRA : | am not saying that.

SHRI SOMNATH CHATTERJEE : Then do not do this. How does the Parliamentary Committees function? Anybody can point
out and criticise the Chairman.

ST.fasTg R weehn : suemg of, 4 9 @ & 5 3% ¢, 8 1 Tew aw 98 w5
MR. DEPUTY-SPEAKER: He is not bringing any Substantive Motion.

si.ReTg $HR Aeetam @ smwmd off, fHet B Rore 3 3t @ seva §1 F fewie v € 5 Row. 1w @ ofey age et A #
o RaE 2 2

Tgt R fLo . aga T e F v wEm A RoE € 6 gt w1 o @ wan @ wn T @ @) daw gaferg Rard wE S 2 fE A el
AT frde 9d iR ¥ ARl gAE F @ fog(aaam)d wew @ 39 9w @t feuis swar §(@aeum)

SHRI PRIYA RANJAN DASMUNSI : We accept Dr. Vijay Kumar Malhotra's demand. After examining the paragraphs, let the
CVC give its report to the PAC. We accept it.

st 3peax el |igiex | . ¢ Il $ RUE # ama & R gier €, 89 el 9 @1 oyl (FEu)
SHRI PRIYA RANJAN DASMUNSI : Let it go on record that we accept his demand.

SIS PHR HeslT © IUTEHE HelGd, AU [0 BT AeT I8 w1 a1 a1 9ared &, T e Rure 78 on <@ g1 WA wedt &
RO 7 & & Moz sroft RS 7 <ft e St e 9 811 1 g9 9F T8 AT Il B GG T (FAE)

SHRI SOMNATH CHATTERJEE : ttis a very serious thing. (Inferruptions)

SHRI PRIYA RANJAN DASMUNSI : He is casting aspersion on a Parliamentary Committee. Does the Prime Minister suggest
that all the Members of the Opposition should resign from all Parliamentary Committees? We are prepared to do that.

Si.fava $AR Aeslam : # et @ @ § F S w3 e def-aasht aifiw & sidvia s ag R ast 7 oma, sEfa wER
SFgEdR 9% foman & a8 ROie srow # =€ o Wil F w0 =@rean € % 51, 52, 53 & 54 IR RuTd(=@umE)gst w 57 9 Rued d@=
ELi)

SHRI PRIYA RANJAN DASMUNSI : Does the Leader of the House subscribe to his views? Let the Leader of the House decide
whether the Parliamentary Committees's functioning could be questioned in this fashion and tell us about it. (Interruptions)

SHRI SOMNATH CHATTERJEE : We have never heard in this House when the Chairman of a Committee has been abused in
this manner or the functioning of a Committee has been commented upon in this manner, without a proper resolution to discuss the
report. How can it be done? The whole system is being denigrated.



S1.FSTa AR Aeel=T | 30 TS 9/ oF 6 . =t o Rued € - 51, 52, 53 31 54 (zm@=m)

SHRI PRIYA RANJAN DASMUNSI : We need a substantive motion to discuss this.

Si.fa51g AR AEI=AT 1 g3 Jed € Hifd 19 (P b 919 @ |1 51, 52, 53 3R 54 9R Ruréw €1 (mamE)*

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Is it the Chairman who gives numbers to the report? (Interruptions)

MR. DEPUTY-SPEAKER: Iwill go through the record. You cannot refer to the functioning of the Committee in this fashion. I will go
through the record and see that the record is set right.

SHRIV. DHANANJAYA KUMAR : ltis a Committee of the House, and we have every right to make a reference to it.
SHRI SOMNATH CHAT TERJEE : What are you saying?

SHRIV. DHANANJAYA KUMAR : Itis a Committee of the House. (Interruptions)

SIS AR AcEsN | TN TS WA UF At Fea€) (smaEm)

MR. DEPUTY-SPEAKER: Iwill go through the record.

SRS AR AcEls  suEy fY, TEH 1E 9 aman 5 fen @ wmareer a% R, fen S aga R, feaEt 7 oReds ww R ik
31 (reT)

Expunged as ordered by the Chair.

T A €, SN Ui @ ofieR 7 o7 15 Xl w1 foran e amy wrdt fmamat # wrarmwor @ Freer di(@m@em)1s bt # 99 Rt § @
Rt fiSi B A A qu aTed § R 99 A G- o AEEe] U@ goy ¥, gfhe § fraey edR W, aarent ¥, g & &,
TE w4 N T T, F1 SW A9 AT ¢ | R IF WEGRYl S a1 8, 9 g gied|

SHRIMATI MARGARET ALVA : You have to remove all the false things. You have misled the children of the country with false
propaganda. (Interruptions)

SIS $AR AeehT @ 399 o v ford T €, 991 S a9 A A Aey| 9 98 WErne 8
st fepdfie witar : srear o, @ oy 9T TRl B W #| (amEm)

SLAAST AR Ac@l % dEergy o & ar § gaq foe, s srvefia S s feamEl # 9, o 9= fieera e o = e fEm
HIUH Ul FT PIE A 7R W1 G B (6 I8 AT UM =A(eY| U H FaR A wE whd|

aremer off, Sw forar & fos ol @ e @ o SR ST IEl FIE MY, O 989 & AW W | 59 gE w5t FEd € fh TS et A
2 af e wft v e 7% wEd € 5 e el A &, O T T vern Se 5 omd i | & ofv ol wd dwer on oo & 8% @
aie T 9 7 I foran @ 6 wErdR St @ ueet 1 cftefw w1 gl (g@um)

#Ht aRa axo1 TueR @ 79 fRErd 91 5 gan T 9 & WE e g Y

ST.favTa HAR Acsl= : 3emd 7elqy, 3 38 W € 5 & Ren &1 wrarex % @ €1 F qarn argan g 5 9w qeae | forar on 6 e
HETdR | Ued H1F efey T8 gu ik Sl A1 ot i@l &1 quas Wi &7 g 3t 3§ I dew T o ot | R ' 9 il et €,
&t g faar 21 oe ey &, WEr 7ER | uga #1g ditefew e gy ok W v @ an A W foran € a8 e w0 fend @ ofik steelta
8 3 w9 ant AR T

frerer &, o g9 B it Terd A @ 7 A 15 Ui F b R € 6 37 wa ardi B S g Frarell € 9 gl F anaw ansii| fev st
wifsrn el 7 w1 &

et amardt &t oo o @ig dreE = o, 9w R w w ey W @ € (cyaur)

SHRI BASU DEB ACHARIA : The history cannot be changed. They are changing the history.

DR. VIJAY KUMAR MALHOTRA : Please listen to me now. A charge has been made.

KUMARI MAMATA BANERJEE : Onlyin West Bengal, the history can be changed! (Interruptions) Do not shou.
A ARA a1 ANURR : A PR § SER @1, TS WA PIg WoAd G TE 8| (aa)

SIS HHR AEIAT | IuTee o1, iR wet REm @ wfoe s, § w0 o G, g Rash @ gk @ aw g s g ?

Her JeTta e @t afer @ w® U g, e § @ w9d @ ) WRaR $ | & o @@, @ g § o8 guw wergw 4e
T I B, T TP AW @ M¢ } &R IS Ry o Y ¥ et wemar @A # wdl B AW A & ? e wdma 3 d=rE o g

Ife 9= fim evg o, o @ ug dte AE & ?

IUTEAS HEIQH : HeeA1 oft, YS! TS ©el 81 71| 39 e 7.50 W Y6 & of1| 39! [} & wer &t 14 €l

ST AR AE=  IUEd FEIRd, I 9gd Areed g9, Fe gAI-feeR dad UF [oR B A $el| § REr F ToRe 61 g
2| R 1 Bifear € 3R 959 Fis &1 Seoid a1l e 9640 Sis § 7war St 7 fow fSa 5 e afds oRe sear 3w 9ma |



TR ¥ 70 W FEEA e €| I S | g JHeE™ o | d9el Ten T, | 8 T ?
HHR |AHAT F=TSl © T FqE T, W S
SR FHAR A= : Iuens off, ui" T FE Agie ¥ g § - @ oy @ @ §, afed i ot 99 v H ue A
T TE B | v T FE otT I Rgwe # g5 w € 91 = g wm, e e T el (@) a aw s @ m
F ot T FI L, T B B, I Won < |(y@ETH)
At AT Fesl | IR 98 IR B BIeITE 915 87 (ayr)
KUMARI MAMAT A BANERJEE : Where were you when 11 people were murdered in your Constituency? (Interruptions)
MR. DEPUTY-SPEAKER: Shri Bishnu Pada Ray, please resume your seat.
(Interruptions)
TUTEE HEIRH [ UF e FT <ATH 9911 ¢ iR orft 9% va wltew Ht wen e gerl
(crqar)
.o AR AT | 31eget S, § wETE B W@ g (HaHr)
it wuw= 9T ;. (SEuE)
KUMARI MAMATA BANERJEE : Sir, there they do not allow people to go out (Interruptions) Now, he is threatening me inside the
House. Why is he threatening me? (Interruptions) He cannot threaten (Interruptions) Those words should be expunged from the
proceedings otherwise we would also not allow the House to run (Inferruptions)
SHRI SUDIP BANDYOPADHYAY : Sir, why is he disturbing? (Inferruptions)
MR. DEPUTY-SPEAKER: I will see the records.
(Interruptions)
SHRI'V. DHANANJAYA KUMAR : Do not threaten like this. (Interruptions)
KUMARI MAMATA BANERJEE : How can he threaten like this? (Interruptions)
*Expunged as ordered by the Chair.
MR. DEPUTY-SPEAKER: Iwill check up the records and set them right.
(Interruptions)
MR. DEPUTY-SPEAKER: Mamiaji, | am on my legs.
(Inferruptions)
st af¥a avo1 alusR : sTodERar He® AFar Sit o1 #3it 7 4T IA€] (=rmam)
MR. DEPUTY-SPEAKER: Shri Topdar, please take your seat.
(Interruptions]
MR. DEPUTY-SPEAKER: Nothing will go on record except the speech of Dr. Vijay Kumar Malhotra.
(Interruptions) *
MR DEPUTY-SPEAKER: Mamataji, please.
(Interruptions)
20.53 hrs (Mr. Speaker in the Chair)
DR. VIJAY KUMAR MALHOTRA: 1am concluding within a few minutes.

reme wEiey, # a8 o' W@ o1 % 1 ft el R swm A B, S wiRft W ded Wy, A d9rel B e wen frerft anfey, oy Rt
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* Not Recorded
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1. TeEy wae g - 3= fer o 7= fafoy o, @ 3 fier &1 sm s39? (@9ur)

Lo AR AEAT | 37 9ia |l # R GIN 8, IS Gag ber A fF el wer @ e 78 gon|(zmawm)

Si. Tgaw uae fHg | & f9E) &1 sowe qeiva 78 fFan S, erR 48R &1 srom FRA A1 9ated e 8 |(sauE)
Si.faera $HR A= : =01 & Fa

METE Heled : @i S| P T8 X B W@ 8, Wi a3y

SLAAST HHR Ac@lsN : gy o, o ¥ w9 e uee Rgwr # 9t g | oS Jrn S o, wafds §9 uie '@l & 3t} 30 9t
Bl TS WS AT B e S, # Sl Y W ) A A e T < A A uet A W Y | (sraE)

1. YA AR e @ 3 QR & o\ ) 9@ § aur?
IeTE HElGT @ o/ 45 g | SE aME Wed B M o § = WRe 7 ot T Y % v €, i R R B T 8 7, s @i

ST R AcslN : ofeme WY, § T8 &5 3@ A, IS | 50 W Teel ¥ g 7 1998 TF I FMAI, qT6% o S T 1A
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1. @Y AT w0 o Ad. A emar & e Roeht s § R 7= R, 7wl 3o omwie B @ € 98 B sraweht yu W) an € (eaer)

E1.fas1g AR AT Ui Hial § 89 30 S8 B BgE ¥ o @1 UFEUIe $Y % & oend weied, <f v0d fhar 1 ofk it wud =
T fd o1 @ € I8 UF I9HR 2| T8 WR g W 39 S 2na€) (@)

S HElgd : 39 3@ Hracls DIyl

. HHR AT : fFgEE d TO91 Bl fordl T/ 8, I Fo B 89 THA W TSl &1 FN @ ¢, U R o e fErd aren
ot ¥ few@m 8, 98 WY SHS aN # U8 AT &1 W A 36 HHY 6 999 g9 09y B

# 59 wma &1 Ry s g
MR. SPEAKER: Since it is already 9 o'clock. The House stands adjourned to meet tomorrow, the 19" August 2003 at 11 a.m.
20.58 hr
The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, August 19, 2003/Sravana 28, 1925 (Saka).



